BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Appeal No. 05 of 2022

Bhawani Industries P. Ltd.
Appellant

versus
Chairman, Punjab Pollution Control Board

Respondent

Reply on behalf of Punjab Pollution Control Board

Respectfully showeth:

1) That respectfully it is submitted that the appellant has filed the present appeal
before the Hon'ble National Green Tribunal against the order / judgement
dated 18.8.2021 passed by the Ld. Appellate Authority constituted under the
Air (Prevention and Control of Pollution) Act, 1981, whereby the appellant has
directed to deposit environmental compensation for a period of 100 days @
5000/- per day i.e. a total amount of Rs. 5,00,000/- in the office of Punjab
Pollution Control Board. The Hon'ble National Green Tribunal after
consideration of the matter has passed an order dated 18.2.2022, thereby
directing the State Pollution Control Board to place on record the details of
the proceedings that have taken place before the Ld. Appellate Authority. The
relevant extract of para no.3 of the order dated 18.2.2022 in this regard is

reproduced herein below:

"We have given our thoughts to the matter. We are of the
opinion that details of the proceedings which have taken

place before the Ld. Appellate Authority as well as objections



and other relevant documents filed by the appellant are
required for disposal of present appeal. Let the same be filed
by the State PCB within 15 days from today."

2) That in compliance of the order dated 18.2.2022, following documents are
attached herewith for kind consideration of the Hon'ble National Green

Tribunal

a) Copy of appeal filed by the appellant M/s Bhawani Industries
Private Limited, Village Ajnali, Near Focal Point, Mandi Gobindgarh
before the Appellate Authority against the order dated 10.8.2021 of

the State Pollution Control Board — Annexure R/1.

b) Copy of reply filed by the Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib before the
Appellate Authority — Annexure R/ 2.

c) Copy of order dated 13.10.2021 passed by Appellate Authority in

appeal case of the appellant — Annexure R/3.

3) That briefly stated the facts of the case are that Mandi Gobindgarh in
Fatehgarh Sahib District is one of the Non-attainment cities of the State of
Punjab where control of air pollution is one of the main priorities of the State
Government. The Hon'ble National Green Tribunal Principal Bench, New Delhi
in the case of Original Application No. 924/2019 titled as Neeraj Goyal
Applicant(s) Versus State of Punjab has passed orders dated 11.2.2020 in
reference to poor air quality of Mandi Gobindgarh with a direction to the State
Pollution Control Board to take stringent measures by way of stopping the
polluting activities and recovering compensation on Polluter Pay's Principle
apart from other statutory action. The relevant extract of the order dated

11.2.2020 is reproduced below for kind perusal:

“Units should have been monitored having regard to the

adverse consequences on the health of the inhabitants in



violation of Fundamental Right to breathe clean air and to
clean environment. Continuous and stringent action is
required which has yet been taken. Let the Committee file a

fresh and detailed report by covering large number of units.

We also direct that carrying capacity of the area to sustain
such activities may be conducted by the Committee in terms
of number such units which can be sustained to give effect to
‘Sustainable Development principle and to enable the

regulatory authorities to ensure steps for preventing pollution.

Accordingly, we direct the State PCB to take further stringent
measures by way of stopping the polluting activities and
recovering compensation on ‘Polluter Pays’ principle, apart
from any other statutory action as may be warranted in the

situation”.

4) That the appellant industry is an induction furnace unit engaged in the
manufacturing of Concast Billets/ Slabs @ 400 TPD, Steel Castings/ Ingots @
50 TPD, Rolling Mill-Flats/ Strips @ 190 TPD or Rolling Mill-TMT Bars/ Wire
Rods/ Bars/ Structural Steel @ 200 TPD. The industry was granted consent to
operate under the Water (Prevention & Control of Pollution) Act, 1974 on
18/04/2018 and under Air (Prevention & Control of Pollution) Act, 1981 on
09/01/2020, having validity upto 31/03/2021, with certain conditions as
mentioned in the consent letters. The appellant industry was also granted
authorization under HWM Rules, 2016 for hazardous waste Category 5.1 @
0.020 KLA and Category 351 @ 490 TPA vide no.
HWM/renew/FGS/2020/11385928 dated 27/01/2020 valid upto 31/03/2024,
subject to certain conditions mentioned therein and specific condition that the
industry will send its hazardous waste Category 35.1 to M/s Madhav Alloys
Pvt. Ltd. District Fatehgarh Sahib.



5)

6)

That the industry was visited by Assistant Environmental Engineer of the
Board alongwith Scientist-B of the Central Pollution Control Board on
27.2.2020 and it was observed that industry is having two number induction
furnaces of 20 TPH and 6 TPH and has installed separate side hoods with
each induction furnace, which leads to common bag house filter as APCD.
During visit, the APCD was found in operation, but some emissions were
found escaping into working shed and then into the ambient without any
treatment through APCD due to inadequate suction of the APCD. The industry
is using PPE bags for storage of Hazardous Waste instead of HDPE bags.

That the industry was served with notices for cancellation of consent to
operate granted under the Air (Prevention & Control of Pollution) Act, 1981,
issuance of directions u/s 31-A of the Air (Prevention & Control of Pollution)
Act, 1981 and for cancellation of authorization with an opportunity of personal
hearing before the Chairman of the Board. The hearing held on 10.9.2020
was attended Sh. Narinder Singh Ubhi, Manager of the Appellant industry who
submitted a written reply. The Manager stated that they were not aware
about the non-compliances made by the visiting team and came to know
about the same only after receipt of notice dated 2.6.2020. However, the
statement of the Manager of the Appellant industry was found to be incorrect
when the officer of the Board stated that the visit report dated 27.2.2020
containing the observations of the visiting team was got signed from Sh.
Narinder Singh Ubhi, Manager. After hearing of the officer of the Board and
the Manager of the industry and considering material facts, following
decisions were taken by the Chairman of the Board, which were conveyed to
the appellant industry for compliance vide letter no. 2920-2921 dated
25.9.2020.

a) The industry shall take more measures to collect the entire
process emission generated from induction furnaces and will

pass the same through Air Pollution Control Device.



b) The industry shall operate the Air Pollution Control Device
regularly and efficiently, so as to achieve the prescribed

emission standards on regular basis.

c) The industry shall appoint dedicated staff for operation/

maintenance of Air Pollution Control Device.

d) The industry shall comply with the SOP prescribed by the

Board for induction furnace.

e) Environmental Compensation @ Rs. 5000/- per day be
imposed upon the industry due to environmental damage
caused by it. The Environmental Engineer, Regional Office,
Fatehgarh Sahib shall verify actual number of operation days
from 27/02/2020 to 05/08/2020 as industry has submitted
that it remained closed for a certain period due to COVID-19

situation.

7) That in compliance to the decisions taken during the hearing on 10.9.2020,
the industry was requested by Regional Office, Fatehgarh Sahib to produce
production register for verification of actual number of operation days from
27-02-2020 to 05-08-2020, so that, Environmental Compensation @ Rs.
5000/- per day may be calculated for environmental damage caused by the
industry. But, the industry denied to produce documents for verification of
actual number of operation days. Sh. Narinder Singh Ubhi, Manager was
personally requested by the officer of the Board to produce production

register, but, the industry failed to submit the same.

8) That upon receipt of complaints regarding air pollution being caused by
induction furnaces in Mandi Gobindgarh, the Chairman of the Monitoring
Committee, has directed Punjab Pollution Control Board to inspect the
industry by deputing a team of officers. In compliance to the directions of the

Monitoring Committee and the decision of hearing held on 10.9.2020, the



9)

area of Mandi Gobindgarh was inspected by the officers of the Board during
night hours from 9.00 p.m. to 12.30 a.m on 17-18.10.2020 to check the
operational status of the APCDs installed by the industries. During the visit the
appellant industry was found in operation, but the industry denied to open
the main gate. Even a telephonic call was made to Sh. Narinder Singh Ubhi,
Manager of the appellant industry, but the officers of the Board were not

allowed to enter the premises of the industrial unit.

That keeping in view the violation and the conduct of the industry, the
Competent Authority of the Board constituted a team of officers comprising
Er. Surnider Singh Matharu, EE and Er. Rajiv Goel, EE on 26.10.2020 to visit
the industry and submit the report with recommendations. Accordingly, the
team had visited the appellant industry on 19/12/2020 and reported the

following violations:

a) The APCDs provided with induction furnaces of capacity 20
T/heat & 6 T/heat was found in operation, however
significant emissions were seen escaping the shed at the time

of charging of raw material.

b) The port hole provided with the stack of APCD was not at 8D
(8-time diameter of the stack) as such it was not feasible to

carry out iso-kinetic sampling for SPM.

c) The industry has provided online continues emission
monitoring system at the stack of the APCD, which showing
the conc. of SPM 8.4 mg/Nm3. Therefore, it is evident that
OCEMS was showing 53.33 % less analyzed value of SPM in
the emission, as such the OCEMS is required to be calibrated
by the industry from its supplier in the presence of the
Official of the Board.

d) The industry has installed one no. ladle refining furnace of

capacity 20 T/heat and no APCD has been installed to control



f)

g)

the process emissions generated during operation of the
same. Lot of emissions from laddle refining furnace were
escaping into the working shed at the time of addition of

Ferro metals.

Significant secondary emissions were seen escaping into the
working shed especially when the molten metal is poured in
the concast unit, when the metal comes in contact with air
may be due to oxidation of the metal. The industry is

required to explore the possibility to capture said emissions.

The industry has installed metal recovery unit from slag with
crushing and sewing process, but no APCD has been installed

to control the emissions to be generated during its operation.

The industry has also provided separate energy meter with
ID fan of the electric motor of capacity 515 KW capacity with
the APCDs. Therefore, in case this fan is presumed to be
operated at 80 % of its efficiently, the consumption of units
comes out to be 515 x 0.8 = 42 KWH units. Therefore, in
case the industry is operated for 24 hours then the units to
be consumed for operation of the APCD come out to be 9888.
However, as per record submitted by the industry after
conduct of visit for the month of January, 2020 and February,
2021, the consumption of varies in the range of 918 to 10730
units, which is much less than the units to be consumed
calculated above by taking into account the capacity of the
electric motor attached with ID fan and operation hours of

the industry.

h) The industry has installed an STP based on aerobic biological

treatment, which was in operation. There was hardly any

growth of bio-mass in the aeration tank despite the fact that



i)

)

k)

)

the aeration system was in operation, which shows that the

STP installed by the industry is not being operated properly.

The industry has not provided proper distribution network for
use of treated wastewater in the plantation area and

significant wild growth was observed in the said area.

The industry has not stabilized the vehicle movement area/
entry & exist point. At the time of entry to the unit, a flexible
pipe was seen through which purge water from the re-
circulation tank was being discharged into a channel leading
to the low lying area inside the premises of the unit, which

causing stagnation.

Non-compliance of SOPs framed by the Board for induction

furnaces were also observed as under:

i. The scrap being used was not free from oil

grease/rust/paint.

ii. The air flow of dust laden air in the APCD was from

inside to outside instead outer to inside the bags.

iii. There was no mechanism to measure the pressure
drop after collection hood of APCD and before APCD.

iv.  The industry could not produce the record of the

compressor of the APCD as per SOP.

v. There was no interlocking of APCD with the induction

furnace to ensure regular operation of the industry

The process dust contained by APCD which is hazardous in
nature was seen packed in plastic bags. Further, the perusal
of record maintained by the industry, it has been observed
that the industry has got lifted hazardous waste quantity
13.140 Ton, 12 Ton and 13.530 Ton of process dust Cat. 35.1



to unauthorized vendor namely M/s Laxmi Inds. Meerut on
17/11/2020, 8/12/2020 and 14/12/2020, respectively.

10)That keeping in view the observations of the visiting team and the fact that
the industry is not complying with the conditions of consent granted under
the Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention &
Control of Pollution) Act, 1981 as well as authorization granted under
Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016 and is causing pollution in the vicinity intentionally & deliberately,
show cause notice for revocation / cancellation of consent to operate,
authorization as well as notice to issue directions with imposition of
Environmental Compensation was issued to the appellate industry vide letter
no. 2639 dated 12.7.2021 with an opportunity of virtual hearing before the
Chairman of the Board on 30.3.2021, which was postponed to 29.4.2021 on
the request of the appellant industry.

11)That the hearing was held on 27.7.2021 through virtual mode and was
attended by the Director of the industry Sh. Rohit Sood. Reply submitted by
the industry was taken on record. The director stated that they have already
complied with the observations of the visiting teams except stabilizing the
vehicle movement area entry & exit point in factory premises. They have
installed APCD as per design of PSCST, Chandigarh and operating the same
on regular basis. The PSCST has already issued completion certificate to
industry vide letter dated 21.8.2019. They have already provided manometer
to measure the pressure drop after collection hood of APCD, which could not
be seen by the visiting team. Also provided OCEMS with the stack and the
same has been got calibrated and the concentration of particulate matter
remains within the permissible limits. The porthole and platform provided on
APCD is as per PPCB norms, which can be verified any time. The STP is being
operated regularly by the industry. The hazardous waste generated by the
industry was earlier being sold to M/s Bhawani Chemical Meerut an authorized

operator of Uttar Pradesh Pollution Control Board having valid authorization



12)

upto 17.12.2024. However, they came to know that the said firm is not
having valid authorization for transport of hazardous waste inside the territory
of State of Punjab and as such, in future they will send the hazardous waste
to authorized as advised by the Board. He further stated that they have also
informed the number of days to the Environmental Engineer, Regional Office,
Fatehgarh Sahib vide its letter dated 7.10.2020 that they rectified the fault
due to which there was minor discharge of smoke in the air within two days
i.e. upto 28.2.2020. He requested that the Environmental Compensation may
not be imposed as they are facing financial problem due to Covid-19. He
further assured that one month's time be given to attend the remaining
observations of the visiting team and to apply for CTOs under Water Act,
1974 and Air Act, 1981.

That the reply submitted by the industry and the submissions made were
considered in the background of the orders passed by the Hon'ble National
Green Tribunal in O.A No. 924 of 2019 and also on the basis of Polluter Pay's
Principle. It was observed that the violations of environmental norms were
first detected by a joint team of officers of the Punjab Pollution Control Board
and Central Pollution Control Board on 27.2.2020, which continued upto
30.3.2021 i.e. the date of hearing afforded by the Board to the appellant
industry. The number of days from 27.2.2020 to 30.3.2021 were calculated to
be 398 days. However, keeping in view the fact that the industry has rectified
some short comings in the said period, hence total number days for violations
were counted to be 223 days. It was further observed that in the month of
March 2020, a nationwide lockdown was imposed to contain the cause of
Covid-19 pandemic and as such 23 days were further deducted from the total
number of days of violation. Hence, Environmental Compensation for a total
period of 200 days @ Rs.5000/- per day was decided to be imposed upon the
appellant industry. The imposition of such Environmental Compensation was
also agreed upon by the appellant during the personal hearing. Accordingly,

with other decisions, a decision was taken to impose an environmental



13)

14)

compensation amounting to Rs. 10 lakhs upon the appellant industry for a
period of 200 days @ Rs.5000/- per day.

That the decisions taken by the Chairman of the Board during the hearing
held on 27.7.2021 were conveyed to appellant industry vide letter no. 2937
dated 13.8.2021. During the hearing of the case, the director of the appellant
industry has agreed to pay the Environmental Compensation for the reduced
number of days from 398 to 200 days, but has later on filed an appeal before
the Appellate Authority constituted by the State Government under the

provisions of the Air (Prevention and Control of Pollution) Act, 1981.

That after consideration of the appeal filed by the appellant M/s Bhawani
Industries Pvt. Ltd., Mandi Gobindgarh, the Appellate Authority has passed an
order dated 13.10.2021, thereby directing the appellant industry to deposit
environmental compensation for a period of 100 days @ 5000/- per day i.e. a
total amount of Rs. 5,00,000/- in the office of the Board. In this regard, the
relevant paragraph no. 8 of the order dated 13.10.2021 of the Appellate

Authority is reproduced herein below for kind perusal:

"There is an admission on the part of the Board that the
industry has rectified the faults after the violations were first
detected by the visiting team on 27.2.2020. It is not
disclosed in the proceedings as to how the number of days
of violation have been calculated to be 200 days. The
appellant in the appeal has stated that the industry has
operated the unit for 99 days from 27.2.2020 to 5.8.2020.
Keeping in view the observations recorded above, relying
upon the facts relating to the operation of the industry and
also considering the prevalence of the circumstances and
situation created by Covid-19 pandemic, I hereby extend the
benefit of doubt and advantage in the case by reducing the
number of days in proportion to the violations committed

and direct the appellant industry to deposit environmental



compensation for a period of 100 days @ Rs. 5000/- per day
i.e. a total amount of Rs. 5.0 Lacs in the office of the Board.
The appellant is directed to make compliance within 15-days
from the date of receipt of this order, failing which the Board
shall be at liberty to recover the amount of environmental

compensation by resorting to coercive action."

15) That the Appellate Authority while passing the order dated 13.10.2021 has
relied upon the statement of the Appellant industry made in the appeal with
regard to the operation of the industry from 27.2.2020 to 5.8.2020 and has
thereby directed the industry to deposit the environmental compensation for a
period of 100 days. In this regard, the relevant extract of paragraph 2 (x) of
the appeal filed by the appellant before the Appellate Authority is reproduced

herein below for kind perusal:

"Against query of the Environmental Engineer, which was made as per
order of proceedings mentioned at ix(5) above, the appellant had again
informed vide letter dated 7.10.2020 that fault, due to which there was minor
discharge of smoke in the Air, was rectified within 2 days and also submitted
detail of working days from 2.6.2020 to 5.8.2020 as under:

27.2.2020 to 28.2.2020 2
March 20 18

April 20 0

May 20 15

June 20 29

July 20 30
1.8.2020 to 5.8.2020 5
Total 99




Lt

v

16) That respectfully it is submitted that the appellant cannot escape its liability
for the violation of environmenta| norms committed intentionally and
deliberately and for paying the environmental compensation on the basis of
Polluter Pay's Principle, Moreover, the details of working days has been

submitted by the appellant itsef during the submissions made before the
Appellate Authority,

The reply of the Board alongwith relevant documents as desired by the

tional Green Tribunal vide order dated 18.2.2022 is / are hereby
submitted for king consideration and appropriate orders.

Hon'ble Na

Submitted by

10
Date Ioﬁm"d’&w Er. Anura hﬁrma,

: Environmental Engineer,
Place Sahb Punjab Pollution Control Board,

7L Regional Office, Fatehgarh Sahib
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Government of Punjab
Department of Science, Technology and Environment

Office of the Appellate Authority Constituted under the Water (Prevention
and Control of Pollution} Act 1974 and the Air (Prevention and Control of
Pollution} Aet 1981.

P
To &\22"’» -
The Member Secretary, STt Srar
Punjab Pollution Control Board,
Vatavaran Bhawan, Nabha Road, Trgr. 39,
Patiala. : ﬁg;ﬁ'
. Vb"\
No.13/SLO/AA/2021/ 2\
Dated

Subject:  Appeal filed by M/s Bhawani Industries Pvt Ltd., Village Ajnali,
Near Focal Point Mandi.Gobindgarh against order dated
10.8.2021 of the Board.
Please find enclosed herewith the subject cited appeal .case
alongwith demand draft no.153107 (Indian Bank) dated 17.8.2021 amounting
to Rs. 5000/- on account of appeal fee.

2) You are requested to direct the concerned officer to file reply in the
case by 6.9.2021 and to attend the case through virtual hearing.

3) The appeal will come up for virtual hearing before the Appellate
Authority-cum- Principal Secretary to Government of Punjab, Department of
Science, Technology and Environment on 09.05.2021 at 2.30 PM. Link for
virtual hearing will be supplied in due course of time.

st |—
Senior Law Officer
Appellate Authority

Endst. No. 13/SLO/AA/2021/210- 2 Dated 26]8 202

A copy of the above is forwarded to the following for information and
necessary action please;

Environmental Engineer, Punjab Pollution Control Board, Regional Office,
Fatehgarh Sahib.

2) M/s Bhawani Industries Pvt Ltd,, Village Ajnali, Near Focal Point”"
Mandi Gobindgarh, District Fatehgarh Sahib.

3} Personal Assistant to Principal Secreta

Department of Science, Technology and
Punjab, Chandigarh.

ry to Government of Punjab,
Environment, Minj Secretariat

ke beah
Senior Law Officer
Appellate Authority



Before the Secretary to Government of Punjab

Department of Science and Technology and Environment, Punjab Cum Appelate
Authority under the Air (Prevention and Control of Pellution Act), 1981.
e

Appeal U/s 31 of the Air (Prevention and Control of Pollution) Act,
1981

In the case of

M/s M/s Bhawani Industries Pyt . Ltd.

INDEX OF DOCUMENTS
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1 Memorandum of Appeal, Facts of case | 1-10
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13 | Reply dated 12.7.2020 15-46
14 ! Reply dated 21.7.2021 47-51

15 | Copy of resolution of Board of Directors | 52
13 | Vakalatnama 33




Form-6
(See sub rule (i) of Rule 16)
Before Appellate Authority under section 31 of the Air {Prevention and
Control of Pollution) Act, 1981 (14 of 1981) Cum Principal Secretary,

Punjab, Department of Sciéﬁce.and Technology, Environment and Non
Conventional Energy.

Bhawani Industries Pvt Ltd.

Village Ajnali, Near Focal Point
Mandi Gobindgarh-147301

Appellant

Vs 1
Punjab Pollution Control Board ,
Patiala Respondent

The appeal of M/s Bhawani Industries Pvt  Ltd. against the order No.
2900 dated 10.08,2021 passed by the Hon'’able Chairman of respondent

board ordering to deposit Rs. 10 lakh as Environment Compensation @
Rs. 5000 per day for 200 days.

(1)Under section 21 of the Air (Prevention and Control of Air
Pollutiort) Act, 1981 (14 of 1981} hereinafter referred to as “the
Act®. the appellant has been issued consent which was valid upto
31::?.2021 and the renewal of the said consent is under process

L1
1

- (2) The facts of the case are as under:-

i) The appellant has installed world class Air Pellution Control
Device (APCD) at the cost of 10 times of the normal APCD
cost. The APCD is installed as per design and drawing of
Punjab State Council for Science and Technology,

iiy  The wofking of APCD is online and results of which are
available to the official of Board online.




vi)

vii)

viii)

The officer of the Board consisting Er Mohit Singia ,
Assistant Environmental Engineer, Sh. Sahil Patel SCB,
CPCB had visited the factory premises of the appellant fimm
on 27.02.2020 & observed as under:-

1. The Industry has 2 no. Induction furnaces of 20 TPH and
6 TPH which were found in operation. ;

2. The Industry has installed separate side hoods with each
induction furnace with common bag house filter as
APCD. During visit, the APCP was found in operation.

But, 60-70% emissions were found escaping into working

shed and then into ambient without any treatment

through APCD due to inadequate section of APCB

3. The working shed was found full of black smoke

4. The industry is using PPE Bags for_storage of Hazardous
Waste instead of HDPE bags.

A show cause notice No. 1535 dated 2.6.2020 was issued to
the appellant p\.arpos—ihg "levy of Environmental
Compcns‘atior; without proposing number of days therein.

A show cause notice No. Ls'é'?‘dated 2.6.2020 was also

\ issued to the appellant purposing cancellation of Consent

issued under Air Act,

A Show cause notice No. 1537 dated 2.6,2020 was also
issued to the appellant purpgsing cancellation of Consent
issued under Air Act, .l - . .

A show cause notice No. 1539 dated 2.6.2020 was also
issued to the appellant k6 purposing cancellation of
Authorization issued under Hazardous Management Rules.
Vide letter dated 12.7.2020 received in the office of the
respondent on 5.8.2020 the é.ppell'aht has informed that the

2



B m"f"- '

APCD as approved by Punjab State Council for Science and
Technology Chandigarh and that the record of APCD date is

maintained regularly and that miner discrepancy observed

" by the officer during visit was removed within 2 days.

The pmceeding}nf the pcrsoﬁa,] hearing were fixed for
10.9.2020. Vide letter dated 2920 dated 25.9.2020 the
proceedings of the hearing were informed to the appellant

which were recorded as under:-

.1. The industry shail take more measures to collect the

entire process emission generated from induction furnace
and will pass the same through Air Pollution Control
Device, : ' '

2. The industry shall operate the Air Pollution Control
Device regularly and efficiently so as to achieve the
prescribed emissions standa;c‘l on regular basis,

3. The industry shall appoint dedicated staff for
operation/maintenance of Air Pollution Control Device.

4. The Industry shall comply with the SOP prescribed by the
Board for induction furnace.

5. Environmental Compensation @ ﬁs. 5000 per day be
imposed upon the industry due to environmental damage
caused by it. The Environmental Engineer Regional Office
Fatechgarh Sahib shall verify y actual number of operation
days from 27.2,2020 to 05.08.2020 as industry has
submitted that it remained closed for a certain period due
to COVID-19 situation.

Agair;st query of the Environmental Engineer, which was
made as per order of proceedings mentioned at ix(S) above,
the appellant had again informed vide letter dated 7.10.2020
that fault, due to which there was minor discharge of smoke
in the Air, was rectified within 2 days and also submitted
detail of working days from 2.6.2020 to 5.8.2020 as under:-



xi)

xiii)

xv)

27.2.20 to 28.2.2020 2
March 20 18
April 20 0
May-20 15
June-20 - 29
July 20 30
1.8.2020 to 5.8.2020 5
Total 99

Again the premises of the appéllant was visited by the team
of the respondent board on 17.10.2020 at 12.30 mid night
and the officers could not complete inspection as the

responsible person could riot reach factory due to mid-night
haurs.

Team of Board’s office again visited factory premises on
19.12.2020 and found, amongst others minor deficiencies,
that during significant secondary emissions were seen
escaping into working shed especially when molten metal is
poured in the concast unit. |

Again show cause notices dated 18.3.2021 No. 1224 for

revacation/ cancellation of consents under Air Act, No. 1226

\ for revocation consent under Water Act, 1228 for imposition

of Environment Compensation and 1230 for cancellation of
Authorization issued under Hazardous Waste Rules.

A detailed reply to the show cause notice dated 18.3.2021
were filed with the respondent board.

Personal hearing against alt the show cause notices was held
on 27.7.2021 through VC,




Proceedings of the personal hearing vide impugned order dated
10.8.2021 were conveyed to the appellant on 16.8.2021.

Vide impugned order dated 10.8.2021 all show cause notices dated
18.3.2021 were disposed with some directions to be followed which
are being followed and the show cause notice No. 1535 dated
2.6.2020 for imposition of penalty was disposed by ordering EC for
200 days @ Rs. 5000 per day {Total Rs. 10 lakh)

3. The Grounds of which the appellant relies for the purpose of this
appeal are as under:-

1. The present appeal ‘has been filed against imposition of
Environment Compensation {EC) against the observations of
the officer of the board visited factory premises on
27.2.2020. The respondent board has assessed total 223
working days from 27.2.2020 to 7.10.2020 (All working days)
and éonsideﬂng 23 closed days due to covid-19 weekly off
days EC for 200 days at the rate of Rs. 5000/- per day Rs.
10.00 lakh has been imposed which is arbitrary, illogical
and not sustainable in the eyes of law.

[

2‘1 Minor Deficiencies were found on 27.2.2020, the appellant
vide letter dated 12.7.2020 (Acknowledged by appellant
board on §.8.2020) has informed that said deficiencies were
removed within 2 days so the EC cannot be imposed more
than 2 days. First order dated 25.9.2020 was passed to
impose EC from 27.2.2020 to 5.8.2020, when appellant
again informed on 7.10.2020 that minor faults were rectified
within two days and the actual working days from 27.,2.2020
to 5.8.2020 are 99 days, the orders have been rectified and
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E? passed to impose EC from 27.2.2020 to 7.10. 2020 without
g' assigning any reason,

3, Rectification of order for changing number of days of
violation without issuing show cause notice and without

affording opportunity of being heard is liable to be quashed
on this ground alone

4. It was well on record that there was complete lock down in
March-April 2020. Werthy chairman has grossly erred to
assess all days between 27.2.2020 to 7,10.2020 as working

days. Impugned order bassed on such assessment is to be
quashed on this ground alone.

5. There is no justification first to fix &ate 5.8.2020 (date of
intimation by the appellant} then to fix 7.10.2020 {(again
request letter of the appellant to impose EC for 2 days ) as
the date upto which the violations were continued and EC is
to impose for the said days. No any reason has been
recorded to fix 7.10.2020 as last date of violation and
8.10.2020 as date of rectification.

6. No any show cause notice has been issued, no any
opportunity has been provided to discuss to assess number

of working days for imposition of EC.

7. The appellant declare that there in no any APCD installed in
any unit in Punjab of such high quality. Against minimum
SPM of 150 mg/nm?, the results of APCD are ever found well
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below BO which prove that this unit came forward to fight
with the environment pollution seriously. The previous
chairman visited this unit personally and praised its efforts
to fight with the environment pollution by incurring heavy
expenses and gave example to other umits to follow the
action of the unit of the appellant. Getting order for levy of
Environment Compensation is set back for the efforts made

by the appellant to control the environment.

. The working of APCD of the appellant unit is available online
for the Board officials. No any adverse inference ever
recorded against the environment data available online.

. The officer of the board has not taken sample of emissions.
In these circumstances no any.coercive action can be taken
by the respondent board. The Hon'able Guwahati High
court in the case Mahabir Coke Industry And Anr. Vs
Pollution Control Board and Ors. Reported as AIR 1998 Gau
10 has quashed the order of the pollution board without
obtaining results of the standard. Hon’able court in this

decision has cbserved as under:-

“16. Looking at the facts of the present case we find
that a notice was issued by the Senior Environmental
Engineer, Annexure-l to the writ appeal dated 28th
July, 1995, In the said notice it has been mentioned
that the appellant firm was running iis unit without
valid consent of the Board and also without taking any
measure to control emission of heavy smoke from the
process which is infringement of law. The said notice
does not indicate that there was any examination of the
smoke that was caoming out. It also does not indicate
what type of smoke was coming out from the



chimney. At least Annexurel does not indicate
anything in that regard. Yet by another letter dated
27th September, 1995 the appellant firm was informed
by the Mgmber Secretary, Pollution Control Board,
Assam, t??&'t‘ ambient air quality monitoring done in
December,- 1993 in and around the industrial unit
belonging to the appellant firm revealed level of S.P.M.
and were beyond permissible limit. In the said letter it
was also mentioned that the industrial units belonging
to the appellant firm were emitting black smoke without
any preventive measures in complete violation of the
provisions of the Act. It is not knoivn to this Court
whether poIIuthlm can be determined on the basis
of the colour o_f'smoke. In our opinion chemical
. examination will be necessqry to determine the
nature of gas coming dut with the smoke. From
this it does not appear that any dnalysts was
done to determine what type bf black smoke was
being emitted. These facts only go to show that
respondent No, 1 abdicated its duty to determine
whether the industrial unit actually was responsible for
emitting air pollutants in excess of the permissible limit,
as stated earlier. On this basis alone consent cannot be
refused. The Board shail have to examine the matter as
prescribed under the Act and the Rules.

19......... ﬁom the record we find that regarding the air
pollutants there was no examination in the manner
prescribed, Therefore, we are constrained to hold that
the Board did not take the pain to examine the
matters in the manner as it is envisaged. This is
adulty assigned to the Board We'reéord that the
Board did not address itself regar&ing the relevant
aspect of the matter and simply reﬁ.xséd to give consent,

As stated earlier, consent can neither be with held nor

A
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granted without proper examination, As nothing has
been done in that regard, in our opinion, the Board
failed to discharge its statutory duty and obligation in
accordance with law. In that view of the matter we hold
that reﬁ.LsEI‘m grant consent without valid ground was
illegal, without jurisdiction -and contrary to the

provisions of law.”

PRAY

In light of what is stated abave, the appellant réspectfully prayeth
that- '

a) That the impugned order passed for imposition of EC may
please be quashed. _

b} Environmental Compensation is not imposable as discussed
above, and if to be imposed it cannot be impesed more than 2
days. ' '

¢} Personal hearing may please be granted to the appellant.

An amount of Rs. 5000.00 as fee for this appeal has been paid vide Draft
No. 153107 dated 17.08.2021 issued by Indian Bank in favor of Member
Secretary Punjab Pollution Control Board is attached.

A

res ¢l the appéfant

-
o

Date 18/08/2021




Yerification
B

I Sanjeev Scod Director of M/s Bhawani Industries Pvt Ltd. appellant in
the above Memorandum of appeal, duly authorized as per authority
letter, hereby declare that what is stated therein is true to the best of my
knowledge and belief and nothing has E;een hidden therein.

' Signaﬁ appelli

Throug
sh K, Shahi, Riti ahi B .
Advocate '

Shahi and Shahis Associates
- 22 B.D. Complex, Mandi Gobindlgarh-147301



. M/s Bhawani Industries Pvt. Ltd., VIll. Ajnall, Near Focal Point,
-

. Mandl Gobindgarh, Amioh, Distt. Fatehgarh Sahib
- . Procecdings (Chairman & MS)
= U™ YEHE II8'H 8§98
N PUNJAB POLLUTION CONTROL BOARD
G, ' -~
No. iIL REGISTERED Dated: _ fo ~&72o0) ..
To
M/s Bhawani Industries Pvt. Ltd.,
Vill. Ajnall, Near Focal Point, Mandi Goblndgarh,
Amilch, Distt. Fatehgarh Sahib,
Subject: Proceedings of the hearing given by the Chairman 6f the Board u/fs 33-

A of the Water Act, 1974 & u/s 31-A of the Air Act, 1981, cancellation
- of authorization under HWM Rules, 2016 and Impaosition of
Environmental Compensation (EC) due to environment damage caused
by M/s Bhawani Industries Pvt. Ltd., Vill. Ajnali, Near Focal Point,

Mandi Gobindgarh, Amloh, Distt. Fatehgarh Sahib on 2770772021
through VC. ~ ' .o

The following were present:

From Board side:

Er.Krunesh Garg, Member Secretary
Er. Pardeep Gupta, CEE(B)

Er. Rajeev Sharma, SEE, ZO-II, Patiala
Er, Om Parkash, EE, ZO-11, Patiala
Er. Anuradha Sharma, EE, RO, FGS
From industry side:

Sh. RehitSood, Director

Sh, AnoopScod, Brother of Director
5h. Rakesh Sahi, Advocate

Senior Environmental Engineer, Zonal Office-2, Patiala brought out that the
industry is an Induction furnace unit and Is engaged in the manufacturing of Concast Billetsf
Slabs @ 400 TPD, Steel Castings/ Ingots @ 50 TPD, Rolling Mill-Flats/ Strips @ 190 TPD or
Rolling Mill-TMT, Bars/ Wire Rods/ Bars/ Structural Steel @ 200 TPD. The industry was granted
consent to operate under the Water Act, 1974 vide no. CTOW/Renewal/Fatehgarh
Sahib/2018/7303552 dated 18/04/2018 and under Air Act, 1981 vide no.
CTOA/Renewal/FGS/2020/11385040 dated 09/01/202¢ both vaiid upto 31/03/2021, with certaln
conditions mentioned therein. -

The industry was also granted authorization under HWM Rules, 2016 for
hazardous waste Cat. 51 @ 0.020 KLA and Cat. 351 @ 490 TPA vide no.
HWM/renew/FG5/2020/11385928 dated 27/01/2020 valid upto 31/03/2024, subject to certain
conditions mentloned therein and specific condition that the industry will send its hazardous
waste Cat. 35.1 to M/s Madhav Alloys Pvi, Ltd. Distt. Fatehgarh Sahib.

Earlier, the industry was afforded an opportunity of personal hearing before
cancellation of air consent, issuance of directions ufs 31-A of the Alr Act, 1981 & cancellation of
authorization under the HWM Rules, 2016 and imposition of EC due to environment damage

caused frem the operation of the industry on 10/09/2020 before the Chairman of the Board,
Wherein, it was decided as under: -

1. The industry shall take more measures to collect the entire process emission generated
from induction furnaces and will pass the same through Air Pollution Control Device.

2. The industry shall operate the Alr Pollution Control Device regularly and efficlently, so as
to achieve the prescribed emission standards on regular basis.

3. The industry shall appoint dedicated staff for operation/ maintenance of Air Pollution
Control Device.

4,  The Industry shall comply with the SOP prescribed by the Board for Induction furnace,

5. Environmental Compensation @ Rs. 5000/~ per day be Imposed upon the industry due to
environmental damage caused by it. The Environmental Engineer, Regional Office,
Fatehgarh Sahib shall verlfy actual number of operation days from 27/02/2020 to
05/08/2020 as Industry has submitted that it remained closed for a certain period due to
COVID-19 situation. Iﬁ/ﬂ/

; ;  TIweE 598, 69 9%, ufensr
L& ,,\C,W“ VATAVARAN BHAWAN, NABHA ROAD, PATIALA
‘] }‘ W £-mall ; ppecbzop2 @®ymail.com, Web: www.ppcb.gov.in
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"2 : M/s Bhawani Indystries Pvt. Ltd., VIIL. Ajnali, Near Focal Polnt,
Mand) Gobindgarh, Amich, Distt, Fatehgarh Sahib

Proceedings (Chairman & MS)
In compliance to hearing decisions, the Industry was requested Reglonai
Office, Fatehgarh Sahib to : e eon A

i produce production register for verlfication of actual number of
operation days from 27-02-2020 to 05-08-2020, so that, EC @ Rs. 5000/- per day may be
calculated due to environmental damage caused by it. But, the Industry was denied to produce
any document for verification of actual-number of operation days. Thereafter, Sh, NarinderUbhi,
Manager was personally requested

_ roducticn register.
But, the industry falied to submit the same,

The Chairman of the Monitoring Committes,
received complaint regarding air pollution being caused by
Mandi Gobindgarh area. Accordingly, the Chairman of the said committee vide its letter no.
}039 (EIated 25/09/2020 has directed PPCB that concerned industries may be inspected

it action taken report to the Monitoring Committee

constituted by the Hon'ble NGT has
the Induction furnaces units in the

dustry was found in operation, but the industry
was denied to open the main gate. Thereafter, AEE of RO make a telephonic call to Sh.

NarinderUbhi, Manager with the request to open the main gate and allow the team to visit the
Industry. The security guard present at the main gate of the industry has received telephone
call from proprietor of the industry and requested to talk to Environmental Engineer present
during the visit. The Proprietor / Director of the industry denied the team to enter in the
industry for Inspection during night time. Also, he questioned the Environmental Engineer

stating that the team has not informed him in advance before visit, The team should have to

visit the industry during day time and he could not allow the team to visit the industry during
this time.

The Competent Authority of the Board constituted a team of Er. Surnider

Singh Matharu, EE and Er. Rajiv Goel, EE vide letter na. 3855-56 dated 26/11/2020 to visit the

industry and submit the report with recommendations within 15 days. Accordingly, the team
visited the industry on 19/12/2020 and has reported the following viclations:

1. The APCDs provided with Induction furnaces of capacity 20 T/heat & 6 Tfheat was

| found in operation, however significant emisslons were seen escaping the shed at the

. time of charging of raw materia!, - - )

2. The port hole provided with the stack of APCD was not at 8D (8-time diameter of the
stack) as such it was not feasible to carry out iso-kinetic sampling for SPM.

3. The industry has provided online continues emission monitoring system at the stack of
the APCD, which showing the conc. of SPM 8.4 mg/Nm3. Therefore, it is evident that
OCEMS was showing 53.33 % less analyzed vaiue of SPM in the emission, as such the
OCEMS s required to be calibrated by the industry from its supplier in the presence of
the Official of the Board.

4. The industry has installed one no. ladle refining furnace of capacity 20 T/heat and no
APCD has been installed to contral the process emissions generated during operation of
the same. Lot of emissions from laddle refining furnace were escaping into the working
shed at the time of addition of Ferro metals.

5. The industry has also installed one no, Electric Are Furnace of capacity 20 TPH with gas
cooler followed by bag filter house as APCD, but the same is yet to be commissioned.

. 6. Significant secondary emissions were seen escaping into the working shed especially
when the molten metal is poured In the concast unit, when the metal comes in contact
with air may be due to oxidation of the metal. The industry Is required to explore the
passibility to capture said emissions.

7. The industry has installed skid for getting PNG from M/s IRM Energy Pvt. Ltd., but it has
not converted its reverberatory furnace for use of PNG as fuel. : '

8. The industry has Installed metal recovery unit from slag with crushing and sewing
process, but no APCD has been Installed to control the emissions to be generated
during Its operation, - s

9. The industry has also provided separate energy meter with ID fan of the electric motor
of capacity 515 KW capacity with the APCDs. Therefore, in case this fan is presumed to
be operated at 80 % of its efficlently, the consumption of units comes out to be 515 x
0.8 = 42 KWH units. Therefore, in case the Industry s operated for 24 hours then the
units to be consumed for operation of the APCD come out to be 9888, However, as per
record submitted by the Industry after conduct of visit for the month of January, 2020
and February, 2021, the consumption of varies In the range of 918 to 10730 units,
which is much less than the units to be consumed calculated above by taking into

account the capacity of the electric motar aw with ID fan and operation hours of
the industry.

S




M/s Bhawanl Industries Pet. Ltd., Vill. Ajnali, Near Facal Point,

Mandi Gobindgarh, Amloh, Distt. Fatehgarh Sahib

Proceedings (Chaimman & MS)

10. The industry has installed water softer unit and trade effluent is generated from

regeneration of the same. The industry dlaimed that the trade effluent is mixed with the
domestic effluent for treatment In the STP.

11, The industry has installed an STP based on aerabic biclogical treatment, which was in
operation, There was hardh‘(\any‘ growth of ble-mass in the ‘aeration tank despite the
fact that the aeration system was In operation, which shows that the STP installed by
the industry is not being operated properly.

12,

The industry has not provided proper distribution network for use of treated wastewater
In the plantation area and significant wild growth was observed In the said area.

13. The industry has not stabilized the vehicle movement area/ entry & exist point. At the
time of entry to the unit, a flexible pipe was seen through which purge water from the

re-clrculation tank was being discharged into a channel leading to the low lying area
inside the premises of the unit, which causing stagnation. -

14.  Non compliance of SOPs framed by the Board far induction furnaces were also observed
as under: .
) The scrap being used was not free from oil grease/rust/paint,
i) The alr flow of dust:laden alr In the APCD was from inside to outside
"~ Instead outer to inside the bags.
1ii} There was no mechanism to measure the pressure drop after collection
hood of APCD and before APCD.
v)

The industry could not produce the record of the compressor of the
APCD as per SOP, '

v) There was no Interlocking of APCD with the induction furnace to ensure

reguiar operation of the industry
15. The process dust contained by APCD which is hazardous In nature was seen packed in
plastic bags. Further, the perusal of record maintained by the industry, it has been
observed that the industry has got lifted hazardous waste quantity 13.140 Ton, 12 Ton
and 13.530 Ton of process dust Cat. 35.1 to unauthorized vendor namely M/s
Laxmilnds. Meerut on 17/11/2020, 8/12/2020 and 14/12/2020, respectively

Therefore, the industry was not complying with the conditions of consent
granted under the Water Act, 1974, Alr Act, 1

981 & HWM Rules, 2016 and causing pollution.in
the vicinity intentionally & deliberately. . :

As per report of Regional Office,
and found violating the provisions of poliution
officers on 19/12/2020 and found vioiating the

the Industry was earlier Visited on 27/02/2020
contro! laws and again visited by the team of
pravisions of pollution control laws as mentioned
above, Thus, the total no. of days w.e.f 27/02/2020 to 30/03/2021 (date of hearing) are 398

days. Accordinigy, Envircnmental Engineer Regicnal Office, Fatehgarh Sahib has calculated the
Environmenta} Compensation based

on the criteria laid down by the Honble NGT, JCPCB as per
formula: EC=P1xNxRxSx\F ' : .

EC=50x398x250x1,5x1= 74,62,500/- (1) -

(2) Minimum Environment Compensation is Rs. 5000/day. Thus, minimum Environment
Compensation for 398 days=398x5000=19,90,000/-,

Therefore, from (1) & (2), the industry Is required to pay Rs. 74,62,500/- on account “of
Environment Compensation,

Accordingly, notices for revocation/ cancellation of CTOs & authorization,
impaosition of EC and notice to Issue

directions u/s 33-A of the Water Act, 1974 & u/s 31-A of
the Air Act, 1981 proposing for ciosure of the unit were Issued to the industry with an
opportunity of personal hearing before the Chalrman of the Board on 30/03/2021 at 11.00 A.M. _
.- The Industry vide e-mall dated 30/03/2021, while expressing inabiiity to attend

the personal hearing siting the reasons that the

concerned person s suffering from viral,
requested to adjourn the hearing and sought some other suitabie date after 15 days.

The matter was considered by the Competent Authority and decided to afford
last opportunity of personal hearing on 29/04/2021 at 11.00 am .before the Chairman of the

Board which was conveyed to the industry vide letter no. 1572 dated 12/04/2021. The hearing
scheduled on 29.4.2021 was postpone

d till further order due to administrative reasons vide
letter no. 1712 dated 27/04/2021. Due to second wave of Covid-19, no physicai hearlngs were
given by the Competent Authority, Now, the Competent Authority has decided to afford an

opportunity of hearing before the Chairman of the Board through VC on 27/07/2021 at 12.45

PM before taking further action in the matter. It has also been made clear to the industry in
case of failure to attend the hearing, ex-party decision wili be taken without any further notice/
oppartunity.

The representatives of the industry attended the hearing through VC and stated
that they have already submitted the writtefy}ply through mail on 23.7,2021, which has been

—3
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M/s Bhawani Industries Pvt. Ltd., Vill. Ajnall, Near Focal Polnt,

— Mandl Gobindgarh, Amloh, Distt. Fatehgarh Sahib
F . Proceedings (Chairman & MS)

[

taken on repord. Sh. Rohit Sood, Director of the industry further stated that they have already
complied with the observations of the visiting teams except stabilizing the vehicle movement
area entry & exit point in factory premises. They have installed APCD as per design of PSCST,
Chapdigarh and cperating the same on regular basls. The PSCST has already issued completion
certificate to industry vide its letter datéd 21.8.2019. They have already provided manometer to
measure the pressure drop after collection hood of APCD, which could not be seen by the
visiting team. Also provided OCEMS with the stack and the same has been got calibrated and
the concentration of particutate matter remains within the permissible limits. The porthole and
platform provided on APCD is as per PPCB norms, which can be verified any time. The STP is
being operated regularly by the industry. The hazardous waste generated by the industry being
sold to M/s Bhawani Chemical Meerut an authorized -operator of Uttar Pradesh Pollution Control
Board having valid authorization upto 17.12.2024. However, they have came to know that the
said firm is not having valid authorization for transport of hazardous waste inside the territory
of State of Punjab and as such, in future they wili‘send the hazardous waste to authorized
agencies as advised by the Board. He further stated that they have also Iinformed the number
of days to the Environmental Engineer, Regional Office, Fatehgarh Sahib vide its letter dated
7.10.2020 that they rectified the fault due to which there was minor discharge of smoke in the
air within two days l.e. upto 28.2.2020. He requested the Environmental Compensation may
not be Imposed as they are facing financial problem due to Covid-19. He further assured that
one month time be given to attend the remaining observations of the visiting team and to apply
for CTOs under Water Act, 1974 and Air Act, 1981,

The reply submitted by the industry and submission made during hearing for
not imposition of Environmental Compensation due to Covid-19 was considered and observed
that violations were first detected by visiting team on 27.2.2020 and industry has rectified that
faults. Accordingly, total number of days for which of viclation continued works out to be 223
days. However, due to pandemic Covid 2019 lockdown was imposed by Punjab Gowt. on 21
March, 2020 and almost entire industry in Punjab remained closed for about 20-25 days. As
such, Environmental Compensation is liable to be imposed upon the industry for a period of 200

- days. :

After hearlng the iﬁdustry and officers of the Board, the Chalrman of the Board

on the basis of best judgement assessment and as mutuaily agreed upon by the industry &
Board, decided as under : ,

1. Environmental Cumpensation amounting to Rs. 5000/- per day for 200 days i.e. Rs.

5000x200= 10 lac be imposed ‘'upon the industry for operation of the industry due to
. which the environmental damage caused.

2. . The industry shall comply with all the reported non-compliances and apply for renewal
- of Consent to Operate under Water Act, 1974 and Air Act, 1981 within 30 days
alongwith requisite document & fee, : -

3. The industry shall send its hazardous waste to ‘a'ijthorized agencies operating in the
" State of Punjab and shall not send it to Meerut based firm.

4, | Environmental Engineer, Regional Office, Fatehgarh Sahib shall visit the industry afler

~ one month to verify the compliance status of the hearing decisions and submit the
detailed report with recommendations.

' You are requested to ensure the compliance of hearing decslons within

stipulated period and submit the same to the Board.

2
for & on dg g(f of’f

Pbh, Poliution Control Board
Endst. No. . . Dated

A copy of the above Is forwarded to the Environmental Ehglneer, Punjab
Pollution Control Board, Regional Office, Fatehgarh Sahib for information and necessary action.
He is requested to ensure the compliance of decisions of the hearing and submit report,

accordingly. .
Lo/

for & on behalf of
' Pb. Pollution Control Board
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Offlee Dispateh No: |4 a Reglstered/Speed Past Date: a9 /8/ /.2 ole

Induscry Registration 1D:  RIZFGS29601 to ApplicationNo: 11385040

To. -
Sh. Narinder Singh Ubhl
Shastrl Nagor, Mandl Goblndgarh o
Mandigobindgarh,Fatchgarhsahlb-147301
Subject:

Renewal of consent to operate onder thc’A.Ir {Preventlon & Control of Follutlon) Act, 198§ vide no.
CTOARencwal/FGS/2019/9664528 dated 19/04/2019 — M/s Bhawani Industries Pvt, Ltd., Vill, Ajnali, Near
Fagal Paint, Mandi Gobindgarh -

L S

L. Partleulnrs of Consent to Operate under Alr Act, 1981 granted to the industry

Consent to Operate Certlficate No. & % ¢ | CTOA RenewaliF GS/2020/1 1 385040

Date of issue ; PR Haomppnagt v

Duate of expley : 114372021

Certificate Type 1 CTe | Renewst

Previons CTO No. & Validityz..,., «~" CTOA/RenewaliFGS/2019/9664528 -
o ™ .__ From: 19/04/2019. To: 30002019

2. Particulars of the Industry

Name & Desigration of the Applicant

, SB.:_Narindei Sihgk Ubki, (Foctory Manuger §

Address of Industrial premises Tk | Bhawant Indlusivies Pvr. Lid.,
. Viff Ajnali, Near Focal Point, Mandi Gobindgarh,
Amlok, Fatehgarh Sabib-14730]

Capltal investment bf the Industry 13818.94 lakhs
Category of Industry Red
Type of Industry Integrated lron and Steel
Scale of the Industry Large
Office Distrlce Fatehearh Sohih

|

|

i

‘-
“Thix ix mnqm.m‘,gmrmltd wusnenr iy DCMAIS By PPCE"

Bl fenfirsrive i, Lk YUF Afwedld, Noar Fucol Paint, bhwali Gorliimdonw i dinbods, Eatehgark Sabib 147301
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L A copy of the above is forwarded to the Toliowing

. +
1 s-.\,u'.,n\_n.-.

This is with reference 1o the request made By the ifidugtry for renewal of consent to operate granted by the Board under the
Adr (Prevention & Contral of Pollujion) Act, 19811 - - oy © - ey e
o L

The validity of*consent to o{mtc‘ granted to the industry vide no. CTQA/Renewal/FGS/2019/9664518 dated 1910472019 -~
{valid upta 30.09.2019), is hereby rencwed upto 31.03.2024, for the manufacturing of Concast Billets/ Slaks (@ 400 TPD, Steel
Castings! Inggis @ 50 TPD, Rolling Mill-Flats/ Strips @ 190 TPD of Rolling Mill-TMT Bars/ Wice Rods/ Bars/ Structural Stee!

j. @ 200 TPD with the same terms & conditiens and fotllowing additienal conditions; .

E' a) The industry will gbtain prier permission fram the Board before commissioning of its acc furnace.

i b} The industry shall stabilize the vehicles movement area/ entry and exit points of the industry within one month.

; All other contents shall remaiv, unchanged. This letter be appended with the original consent na.

¢ CTOA/Renewal/FGS/2019/9664528 dated 19/04£2019 issued to the industry vide Board's letter no. 1690 dated 22.04.2019 and -
i subsequent extension(s) from time to time under the Air (Prevention & Cantrol of Pollution) Act, 1981,

[ : .

|
1 .
|
|

e il 27 5 i, . 09:01/2020
R T E
b © o ortMajeey Gupta)
i+ _Euvl_runmental Engineer
| 2 P o . - .. For&on
| AR N O e
; b N R S S W T . “
| i e s e e e {Punjab Pollution Control Board)
] .
| et B beerr L < Bt = by b P aab ety o
Endst. No.: . L Sk U T Dated: .
. M ) ST e ¢ .--_ B o ) .
-t Eald . i R T T ] .

e

n please:
L' el

Environmental Engineer, Regional Office;:

w0I2e

. ; (Rajeev Gupta)
. Enviranmental Engineer

Fur & wt behalf
of

{Punjab Potlution Control Board)

SR 11T IR ITATRE

1 “Thir It compiter gunrated documend fiows QCAIALS by PPCEY
Bhawanl fchisinbet Pot. Lid VIR Apnafi, Myur Focul Poier, Musich Gobitdgarh, Al Farehgurh Sabib, 147301

Pageld
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A Scientific & Industrial Research Organization approved by DSIR & Central Govi.
under Ciause (i) of Sub-Section {I} of Seclion 35 of income Tax Act, 1961

MGSIPA Complex, Instilutional Area, Sector 26, Posl Box No 727 Chandigarh -166 019 (India)
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Phone

oy

Ry

: 91-172.2702325

Fax P -472-2793143
Websne www.pscst, gov. in

Punjab State Councﬂ for Sc1ence & Technology

{A State Govt. Undertaking)

Ref. Na. : PSCSTIC“C/.:, Yy

[

Dated: ﬂifﬁﬁﬁl/ 9

- - Mot For Lm.gauon Purpou

1

To Whom It May Concern

Certified that Ma"s Bhawam Industnes Pvt Ltd,, Ajnah, GT Road

Mandi Gobmdgarh Pun_lab ‘has ‘installed a cnmmon Air Pollution Conlrol

Device i.e. Reverse Air Clcamng Type Bag Hovise of ndequate capacny on

Standard Operating Pmccdu‘res (copy enclosed) to achie\;e the prescribed |

their two Induclmn Furnaces having capacﬂy as 20 T/heat & 6 T/heat and one
LRF _ha_vmg capac_lty as ZOTfhcat. Further, the mdustry is advised to follow

emission norms, This superscdes the: earller complctmn certlficate 1ssued v1dc

_nu PSCST;CC,fzoso dated 23.3, 19,0

19\6 ~
_ Process Engineer

et

B

- Senior Engin‘e,er



Unrg YEHE JAEH §95
PUNJAB POLLUTION CONTROL BOARD

e ‘ _ Dated:
! M
! .

“REGISTERED

M/s Bhawani Industries Pvt. Ltd.,
Vill Ajnali, Near Focal Point,
Mandi Gobindgarh,Amioh, Distt. Fatehgarh Sahib.

Subject:  Imposition of Environmental Compensatlon (EC) due to
environment damage caused from the operations of the industry.

The Parliament of India had enacted the Water (Prevention & Control of
Pollution) Act, 1974 the Air (Preventlon & Control of Po|lut:on) Act, 1981, the
Environment (Protection) Act, 1986 and certaln rules under the prows1ons of the
Environment (Protection) Act, 1986 to protect and improve the environment and for
prevention of hazards to human beings, other living creatures, plants and property and
for maintaining or resorting the wholesomeness of water and to prese}ve the quality of
air; ’

And whereas, The National Green Tribunal (NGT), New Delhi through its
various orders / Judgmehts (order dated 3.8.2018, '1’9._2.2019 passed in Original
Application No. 597 of 2017, order dated 6.12.2018 passed in Original Application No.
125 of 2017 and M.A No. 1337 of 2018, order dated 13.12.2018 passed in Original
Application No. 1038 of 2018, order dated 12.3.2019 passed in Original Application No.
710 of 2017 Onglnal Application No. 711, 712 of 2017) has empowered the Central
Poliution Control Board (CPCB) by laying down the methodology to assess and recover

compensatlon for damage to the environment and utilize such amount in terms of an -

action plan for protection of the environment. The CPCB has formulated the methodology
for assegsing Environmental Compensation on the basis of formula submitted to the NGT
as mentioned in its order dated 19.2.2019 passed in origlnal application No. 593 of 2017
and the Pun;ab Pollution Control Board has adopted the sald methodology;

And whereas, the industry was surprisingly visited by the team consisting
Er Mohit Singta, Assistant Environmental Engineer, Sh. Sahil Patel, S¢'B, CPCB on
27/02/2020. During visit, it was observed as under:

1.  Theindustry has 2 no. lnductlon furnaces of 20 TPH and 6 TPH, which were found
in aperation.

2. The industry has installed Separate slde hoods with each induction furnace
equipped with common bag house filter as APCD, During visit, the APCD was found
in operation. But, 60-70% emissions were found escaping into working shed and

then into the ambient without any treatment through APCD due to Inadequate
~suction of the APCD.

3.  The working shed was found full of black smoke. .
4, The Industry Is using PPE bags for storage of Hazardous Waste instead of HDPE

bags. _
TIedE gI6, 8 93, Ufeniw < '
VATAVARAN BHAWAN, NABHA ROAD, PATIALA .
E-mail : ppchiop2@ymall com, Web: www.poch gov.In
5}‘ Lo .




@ And whereas, the concepts of Sustainable Development and Precautionzsy } j :
émaple have. been considered by the Supreme Court of India in M.C Mehta v/s Union of
India and Others and the same were held to be accepted as part of the law of the land; ’
And whereas, the Supreme Court India has also considered the concept of
Palluter Pays Principle in Indian Cow:n for Enwro Legal Action and other v/s Union of
India and Qthers (19963 3 SCC 212 para 16 Vellore Citizens Welfare Forum v/s Union of
India (1996) 5 SCC 647 para 12-18 and held that Polluter Pays Principle is accepted
principle and part of environmental law of fheCountry even without specific statute;

-

And whereas, in view of the above stated facts and after considering all the
aspects of the case, it has been abserved that the activities carried out by you / your

industrial unit has caused enwronmental damage Which the Punjab Pollution Control
Board (PPCB) intends to recover in the form of environmental compensation:

And whereas, it has now been proposed to impase the Environment

LCompensation for causing damage to the environment due to operations of the industry
as detailed above.

As such, by the issuance of this notice, you are hereby afforded an
opportunity of show cause within 15 days as to why the Environment Compensation shall

net be imposed upon the industry due to aforementioned reasons. Q«Qﬁ

G ’ P T

J - for&on ehalf of
. R ' Pb. Poliution Controi Board
Endst No. : -

Dated
. A copy of the above is forwarded to Environmental Englneer, Regional Offi ce
FGS with the request to calculate EC

wh|ch is to be |mposed Upon the industry and
mt:mated the saa{le to the office.

<

for & on behalf of
Pb. Pollution Control Board

-

— e e — -

TIUIAT BIE, IF IF, b
VATAVARAN BHAWAN, NABHA ROAD, PATIALA
£-mall; nnshmﬂl@ma_lmm, web: m&nsh_gg_.m




UATE ygrE JeEn 898
PUNJAB POLLUTION CONTROL BOARD

_\.5.3:)_ ' ' ' " Dated:

\ REGISTERED

M/s Bhawani Industries Pvt. Ltd.,
Vill Ajnali, Near Focal Point, '
Mandi Gobindgarh,Amioh, Distt, Fatehgarh Sahib.
Subject: 1. Show cause notice before cancellation of consent to operate
under the Air (Prevention & Control of Pollution) Act, 1981.

2. Notice to issue directions u/s 31-A of the Air (Prevention &
Control of Follution) Act, 1881 as amended in 1987.
Whereas it is mandatory on the part of the industry to obtain the ‘consent
to establish / operate’ of the Board u/s 21 of the Air {Prevention & Control of Pollution)

Act, 1981 to establish & operate its-plant for discharging of emissions from its industrial
premises.

4

And whereas, it is also mandatory on the part of the industry to install
adequate and appropriate air. pollution control devices, so as to ensure that the
concentration of various poliutants in the emissions disc'harged by the industry is within

" the permissible limits prescribed by the Board. |

And whereas, the industry is an Induction furnace unit and is engaged in
the manufacturing of Concast Billets/ Siabs @ 400 TPD, Steel Castings/ Ingots @ 50
TPD, Rolling Mill-Flats/ ‘Strips @ 190 TPD or Rong Mill-TMT Bars/ Wire Rods/ Bars/
Structural Steel @ 200 TPD. The mdustry was granted consent to operate under the Air
{(Prevention & Control of Pollution) Act, 1981 vide
CTOA/Renewal/FGS/2020/ 11385040 dated 09-01-2020 valid upto 31.03.2021.

And whereas, the industry was surprisingly visited by the team consisting

Er Mohit Singla, Assistant Environmental Engineer, Sh. Sahil Patel, Sc'B, CPCB on
27/02/2020. During visit, it was observed as under:-

1.  The industry has 2 no. induction furnaces of 20 TPH and 6 TPH, which were
found in operation. . :

2.  The industry has instalied separate side hoods with each induction furnace which

is equipped with common bag house filter as APCD. During visit, the APCD was

found in operation. But, 60-70% emissions were found escaping into working

shed and then into the ambient without any treatment through APCD due to
inadequate suction of the APCD.

3. The working shed was found full of black smake. :
4,  The industry Is using PPE bags for storage of Hazardous Waste instead of HDPE
bags.

1
1

no.

And .whereas, THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
NEW DELHI in QOriginal Application No 924/2019 Titled as Neeraj Gayal Applicant(s)
Versus State of Punjab has passed orders in reference to poor air quality of Mandi
Gobindgarh and the same is reproduced as under

“Wnits should have been monitored having regard to the adverse
consequences on the health of the inhabitants in violation of Funaamental Right to
breathe clean air and to clean environment. Continuous and stringent action is required

which has yet been taken. Let the Committee file a fresh ana‘ deta;!ed report by
covering large number oOf units.

JIRTE I, &F 99, Ufenm
. VATAVARAN BHAWAN, NABHA ROAD, PATIALA
S}}} £-mail | ppcbzop2@ymall.com, Web: www.ppcl pov.in
] e —_
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2

%ay be conducted by the Committee in terms of number such units which can be.
-

We also direct that carrying capacily of the area to sustain such activities

stained to give effect to ‘Sustainable Development principle and to enable the
regulatory authorities to ensure steps for preventing pollution.

4

Accordingly, we direct the State PCB to take further stringent measures by /}

way of stopping the polluting activities and recovering compensation on ‘Polluter Pays’
principle, apart from any other statutory action as may be warranted in the situation”,

And whereas, the indUstry is violating the provisions of the Air (Prevention
& Control of Pollution) Act, 1981 and causing pollution in the area.

And whereas, the industry is also being issued notice separately for
imposition of Environment Compensation as per Hon'ble NGT orders.

And whereas, now it has been proposed to cancel consent to operate
granted under the Air (Prevent'{on & Control of Pollution} Act, 1981 and to initiate
further action under the provisions of the Air (Prevention & Control of Pollution) Act,
1981 after affording an opportunity o_f.'_'s_ﬁgw':céUse-éum-personal hearing due to
aforesaid reasons. - ' '

As such, by the issue of this notice, the industry is hereby afforded an
opportunity of personal hearing -to shovy cause as to why the consent to operate

granted under the Air (Prevention &_(fontrol of Pollution) Act, 1981 shall not be
cancelled due to aforesaid reasons. :

Now, therefare, the Punjab Pollution Contro! Board, in exercise of the
powers conferred upon it ufs 31-A of the Air (Prevention & Control of Pollution) Act,
1981 as amended in 1987 proposes to direct you as under:

1. That the industry shall stop operating an industrial plant & stop forthwith
discharging any emissions from its industrial premises into atmosphere.

That industry shall not restart any process/plant unless all necessary air pollution
control measures are taken and concentration of various pollutants confarms to
the emissions standards laid down by the Board.

That the industry shall not restart discharging air poliutants until it obtains trié
consent of the Board to operate an Industrial Plant ufs 21 of the Air (Prevention
& Control of Pollution) Act, 1981 as amended in 1987.

4, That the PSPCL authorities shall be directed discbnnect the supply of electricity
available t{.) the poultry farm. . '

EJJI

: You are, hereby, given an opportunity to file objections; if any, on the
! . . .
proposed directions before the Chairman of the Board on 09.06.2020'at 2:30 pm
in his iofﬂce at Vatavaran Bhawan, Nabha Road, Patiala, failing which, it will be

presumed that the industry has nothing to Say and the Board shall go ahead to take

further action in the matter under the Air (Prevention & Control of Pollut] ct, 1981
without giving further notice / opportunity. | h '

) ) G|=ne
for & on b%}alflof

; . ' — . Pb. Pollution Control Board
Endst. No. ' S T s pated - S
: A copy of the above is forwarded to the Environmental Engineer, Punjab
Pollution Control Board, Regional Office, Sri Fatehgarh Sahib with the request to the
industry regarding date of hearing. He Is also requested to calculate Environment
Compensation which is required to be imposed on the industry based on the criteria laid

down by the Hon'ble NGT/CPCB and send the report In this regard well before date of
hearing, : R

—5

\l . for & on behalf of
, Pb. Pollution Control Board
n IYTIT §IS, &3 99, Uleniar
' VATAVARAN BHAWAN, NABHA ROAD, PATIALA

E-mall : ppchrop2 @ymail.com, Web: www.ppch.gov.ln

. .
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'“1” ) : PUNJAB POLLUTION CONTROL BOARD
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~ _ Dated: |
['6 . REGISTERED T

M/s Bhawani Industries Pvt Ltd.,
Vill Ajnali, Near Focal Point,

Mandi Goblndgarh Amlch, Distt. Fatehgarh Sahib.
Sub: -’ Show cause notice _before cancellatlon of authonzatmn under
Hazardous and Other Wastes (Management and Transboundary -

Movement) Rules, 2016 framed under Environment (Protection)
Act, 1986,

Whereas, it is mandatory on part of the industry to obtain the
authorlzation of the Board for handlmg hazardous waste under the Hazardous and QOther

Wastes (Management and Transboundary 'Movement) - Rules, 2016 framed under
Environment (Protection) Act, 1986.

And whereas, 1t is also mandatory on tne part of thé industry, generating
hazardous waste to provide adequate and approprlate facilities for storage of the
hazardous waste generated by it.

And whereas, the Industry is'an induction furnace unit and is engaged in
the manufacturing of Concast Billets/ Slabs @ 400.TPD, Steel Castings/ Ingots @ 50
TPD, Rolllng Mill-Fiats/ Strips @ 190 TPD or Ro!hng MilI-TMT Bars/ Wire Rods/ Bars/
Structural Steel @ 200 TPD. The industry was granted authonzatlon under Hazardous
and Other Waste Rules vide no. HWM[renew/FGS/ZOZOIl1385928 dated 27.01.2020

vahd upto 31.03.2024 subject. to certain conditions mentioned therein.

And whereas, theindustry was surprisingly visited by the team cons:stlng

Er MOhtt Singla, Assistant Environmental Engineer, Sh. Sahil Patel Sc'B, CPCB on
27/02/2020 During visit, it was observed that the industry jseuslng PPE bags for
storage of Hazardous Waste mstead of HDPE bags
' And whereas, the Industry Is not complylng with conditions of
authorization granted tnder the Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016. Thus, the industry Is violating the provisions
© of Hazardous and Other Wastes (Management and- Transboundary Movement) Rules,
2016 and unit is being operated in violation of the said Rules.

And whereas, It has_now been proposed to cancel the authorization
under Hazardous and Other Wastes (Management and Transboundary Mavement)
Rules, 2016 framed under Environment (Protection) Act, 1986 due to the aforesald
reasons after affording an opportunity of show cause-cum-personal hearing. _

As such you are, hereby, afforded an opportunity to show cause In
person t:é_refore the Chairman of the Board on 09.06.2020 at 2:3G P.M in his office

TrIEIE 9IS, o9 98, ufener
VATAVARAN BHAWAN, NABHA ROAD, PATIALA
; E-mall : ppcbrop2@ymall.com, Web: wyvw.poch govln
g“/ JD ! a .
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e Vatavaran Bhawan, Nabha Road Patiafa to file objettions,

above will be taken without giving any further notice/ opportunity.

£

. .

D—--GL'h:np
for & onlbehalf of
Pb. Pollution Control Board
Endst. No. Dtd.__
: A copy of the above is forwarded to the Environmental Engineer, Punjab
Poilution Con

trol Board, Regional Office, Fatehgar|
the date of hearing to the indust

the same well before date of hearing.

e

for & on behalf of

Pb. Pollution Control Board

TIHEE 8IS, BoF° 99, Ulem
VATAVARAN BHAWAN, NABHA ROAD, PATIALA
E-mall : ppckrop2 @ymail.com, Web: www.ppcb gov.in -

.
L]

'fh";v'riting if any, failing
which it will be presumed that the industry have nothing to say and action as proposed

h Sahib with the request to intimate
ry. He is also requested to calcuiate EC and intimate

%



- Subject:

PUNJAN

o] VAT YERE SEETH 493
4 PUNJAB POLLUTION CONTROL BOARD
No. 2’“7 2-0 ‘ | Dated: D X—-9 2026
; | REGISTERED '

¢}

M/s Bhawani Industries Pvt Ltd.,
Vill Ajnali, Near Focal Point,
Mandi Gobindgarh; Amloh,
Dlstt. Fatehgarh Sahib

r -

Proceedings of the personal hearing given on 10.09.2020 by the
Chairman of the Board to'M/s Bhawani Industries Pyt. Ltd., Vill
Ajnali, Near Focal Point, Mandi Gobindgarh, Amioh, DlStt
Fatehgarh Sahib regarding cancellation of consent to aperate
under the Air Act, 1981; notice to issue directions u/s 31-A of the
Air Act, 1981; cancellation of authorization under Hazardous and
Other Wastes (Rules, 2016. framed under Environment
(Protection) Act, 1986 and Imposition of Environmental
Compensation (EC) due to environment damage.

The following were present:

From Board side: ,

Sh. Pardeep Gupta, CEE(B)

Sh. Rajeev Sharma, SEE, ZO-I1, Patiala.
Sh. Om Parkagh, EE, ZO-II, Patiaia -
From industry side: |

Sh. Nannder Singh Ubhi, Manager

Sehjor Environmental Engmeer, Zonal Office- -2, Patlala brought out that
the mdustry is an induction furnace unit and Is engaged in the manufacturing of
Concasft Billets/ Slabs @ 400 TPD, Steel Castings/ Ingots @ 50 TPD, Rolling Mill-Flats/

Strips @ 190 TPD or Roiling Mill-TMT Bars/ ‘Wire Rods/ Bars/ Structural Steel @ 200
TPD. H : . :

E The industry was granted consent to operate under the Air (Prevention &
Control of Pollution) Act, 1981 vide no. CTOA/Renewal/FGS/2020/11385040 dated 09-
01-2020 valid upto 31.03.2021. Also granted authorization under Hazardous Waste
Rules, 2016 vide no. HWM/renew/FGS/2020/11385928 dated 27.01.2020 valid upto
31.03. 2024 with certain conditions mentioned therein.

The 1ndustry was surprlsmgly visited by a team comprlsmg “the Asstt.
Enwronmenta! Engineer of the Reglonal Office, FGS and Sh Sahil Pate, Sc’B CPCB on
27/02/2020 During visit, It was observed as under:

1. The industry has 2 no. mductxon furnaces of 20 TPH and 6 TPH, which were found
in operation.

2.  The industry has Installed separate side hoods with each lnduction furnace, which
leads to common bag house filter ag APCD: During vislt, the APCD was found-in

operation, but, some emissions were found escaping into working shed and then*

into the amblent without any treatment through APCD due to Inadequate suction of

the APCD. ‘“ ol
TIRIE YIG, BT 97, Ufenrse
VATAVARAN BHAWAN, NABHA ROAD, PATIALA

E-m2il: ppehropgd®;nalgo s, Weh wyen greb.eov.in

L AL L LETS

R



&

';he industry is using PPE bags for storage of Hazardous Waste instead of HDPE
ags.

3.

Therefore, the industry s wolatlng the condltlons of the consent to
operate granted under the Air (Prev“entlon & Control of Pollution) Act, 1981 and
conditions of autharization grantgd under Hazardous and Other Waste Rules, 2016

In view of above, the industry was served with notices before cancellation
of consent to operate under the Alr Act, 1981, directions ufs 31-A of the Air Act, 1981
proposing for closure of unit and for cancellatmn of authorization under Hazardous and
Other Wastes Rules, 2016 alongwith an opportunlty of personal hearing before the
Chairman of the Board on 09.06.2020. But, the industry had submitted a request letter

to give anather date of hearing due to shortage of office staff In the unit/ the concerned
. person is on leave.!

The request of the industry was con51dered by the Competent Authority
and the industry was afforded another date of hearing on-16.07.2020 vide Board's letter
no. 1901 dated 30.07.2020. The hearing scheduled:on 16.07.2020 was postponed ftill

further orders in light of Board‘s office order dated 13.07. 2020 due to pandemic COVID-
19 situation.

Also, notice for imposition of Environmental Compensation (EC) was
issued to the industry due to environment damage caused by it. Accordingly,

Environmental Engineer, Regional Office, FGS has calculated the amount of EC which is
to be imposed upon the industry.

In view of the above, the industry has been afforded another opportunity
of personal hearing. before cancellation of. air consent, issuance of directions u/s 31-A of
the Air (Prevention & Control of Pollution) Act, 1981, cancellation of authorization under
the Hazardous and Other Wastes (Management and Transboundary Movement) Rules,

2016 and .imposipon of EC due to environment damage caused from the operation of
the industry on 10.09.2020 before the Worthy Chairman of the Board.

[

Sh, Narinder Singh Ubhi, Manager of the industry attended the hearing
and submitted a written reply, which was taken on record. He further stated that they
have installed 2 no. of induction furnaces of capaclty 20 T/heat and 6 T/heat, which are
in operation. They have already installed common Alr Pollutlon Control Device reverse
cleaning system alongiwth side hood on both the furnaces as per design of PSCST,
Chandigarh and obtained completion certificate from PSCST Chandigarh. They are
operating Air Pollution Control Device regularly as to control process emissions and
maintaining the record on dally basis. They have also removed all discrepancies
observed by the visiting officer, within 2 days. Now, Air Pollution Control Device dust is
collected in HDPE bags and stored In proper manners inside its premises. The unit
remained closed due to COVID-19 restriction. They are not operating unit properly due
to shortage of labour and crlsis in the market. He requested not to tmpose environment
compensation and also the consent | authorization may not be cancel. He also stated
earlier they were not aware regarding violations caused by the Industry and it has come
to their notice when they received Board notices dated 02.06.2020. Accordingly, they
have submitted the reply of the notices at Reglonal Office, Fatehgarh Sahib on
05.08.2020. He further contended that they were -nowbout any non-compliance

ngp/.
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3 [ observations made by the visiting team and came to know about the same only upon
. recelpt of the notice dated 02.06.2020 Issued by the Board.

Environmental Enginee[,\R_egional‘ Office, Fatehgarh Sahib has informed
that a visit report was prepared by the visiting officer on 27.02.2020 and the same was
got signed from the representative Sh. Narinder Singh Ubht, Manager of the industry.

Therefore, the contention of the industry that they were not aware of
non-compliances / observations made by the visiting team is not correct.

After hearing the officers of the Board & Manager of the industry and
considering facts on record, the Chalrman of the Board decided as under: '

Qb

1." The industry shall take more measures to collect the entire process emission
‘generated from induction furnaces and will pass the same through ‘Alr Pollution
Control Device. ' :

2. The industry shall operate the Alr Poliution Contro! Device regularly and efficiently
50 as to achieve the prescribed emission standards on regular basis,

3. The industry shall appoint dedicated staff for operatlon y maintenance of Air
Pollution Control Device. - o

4. The industry shall comply with the SOP prescribed by the Board for Induction
furnace. _

S.  Enviranmental Compensation @ Rs. 5000/- per day be imposed upon the industry
due to environmental damage caused by it. The Environmental Engineer, Regional
Office, Fatehgarh Sahib shall verify actual number of operation days from
27.02.2020 to 05.08.2020 as industry has submitted that it remairied ciosed for a
cettain period due to COVID-19 situation. |

5 You are requested to comply with the aforecaid decisionsin stipulated
period l; , ‘

| A\ for & o behalf of

| ~ Pb. Pollution Control Board

Endst.!iNo. " Dated _

A copy of the above is forwarded to the Environmental Engineer, Punjab

Pollution Con

trol Board, Reglonal Office, Fatehgarh Sahib for Informatlon and necessary
action. He is requested to calculate Environmental Compensation @ Rs. 5000/- per day
to be imposed upon the industry due to environmental damage caused by it and he .
shall also verify actual number of operation days from 27.02.2020 to 05.08.2020 as

industry has submitted that it remalned closed for a certaln period due to COVID-19
situation.

el P

s e et SO B 07y bahalf of
Pb. Pollution Control Board




(Foremerly Xnown as Bhawanl Industrias Umiied}

EF@ BHAWANI INDUSTRIES PRIVATE LIMITED

Regd. Office & Workss. Ajnal, GT. foad, MANC) GOBINDGARH-147301 (Pb.) INDIA

BHAWANI M. $91-78378-00126 «£-mail:accounts@bhawanisteet.com CIN : UOOODOPB1999PTL022172

BIPL/Pollution/2020-21 - 74
Dated 7.10.2020

To

The Environmental Engineer
Punjab Pellution Control Board

Regicnal Office, Fatehgarh Sahip
NISST Building

Mandi Gobindgarh

Sub:-Proceeding of the Personal Hearing given on 10.9.2020
Sir,

Kindly refer to your instructions regarding supply of number of days from 27.,2.2020 [ date of visit)
which can be counted for discharge of minar effluent in the air. In this regard it is stated that

without prejudice ta our right of challenging levy of environment cess on this minor fault, it is stated
that we have already informed the board that we have rectified the fault due to which there was
eminor discharge of smoke in the air within two days i.e. upto 28.2.2020, So it is to be appreciated

that no levy of environment cess is to be impased in this case and if imposed, it cannot be more than
twodays .

For hawanitndustries Pvt Ltd, . Fest BHAWANI INTHUSTRIES PRIVATE LkTED
Erettor .
Dimector

CARBON ALLOYS L STAINLESS STEELS

BILLETS | INGOTS | HOY ROLLED PRODUCTS | HEAVY CASTING
www.bhawanlsteel.com
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F——
. Form of Raw Material and Components : bmm ® :
fiame & Address of the Factory: BHAWANI INDUSTRIES PRIVATE LIMITED | .
: ¢ Vill Ajnali G.T Road Mandi Gobindgarh Deseription of Raw Materlal/Com -
] ponents Melting Scrap,H.M.5Sponge Iron,Pig Iron
. . Quantity used in the
Data w_u.n..:__w Quantity Received _-...“M_M_“ﬁ_ vmqmnn____w_..mn mnuh_nn ._.‘_u”ﬂ._wmn_.._._.n Quantity Manufactured Burinig | Hazardos
Purchase | Recieve | Sale Such)™ : Total  |Closing - Loss 9 Waste
Transfer |Return . Material | Tssued Issued [Balance | gijjer | pitlet uwwnnh. Metal | onSCt | steet | Binet |Bitetend
Alloys 55 Rolls Tool & Casting| Alloy | Cutting
Die Casting
01/02/2020| 1589864 | 270.105|  0.000 | 0.000} 270.103 o.§ﬁ§ 396.660 3320 | 400,000 [1463.08%3| 360.500 | 0.000 0.000 0.000 | 0.000 | 0.000 § 0.000 8500 | 30.000 1.000
02/02/2020 | 1963.089 95.420| 0.000 | 0.000] 95420 0.000[ 0.000] 350.800 3.200 | 355.000 [(207.709) 320.000 | 0.000 0.000 0.000 | 0.000 | 0.000 [ 0.000 7.400 25600 1.000
o3/02/2020 | 1207.703|  312030| 6340 0.000] 318430) 16675 0.000) 372.635 3.365 | 376000 |1136.829| 338.700| 0.000 0.000 0.000 | 0.000 | 0.000 | 0.000 10.080 § 26320 0.900
. 04/02/2020 | TL36.BIF|  464.955) Z020[ 0.000] 466.975 0.000) 25.220] 376.100 S600 | 382000 |1202.484| 334.290 | 0.000 0.0G0 0000 | 0.000 [ 0.000 | 9410 10.610 | 26.790 0.950
05/0z/2020| 1202484 257.605[ 3.59G[ 0.000] 261.195 0.000] 12690f 299.702 "7.198 | 307.000 |{i51.267| 276500 [ 0.000 0.000 G.000 | O.000 | 0.000 | 0.000 7.640 22.100 0.760
06/02/2020| 151,287 768.355 5330 [  0.000] 773885 23.200] 0.000] 373353 2647 | 3/8.000 |1528.433| 274.900 | 0.000 0.000 0.000 | 0000 | 0.000 | 65.000 9.900 27.200 1.000
070272020 | 1528413 4486I0| 1970 0.000] 450.580 0.000] 0.000f 372.430 7.570 | 385000 |160L.569| 312800 [ 0.000 ¢.000 0.000 | 0000 | 6.500 | 25.000 12.650 | 26.950 0.500
i [o8/0z/2020| 1601563 as0.425]" 17.220 0.000] 507.695  0.000| 0.000] 262980 6020 | 269.000 |1846.234( 242.400 [ 0.000 0.000 0.000 { 0000 [ 0.0C0 | D.000 7.70 18.830 0.500
o [o3r0272020] 184623 77.220]  0.000 | 0.000| 77-220] 0.000] 0.000]  350.460 1.540 | 352000 |15/2.9%4] 317.400| 0.000 G.000 0000 | 0000 | 0.0ck | 0.000 5.150 24450 1.000
. _ 1070272020 | 1572994 ZR1.050] 5480 | O.000] 286,530  0.000] 22.510  408.670 3330 | 412.000 |1428.3#4| 37L100 | 0.000 0.000 0000 | 0.000 | 0.000 | 0.000 11080 | 28.B40 0,980
! 11/0z/2020| 1928344 | 188.675]  0.000 0.000 186675  0.000] 0.000] 356.515 3485 | 361.000 |1260.504) 325.300 | 0.000 0.000 Bo0d | 0.000 | ¢.000 | 0.000 9430 | 25.200 1.000
12/02/2020| 1260504 | 414.770) 18310[ 0.000 333680  0.000] 23.030F 410.073 3527 | 414000 [1260.181( 337.840 | 0.000 0.000 0000 | 0000 | 6500 | 25.960 13780 | 28.980 1.000
13/0z/2020] 1260.181 | 281340}~ 0.000 0.000f 261.340]  0.000] 14.880] 394.453 3547 | 399.000 (1132.188] 359100 [ 0.030 0.000 0.000 | 0000 | ¢.000 | C.000 13340 | 25480 1.080
14/02/z2020| 1132188 605835  1.080 d.000| 606.695]  0.000| 0.000] 428.708 3202 | 432000 [1310.175| 369400 | 0.000 0.600 0000 | 0000 | 0000 | 0.000 TL0G0 | 30.290 1.300
15/0272020| 1310-175 | SI35t5 0.00G| 0.000] 523.515|  0.000] 0.000[  381.835 6.105 | 386000 [1451.795) 49.600 [ 0.000 0.000 0000 | O.000 | 0.000 | 0.000 10.080 | 27.160 1.160
16/02/2020 | 1451795 | 594715 0.000 | 0.000] 594.715]  0.000] 0.000] 426.986 5714 | 432700 |1619.524| 388.700 [ 0.000 0.000 0000 | 0.000 | 0.000 | ©.000 11760 | 30.240 7.000
17/02/2020 | 1619.524 186.210] 2,080 | 0.000| 188.290]  G.000] 0.000] 353.141 4080 | 357630 |1454.673| 291260 [ 0.000 0.000 0000 | 0.000 | 0.000 | 28.940 15.730 | 20.000 170
18/05/2020 | 1454.673 SOLGES[  3.470 | 0.000) 506.155  0.000] 27.160 332.660 B.060 | 391.620 |155L.006| 351600 [ 0.000 0.000 0000 | 0000 | 0.000 | 0.000 10.850 | 27.370 1.800
19/02/2020| 1591.003 T3036] 0.000| G.000| 73.020]  0.000] .0.000[  387.675 5.945 | 393.620 |1235.35]| 345.000 | 0.000 0.000 0.000 | 0.000 [ 6.500 | 0.000 12820 | 27.500 1.800
| 2070272020 1236.353 TEEH45] 0.000 | 0.000| 366.445f  0.000] 0000  300.763 3837 | 304.600 |1302.035] 273.300 [ 0.000 0.000 0040 | 0.000 | 0.000 | D.000 8.520 21.280 1.500
J1/02/2020] 1302035 [ " 206.230 7180  0.000] 206.410]  0.000] 18280  77.700 G000 | 77.700 |1414465| 69.500 [ 0.000 0.000 G000 [ 0.000 | 0.000 | 0.000 1.900 5400 0,900
72/02)2020 | 1414465 [ 358.100 5670 | 0.000] 364.770| 14.205 19.030) 302.680 3.300 | 305.080 |[443.320| 274200 [ 0.000 0.000 G000 | 0.000 | o.co0 | 0.000 9.530 21350 1.500
i [3r0z2020 1443.320 JT030] Z33.950| 0.000| 303.970]  0.0007 0.000  409.110 7690 | 411600 |1338.180] 370.400 | 0.000 0,000 0000 | O.000 | 0.000 [ G.000 10.730 | 28.770 1.500
" [2%j02/2020 | 1338.180 57165 5.450 | 0.000] 312615  0.000] 0.000] 158.80% 3700 | 161.500 [1491.995| 144.600 | 0.000 0.000 0000 | 0.000 | .00 | 000 S010 10.550 0.940
! [Zs70272020| 1991995 T07850] 0000 O0.000] 307.830]  0.000} 0.000[  425.030 3970 | 420.000 |[374.795| 222380 | 0.000 0.000 B.000 | 0.000 | +.500 | %6.720 15400 | 27.860 7,130
Hl 76/02/2020 | 1374795 373335] 30590 0.000| 404815 0.000] 0.000[ 324.100 S400 | 329.500 |1455.510| 796.600 | 0.000 0.000 0000 | 0000 | 0.000 | 0.000 10000 | Z1.400 1500
Wu 3770272020 | 1455-510 257870 0000} 0.000| 20870  0.000| 0.060{ 367712 S.288 | 375.000 |1200.668| 336.000 | 0.000 0.000 D000 | 0.000 | 0.000 | 0.000 15680 | 22240 080
28/0/2020 ) 1290.668 5670|0000 | 0.000] 336670  0.000) 0.000 349.000 §.320°| 355320 [1278.338| 305.100 [ 0.000 0.000 0.000 | 0.000 | 0.000 | 13.120 11520 | 23.530 1050
356,955 395,310 | 0.000 | 371225 | 54080 | 163.700] 9605.611 128.159 | 9933970 B679.470 | 0.000 0.000 0.000 0000 | 29.000 | 223.150 | 288.560 | 683.050 | 34.740
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Form of Raw Material and Components

BHAWANI INDUSTRIES PRIVATE LIMITED

.

Name & Address of the Factory:
Vill Ajnali G.T Road Mandi Gobindgarh Dascription of Raw Material/Components Melting Scrap,H.M.5,Sponge Iron,Pig Iron
uanti
Date wnuﬂuuw Quantity Received a“.mw_r Furchase ww_na e :hﬁﬁmﬁﬁ the Quantity Manufactured Burinig | Hazardo!
Purchase | Recieve | Sale Such) Total - |Closing Loss 3 Waste
Transfer | Retun Material | Issueq | Pssued [Balance | pu.. | piney Emm_%_u Metat | it | seoer | pitet | sitet nd
1ssued Ferra $s Rolls | yoo1g [Casting] ARey | cutting
Alloys Die Casting
02/03/2020 | 1452488 Z14.885( 0.000 | 0.000] 214885 0.000] —0.000] 705.a50 8370 414820 [1260923| 372300 | 0.000 | 0030 0.000 | 0.000 | 0.060 | 0.000 12100 | 3670 1750
02/03/2020 ] 1260.923| 335348 13280 0.000] 395,628 11315 0.0001 365653 6.446 | 375.500 [1229,182| 276.050 | 0.000 10000 0.000 | 0000 | 0600 | 80.850 | 10.950 | 35.950 1.700
03/03/2020] 1229.182 [ 611.890| 0.000 | 0.000] 611.850]  32.065 0.000[ 41i763 7.936 | “419.700 |1397.243| 345.880 | 0.000 | G.000 0.000 | 0000 [ 0.000 | 30620 | 12250 | 9000 1.950
04/03/2020 | 1397.243[ 480555 0.000 | 0.000f 490.555|  Z6.495| 0000 55550 6.800 |~ 361.450 [1505.703] 254890 [ 0.000 | 0.003 0000 | 0.00C | 0.000 | 22310 | 10600 | 5.000 TeR
05/03/2020 ] $506.203 | 40E780[  50.39G | 0.000] 457.130]  0.000] 19.570] @ oE 4965 | 332700 |1616.018| 298700 [ 0.000 0.000 0.600 | 0.000 | 0.000 | 0.000 5750 | Z3.000 1250
06/03/2020] 1616.018[ " "524.845] 10.000 | 0.000| 534.945  0.000] —0.000] 28150 4.350| 285.000 |1869.313] 2Z57.600 | 0.000 | G.000 0.000 | 0C00 | 0.000 | 0.080 6050 | 2L450 0.860
07/03/2020 | 1869313 367.460]— 0.000 | 0.000| 357450  0.000]  0.000] 55537 0.066 | 253.000 [1977833| 233.000 | 0.000 | 0.060 0600 | 0000 | 0.000 | 0.000 5500 | 139420 0.780
08/03/2020 | 1977.839]  189.950|  0.000| 0.000] 189.950[  0.0001 0.000] —3E1.40% 1457 | 462860 [1706.301] 415.500 | 0.000 | 0.000 0.006 | 0000 | 0.000 | 0.000 13500 | 3z010 1450
09/03/2020 | 1706.3811 4697101 0.000 | 0.000] 469710 0.000|  0.000] 370,859 2481 | 373370 |1805.202] 316.380 | 0.000 | 0400 D.00C [~ C.000 | 0.000 | 19.020 | 10.900 | B.810 1.260
10/03/2020 | 1905.202 0000 0.000| 0.080[ 0.000]  0.000| 0.000] 221000 0.000 | 221.000 (1584.202] 199.600 | ©.000 0,000 0.000 | 0.000 | 0.000 | 0.030 4560 | 16.580 0.660
1/03/2020 [ 1984202 292395 0.000 | 0.000] 272395 0.000] 0.000| Z39.718 282 [ 272000 (1586.873| Za4.700 | 0.600 G000 0.000 | 0000 | 0.000 | 0.000 7460 | 19.040 0.500
12/03/2020 | 1586.879[ — 318395| 4.140 | 0.000| 322535 0.000| 0000 390459 6.206 | 397.700 [1507.920| 357.300 | 0.000 0.000 0.000 | 0.000 | 0.000 | 0.000 11500 | 27500 1300
13/03/2020 | $517.920( T 25Z056]  0.000| 0.000| 252050 0.000| 0,000 350050 5.670 | 355,700 ([419.940| 319.600 | 0,000 | 0.000 0000 | 0000 [ 0.000 | ©0.000 10.270 | 24.600 1.230
14/03/2020 | 1419.940 300000 0.000 | 0.000] 300.000]  0.000] o000l 304130 5370 | 409.490 [(315820| 363.200 | G.000 | G.000 0000 | 0.000 [ 4.500 | 0.000 11850 | 827 T
15/03/2020 | 1315820 62440 0.000] 0.000| 62440]  0.000| 0.000] 163300 0.700 [ 164.000 (1214.960| 147800 0.000 | 0000 0000 | 0.000 | 0.000 | 0.000 3400 | 12300 0.500
16/03/2020] 1214960 186.900] 17.020] 0.000] 203.920]  0.000 G.000 0.000 0.000 | 0000 |i1418.680] ~0.000 | 0000 | 0.000 0.000 | 0.000 | 0.000 | 0000 0.000 0.000 0.000
17/03/2020| 1918.880]  163.335] 0000 0,000 Hi 15.235 0.000 0.000 0000 [ 0.000 |(566.980| 0.000 ] 0000 | 0400 0.000 [ 0.000 | 0.000 | 0500 0.000 0.000 0.000
18/03/2020 | 1566.980 | 476330 0.000] 0.000] 976.440  G.000[ 0.000 0.000 0000 0.000 |2043.42¢] 0.000 | 0.000 | 0000 0.000 | o0.000 | 0.000 | 0000 0.000 0.000 0.000
16/03/2020] 2043.820(  267.150|  3.530 | 0.000| 270.680  IL780| 0.000 0.000 1000 | 1000 (2292320] 0.000 | o000 | 0.000 0.000 | 0.000 | 0.000 | 9.000 0.000 0000 0,000
20/03/2020 | 2292320 256625 112.540| 0.000] 369.165]  0.000| 0000 331934 9.746 | 441670 [2229.561| 397500 | 0.000 0.000 0.000 | 0.00 | G000 | 0.000 .20 | 29820 1050
210372020 | 2229.561 611635 0.000| 0.000 BI1.635  0.000 0.0001 390,450 5.540 | 397.000 ﬁu..o.uwm 357.500 |~ 0:300 0.000 ¢000 | 0000 | 0.000 | 0.000 B3N | TR 1.150
22/03/2020 | 2650.736 0.060[ 11.620 0.000) 11.620) 0.000]  0.000] 61.970 0.000 61.970v2500.386 A\Mnugqrs 0.000 0,000 0.000 0.000 0.000 | 1130y 1100 4.470 0.200
23/0372020 | 2600.386 0.000 0.000 0.000 0.000) 0.000]  0.000] 0.000 0.00Q 0.000 [2600.386 0.000 0.000 (.00 0.000 0.000 0.000 0.000 0.600 0.000 0.000
24/03/2020 26{0.386 0.000 0.600 0.000 0.000 0.000]  0.600] 0.000 0.000 0.000  [2600.386 0.000 0.000 0.060 0.000 0.000 0.000 0.000 0.000 0.000 0.000
25/03/2020 | 2600.33% 0.000] 0.000] 0.000] 0.000]  0.000] 0.000 0,000 0.000 |~ 0.000 |2600.385} 0.000 | 0.000 0.000 0000 | 0.000 | 0.000 | 0.000 0.000 0.000 0.500
26/03/2020 2600.386 0.000 0.000 0.000 0.004; 0.000] 0.00D 0.000 0.000 0.000 26003861 - 0.000 0.000 0.000 0.000 ¢.000 0.000 0.000 0.000 0.000 0.000
27/03/2020| 2600.388 0.000]  0.000 | 0.000] 0.000]  0.000] 0.000 0.000 0.000 [ 0.000 |2600.386]  0.000 ] 0.000 0.000 0.000 | 0.000 | 0.000 | 0.000 0.000 0.000 0.000
28/03/2020 2600-386 0.000f  6.000] 0.000| 0.000)  0.000] 0.000 0.000 0.00C |~ 0.000 [2600.386] 0.000 | 0.000 0.000 0000 | "0.000 | 0.000 | 0.000 0.000 0.000 0.000
29/03/2020 | 2600.386 0.600] 0.600( 0000 0.000]  0.000] 0.000 0.000 0.000 [ 0.000 |2600.386] 0000 | 0.000 0000 0000 | 0000 | 0000 | G000 | 0.000 0.000 o000 .
30/03/2020 2600.386 0.000 0.000 0.000] 0.000 0.000{ 0.000 0.000 0.000 0.000 [2600.386 0.000 0.000 0.00Q 0.000 0.000 0.000 0.000 0.000 0.000 0.000
31/03/2020 2600.386 0.000 0.000 0.000|  0.000] 0.000] 0.000 0.000 0.000 0.000 [2600.386 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
6976.888] 232470 | 0.000 | 720t358] 106.840] 19.570 | 5937.050 79.880 6006.930 5242.500 | 0.000 0.000 0.000 0.000 4.500 | 15170 166.300 420.700 21.230
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Form of Raw Material and Components
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Name & Address of the Factory:  BHAWANI INDUSTRIES PRIVATE LIMITED
Vill Ajnall G.T Road Mandi Gobindgarh Desctiption of Raw Materfal/Components Melting Scrap,H.M.5,Sponge Iron,Pig Iron
Date | Opening Quantity Received Total |Purchase| Sale aﬁﬁﬁﬁwﬂﬁ the Quantity Manufactured Burinig | Hazardo
Balanes Recievd | Return (As Total (Closing Loss 2 Wasta
Purchase | Redeve | Sale Such) ] Issued |Balance Steel Tngot _ ]
Yransfer | Return _“Mnan:u_ Issued Billet | Biflet Ingots | Metal | moyig | Steef Billet [ Billet End
ued Ferro S5 Rolls | Tocig [Casting] Alloy | Cutting
_ Alloys Die Casting
01/04/2020 | 2600.386 0.000 0.000| 0.000] 0.000, 0.000 0.000 0.000 0.000 0.000 |2600.386 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 000
02/04/2020 | 2600.386 0.600] 0.000] o.000] .00  0.000] 0.000 0.000 0.000 C.000 [2600.386| 0.000 | 0.000 0.000 G.000 | 0.000 [ 0.000 [ 0.000 0.000 0-000 0.000
03/04/2020 | 2600.386 16,205 0.000 0.000] 16.205 0.000(  0.000 0.000 0.000 0.000 [2616.591 0.000 0.009 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0000
0470472020 | 2616.591 0.000 0.000 0.000] 0.000Q] 0.000] 0.000 0.000 0.000 0.000 [2616.591 0.000 0.000 0.000 0.000 ¢.000 0.000 0.000 0.000 0.000 0.000
05/04/2020 | 2616.591 0000 0.000| 0000 0000 0.Cog  0.000 0.000 0.000 0.000 |2616.591( 0.000 | 0.000 0.000 0060 | 0000 | 0.000 | 0.000 0.000 0.000 0.000
06/0472020 | 2616.591 0.000| 0.000 | 0.000| 0000  0.000 0.000) 0.000 0000 | 0.000 |2616.581] 0.000 | 0.000 0.000 0006 | 0.000 | 0000 | 0.000 0.000 0.000 0.000
07/04/2020| 2616.591 0000} o000 0000 0.000] 0000 0.000 0.000 0.000 0.000 [2616.591] 0.000 | 0.000 0.000 0.000 § 0.000 | 0.000 | 0.000 0.000 0,000 0.000
08/04/2020 | 2616.591 Q.000| — 0.600 | o.000] ©0.000]  0.000] 0.000 0.000 0000 | 0.000 |[2616.531] 0.000 | 0.000 0.000 0000 | 0000 | 0.000 | 0.000 0.000 0.000 [T
09/04/2020 | 2616.591 0.000] 0000 | G.OU0] o000 0000 0.000 0.000 0000 | 0.000 |2516.591] 0000 | 0.000 | 0.000 0000 | 0600 | 0000 | 0.000 0.000 0.000 7.000
100472020 2616501 0.000[ 0.000| 0.0a0] 0.000; 0.000| 0.000 0.000 0.000 0.000 |2616.591|  0.000 | 0.000 0.000 0000 | 0000 [ o000 | 0.000 0.00¢ 0,000 6.000
11/04/2020 | 2616.591 0.000| 0.000 [ o.000] 0000  0.600] 0.000 0.000 0.000 0.000 [2616.591| 0.000 | 0.000 0.000 0000 | 0.000 | 0000 | 0.000 0000 0.000 0.000
. 12/04/2020 | 2516-591 0.000] 0.000 0.000] 0.000 0.000] 0.000 0.000 0.000 0.000 [2616.591] o0.000 | C.000 0.000 0000 | 0000 | G000 | 0.000 0.000 0.000 0.000
13/04/2020 | 2616.591 0.000| 0.000 | 0.000] ¢.000] 0.000) 0.000 0.000 0.000 0.000 |[2616.591] 0.000 | 0.000 0.000 0.0 | 0.000 | 0000 | 0.000 0.000 0.000 G.000
14/04/2020 | 2516.581 0.000] . 0005 0.000] 0.000] 0.000] 0.000 0.000 0.000 0.000 |2616.551] 0.000 | 0.000 0.000 0000 | 04o0 | 0.000 | o.000 1.000 0.000 0.000
15/0472020 | 2616.591 0.000| T 0.000[ 0.000] 0.000]  0.000] 0.000 0.000 0.000 0.000 |2616.591] 0.000 | G.000 0.000 0000 | 0.000 | 0000 | 0.000 0.000 0.000 0.000
16/04/2020 | 2616591  253&(0] 0.000 | G.000| 253.600]  0.000| 0.000 0.000 G.000 | 0.000 [2870.181} 0.000 | 0.000 0.000 0.000 | 0000 | C.000 | 0.000 6.000 T.000 0.000
17/04/2020| 2870-191 92440 0000 0.000] 92440]  0.000] 0.000 0.000 0.000 | 0.000 [2962631] 0.000 | 0.00C 0.000 0.000 | 0000 | 0.000 | 0.000 0.000 0.006 0.00¢
18/0472020 | 2352631 0.000) 0.000| 0.000] 0000 0.000] 0.000 0.000 0.000 0.000 |86Z€31] 0000 | 0000 0.000 G.000 | 0.000 | c.000 | o0.00 0.000 0.000 0.000
15/04/2020 \N.wmu.mn: 4.000 0.000| 0.000] 0.0O0 0.000] 0.000 0.000 0.000 D.000 [2962.631 0.000 0.000 0.600 0.000 0.000 ¢.000 0.000 o..bco 0.000 0.000
20/04/2020 | 22631 0000] 0.000) 0.000] G000 - 0.000| 6060  0.000 0000 | 0000 |(2962.631] @000 | G000 | 0000 | U000 | 0.000 | G.000 | 0.000 0000 0000 5,000
210472020 | 2962631 0.000|" 0.000[ o.000| 0.000 o000 C.000, 0.000 0.000 | 0.000 |2962631} 0.000 | 0.000 0.000 0.000 | 0.000 | 0.000 | 0.000 0.000 0.000 0600
22/04/2020 | 2962631 0.000) 0.000] 0.006] 0.000] 0.000] 0.000 0.000 0.000 [ 0.000 [2962.631] 0.000 | 0.000 0.000 0.000 | 0.000 | 0600 [ 0.000 0.000 0.000 4.000
2370472020 | 2962631 0.000] 0000 0000 0.000  0.000] 0.000 0.000 0.000 0.000 |Z962631[ C.000 | 0.000 0.000 G000 | 0000 | 0.000 | 0.000 0.000 0.000 0.000
24/04/2020 | 2962631 0.030| 0.000) 0.000] 0.000]  0.000] 0.000] 0,400 G.600 0.000 |2962.631] 0.000 | ©.000 0.000 0.000 [ 0.000 | 0.000 | 0.000 0.000 0.000 0.000
25/04/2020 2962.631 0.060 0.000| o0.000] 0.000 0.000] 0.000 0.000 0.000 0.000 [2962.631 0.000 0.0G0 0.000 0.000 0.000 0.00¢ 0.000 0.000 0.000 0.000
267042020 | 2962631 0.000[ 0000 0.000| 0.000] 0.000] ©.000 0.000 0.000 | 0.000 (2962.631] G.000 | 0.000 0.000 0000 | 0000 | 0.000 | D.000 0.000 T.000 0.500
27/04/2020 2962.631 0.000 0.000 | 0.000} 0.000 0.000] * 0.000 0.000 0.000 0.000 2962631 G.000 |- 0.000 0.000 0.00¢ 0.000 .000 0.000 0.000 0.000 0.000
28/0472020 | 2962631 0.000] 0.000 [ 0000 0.000]  0.000] 0.000 0.000 0000 0000 |96z831[ o000 | 0.000 0.000 0005 | 0.000 | G000 | 0.000 G.000 0.000 0.000
2970472020 | 2962631 0.000] 0.000] 0.000[ 0G0}  0.000| 0000]  0.000 0,000 | 0.000 [2962.631| 0000 | G.000 | 0.000 0000 | 0000 | 0.000 | 0.000 0000 0.000 0.000
30/04/2020 2962631 0.000 0.000 | 0.000] 0,000 0.000] 0.000 0.000 0.000 0.000 [2962.631 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000 0.000
362.245] 0.000 0.000 | 362245 0.060 | 0.000 0.000 0.000 0.000 . G.000 0.000 - 0.000 ¢.000 0.000 | 0.000 0.000 0.000 0.000 0.000
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Form of Raw Material and Components : 3 w
q - Name & Address of the Factory: BHAWANI INDUSTRIES PRIVATE LIMITED p
Vill Ajnali G.T Road Mandi Gobindgarh Description of Raw Material/Components Melting Scrap,H.M.S,Sponge Iron,Pig Iron
Date | Opening Quantity Received _ Total |Purchase| Sale acuhwﬂ_ﬁmm_"“ the Quantity Manufactured Burinig :.Hn..ns
Balance Recievd| Retum m.a._bnﬂu Total  |closing Loss 5 Waste
Purchase ﬂw&:m«aﬂ nm”___n:. . Material | Issued | Issued [Balance | e | e _wwﬂh_ Metal .H_wo_m Steel | Biflet |Billet £nd
Lssued Ferro 55 Reffs | pao1g [Casting]  Alloy | Cutting
| Alloys Die Casting
01/05/2020 | 2962631 0000 0.000| 0.000 0.000] 0.0 0.000]  0.000 0.000 [ 0000 [2962631f 0.000 | 0.000 | 0.000 0000 | 0000 | 0.000 | 0.000 0.000 0.000 0.000
02/05/2020 | 2952631 0.000|  0.000 | 0.000| 0.000]  0.000] 0.000 — 0.000 U000 | 0.000 (2962631 0.000 | 0.000 | 0000 | 0.000 | 0.000 [ 0000 | 0.000 0.000 0.000 0.600
03/05/2020 | 2962631 0.000| ~ 0.000 [ 0.000| ©0.000]  0.000 ©0.000  0.000 0.000 70000 (2962631 0.000 | o0.000 | G000 | 0000 | 0000 | 0.000 | 0.000 0.000 0.000 0.000
040572020 | 2952631 O.ooo| ~0.000 | 0.000) 0.000]  0.009] 0.000]  0.000 0000 [ 0.0 (2962831 0.000 | 0.000 | 0000 | 5.000 | 0000 | 0.000 | 0000 0.000 0.000 0.000
i [os/0s72020 | 2962691 0.000|  @.000| O.00} 0000  0.000] 0000  0.000 CO0C | 0000 [296ZFFH| 0.000 | o.000 | 0006 | 0.000 | 0.000 | 6.000 | 0.000 0.000 0.000 7.000
* Tos/05/2020| 2962631 0.000| 0000 0000|0000  0.000 0000  0.000 0.000 [ c.000 2962631 0.000 | 0000 | Q000 | 0.000 | 0.000 | 0000 | 0.000 0.000 0.000 0.000
07/05/2020 | 2952631 0.000| 0,000 [ 0.000] 0.000]  0.000] 0000  0.000 0.000 | 0000 |2962631[ D000 | 0.000 | 0000 | 0000 | 6000 | 0.000 | 5.000 0.000 0.000 o000 |
| Toaos/z020| 29626 0000 4000 0.000) 0000  0.000] 8.000 0.000 0.000 [ 0000 [Z96263i[ ©.000 | 0.000 | 0000 | 0.000 | B.000 | G000 | 0.000 0.000 0.000 0.000
09/05/2020 | 2962631 0000 0.000  0.000] 0.000  0.000]  0.000 0.000 00007 0000 2962831 Q.00 | 0000 | 0000 | 0000 | 0.000 [ 0500 [ 0000 0.000 0.000 0.000
" | 1070572020 | 2982631 G.000| 0000[ 0.000 0.000  0.000| 16.205 0.000 U000 | 0000 2946436 0.000 | 0.000 | 0000 | G0G0 | G090 | 6.000 | 0.000 0.000 0.000 000
©{ [ajosz0m0 | 29964 000C] 0.000[ 0.000] 0000 0,000 0.000 0.000 0.000 | U000 |[#946.435| o000 | 0.000 | 0.000 | 0.000 | 0.000 | 0.000 | 0.000 0.000 0.000 0.000
12/05/2020 | 2946.426]  99.300| 0.000| 0.000| 99.300]  0.000] 0,000 0.000 0.000 | 0.000 (3045.726] 0.000 | ©0.000 | 0.000 0.000 | 0.000 | 0.000 | 0.000 5.000 0.000 G000
13/05/2020 | 3045726  383.105| .0.000 | 0.000| 383105 0.000] 1507750500 0000 | 0000 [3Z7B056f 0.000 | 0000 | G000 | 0000 | 0.000 | 0.000 | 0.000 0.000 0.000 0.000
14/05/2020 | 3278.056]  299.295|  0.000 | 0.000| 299.295]  0.000| 374655 .00 0.000 | 0.000 [320Z%96[ 0.000 | 0.000 | 0.000 | 0.000 | 0.000 | 00600 | 0.000 ¢.000 0.005 6000
15/05/2020] 3202696  G07.195| 0.000 | G.000| 607.195  0.000] 336.770 0.000 0.000 [ 0.000 [3473.171[ 0.000 | 0.000 | D000 | 0.000 | 0.000 [ 0.000 | 0.000 0.000 0.000 0.000
16/05/2020 | 3973121 376.360|  5.370| 0.000| 381730  0.000]  G.000 0000 0.000 | 0.000 [3854.851| 0.000 | 0.000 | 0.000 | 0000 | 0.000 | 0.000 | 0.000 0.000 0.000 0000 - )
17/05/2020 | 3854851 0.000| 8200 0.000| &.200] 0.000 0.000] 325.365 2515 wgﬂmmﬁbmm 295300 | 0.000 | 0.000 0.000 | 0000 | 0.000 | 0400 7300 | 24.500 080 "
i T'1s/0572020 | 3537666 99.150| 0000 | 0.00] 99.150]  0.000] 0.000] 250.936 1364 | 2923007 [3345880] 263.100 | 0.000 | 0000 000F | o000 | 6.000 | 0.000 6.430 | IL90 0870
" [sros/2000] 3345880 507300  0.000 | 0.000| 507400 0.000) 325.985  288.300 0.000 | Z88.900 43235.395| 197680 | 0.000 | €.000 0000 | 0000 | 0000 | 62120 | 11820 | 20228 0.560
! [20/08/2020 3235.395| 255955 0.000| 0.000] 255.955  0.000{ 152845  150.000 2000 | 162.000-{3178.505| 145.800 | G.606 | 0.000 0060 | o000 | 0.000 | 0.000 3560 | 12130 0.430
“b 21/05/2020 | ST7B505| #3280 6510 0.000| 450.196f  0.000] .15, - 96300 1000 | 97300 7[34B8.235[ ~ B7.600 | G.000 | 0000 | 0000 | 0500 [ 0000 | 6.000 Z110 7300 0290
. {27/05/2020] 3988.245 |- 5+6.665] _ 0.000 | 0.000( S46.645 00| GBAG0  6LITT| I0E | Teain s 1505 0.000 | 0000 | 0060 | 0000 | 0000 | 0.000 3510 | 12300 0450
" -[23/05/2020 | 3774558  163.690] 0000 | 0.000| 183,690 0.000] 95.360] 363500 0.0007| 363500 -{3499.458] 327.200 | 0000 | 0000 | 0000 | G000 | 0.000 | 0.000 7550 | 27.150 1090
24/05/2020 | 3999488 | 731.145|  0.00D | 0.000] 73L.15|  0.000| 466995  190.812 2188 | 193.000°[3572826] 173.700 | 0.000 | 0.000 0000 | 0000 | 0.000 | 0.008 4250 | 1337 0580
25/05/2020 | 3572826  S0G.665|  0.000 | 0.000| 508.665  0.000] 2I0.7%0| ATA.Z00 THa0 [ 415.200[3456.571]  373.700 | 0000 | 0.000 0.000 | 0000 | 0.000 | 0.000 S0 | 31140 1250
26/05/2020 | 3956.571 B4900| 0.000 | 0.000] 84.900]  0.000] 26.130] ZBL.735 4365 | 266.700 [3253.616] 240.000 | ~0.000 | 0.000 0.000 [ 9000 | 0.000 | 0.000 6.040 | 20.000 0660
77/05/2020| 3255.616|  104.610{ 0.000| 0.000 104.610] 0000 0.000]  104.437 3763 | 10B.200-(3253.785| 94400 | 0.000 | 0.000 0000 | "0.000 | 0.000 | 0.000 7430 3.100 0.270
28/05/2020 | 3253.789 $3.985| 0.000 0.000| 56985  0.000] 0.000]  306.200 1.300 | 20%.500° |3104.574| 183.600 | 0.000 | 0.000 000 [~ 0.000 | 0000 | 0.000 4570 { 15.700 0630
. [25/05/2020| 3103.574[  #497.B70) 6710 | 0.000| 504.580]  0.000| 0.000] 334397 2303 | 3373007 3274757 303600 | 0.000 | 0,000 0.000 | 0.000 | 0.000 | 0.000 7400 | 25300 1000
r 30/05/2020| 3279.757|  391.095| 14560 | O0.000| 406.055 0000 0.000] 283.155 5.645 | 1888007 [3397.657| 255900 | 0000 | 0000 0.000 | 0.000 | 0.000 | 0.000 6330 |, 21.660 0.650
! 31/05/2020| 3397657 150500 89.190 | 0.000| 239.650 0000 0.000] 283.600 5700 | 289.300" [3353.747| 260.400 | 0000 | 0.000 0.000 | D.000 | 0.000 | 0.000 6330 | 11700 0870
_ 6329.185| 131.340 | 0.000 55| 0.000 |2301.94( 3767469 | 16.531 | 3804.000 3358.580 | 0.000 G000 | 0000 | 0000 | 0000 { 62120 | B9.190 | 283800 | 1L010
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e ‘ Form of Raw Material and Components 2 WQ\« :

Name & Address of the Factory: BHAWANI INDUSTRIES PRIVATE LIMITED

Vill Ajnali G.T Road Mandi Gobindgarh Description of Raw Materlal/Components Melting Scrap,H.M.5,5ponge Iron,Plg Iron
!
Date | Opening Quantity Received Total JPurchase| Sale D:mhw:n«.._._..n«“__.” the © Quantity Manufactured Burinlg | Wazardar
Balance Recfevd| Retumn m.a.__“; Totat  |Clasing Loss 5 Waste
Purchase | Recieve Ronn Material | Yssueq | lssued Balance | o | et Ingaia | Metat | TESETT el | iflet | giftet £nd
Issued | Ferra ss Rofls | yooig [Casting| Alloy | Cutting
Alloys Die - Casting
01/06/2020{ 3353.747 |~ 163.305] 0.000 | 0.000] 163.105 — 0.000 0.000 238305 0500 [ 230800 [3268.557)  229.160 | 0.000 | G.000 0.000 | 9.000 | 0.000 [ 13640 | 0.000 0.000 v.000
0%/06/2020 | 3268552 203335  0.000[ 0.000| 203.335|  0.000 S5530 1L 3.788 | 2167500 [3203.255 195200 | 0.000 | 0009 0.000 | 0000 | 0.000 | 0.000 5870 | 15.180 0.650
03/06/2020 [ 3203.255| 135.310] 0000 0.000] 135.310] 11318l 0000 372150 4100 | 276200 |3055150| 248600 | o000 | 0000 | 0006 | G000 | 5000 | 0000 7730 | 19330 0830
04/08/2020 | 3055.150 79.980] 0.000] 0.000] 79.480|  0.000| 0.000] 304400 4.500 | T 308.900 [2830.230| 255.400 | 0.000 | 0.000 0000 | 0.000 | 0.000 | 22600 | 8360 | 2L620 0.520
05/06/2020 | 2830.230] 365.250]  0.000 | 0.000| 365.250] —0.000| 0.000| 135550 0.0007 | 185500 [3005.980] 166.900 | 0.000 | 0.000 0.000 | 0000 | 0.050 | 0.000 5050 | 13.000 0550
06/06/2020 | 3009.580) " 226810] 0.000 | 0.000| 226.810] 25850 0.000] 300161 5339 [ 305500 |2906.633| 275000 | G.000 | 0.000 0.000 | 0000 | 0000 | G.000 520 | 21380 0500
07/06/2020 [ 2906.639| 100.760]  G.000 | 0.000) 100.760] B.000| o000 T86 5D 1600 | 290.400 [2720.563( 261400 | 0.000 | 0.000 0.000 | 0.000 | 0.000 | 0.000 7810 [ 20320 0870
06/06/2020 | 2720.599 94070 65070 | 0.000| 160.140]  0.000] 15.170[ 280757 2443 |~ 253700 |2603812] 236.500 | 0,000 | 0.000 0.000 | 0000 | 0.000 | 0.000 5020 | 16.580 0.700
09/06/2020] #503.812|— 465.195]  0.000| 0.000] 485.195]  96.390] 22300 301357 4246 | 304.000 [2719.683] 273700 | 0.000 | 0400 | 0.000 | 0060 | 0050 | 0000 5600 | 22800 0300
10/06/2020| Z718.663 | 284.365|  0.000 | 0.000| 269.38%] 61370 18630 195500 1200 | 150.800 (2772258 135700 0000 | 0.000 0000 | 0.000 | 0.000 | 0.000 3350 | 11300 0.950
11/06/2020| Z772.258 | 316.115|  0.000 [ 0.000) 316.115] — 0000 0000 355445 0.055 | 195500 |2892.928| 175.900 | 0.000 | 0.000 0.000 | 0.000 | 0000 | 0.000 5300 | 13700 o600
12/06/2020 | 2692928 121885 Q.00 0.000] 120885 0.000| G.000[ 203350 2200 [ 205.500 [2B11.513( 185000 | 0.000 | 0000 0.030 | 0.000 | 0.000 | 0.000 4500 | 15.400 TER
13/06/2020 | PBILSI3] 135.190] 0.000) 0.000] 195.150|  34.750( 0.000 133.8%9 0.051 | 190000 |Z732.004| 130445 | 0,000 | 6.000 0.000 | 0.000 | 0.000 | 40.4%0 7280 | 14.350 0570
14706/2020| 2732008 0.000] 6.880 | 0.000] 6.680]  0.000] o000 135143 5357 | 184.500 [2549.741| 175000 | 0000 | 0000 0000 | 0.000 | 0.000 | 0000 4320 | 14.600 0.580
15/06/2020[ Z549.74T | 135675 C.000 | 0.000) 235.675| 19755 0000 0IT05 2055 | 204800 (2562.956| 183.300 | 0009 | 0.000 0.000 | 0000 | ©.000 | 0.000 4300 | 16600 0.600
16/06/2020 | 2562956 |, 182860 G.000 ( ~ 0.000] 182860 0.000] 0.000] 206.300 5.000 | 2I1.300 |2539.518| 190.200 | 0.000 | 0.000 0000 | 6.000 | 0.000 | 0.000 5300 | 15.200 0600
17/06/2020 | 2539.516] ™ 190.150] 0,000 | 0.000( 190.190| 0.000] 10.200 9L.100 0.000 [~ 91100 (26z8.406| 82.000 | 0,000 | 0000 D000 . | 6.000 | 6.000 [ 0,000 T30 | 640 .70
18/06/2020| 2628.4p6| 180.255]  0.000| 0.000( 160.555]  0.000] 0000 1955 4445 | [64.100 (2649.008] 147.700 | 0.000 | 0.000 0000 | 0.000 | 0.000 | 0000 7810 | 13.130 0660,
19/06/2020 | 2649.006 95.995] 46960 | 0.000; 142455  0.000] 0.000] 23608 1252 | "I33.900 |2556.853] 210.500 | 0.000 | 0.000 0007 [ 0.000 | 5.000 | 0.000 6200 [ 164900 0.800
20/06/2020| 2556853 63855 0.000[ 0.000] 63.895|  0.000] .00 255300 3100 | 262800 (2363048] 236.500 | 0.000 1 0.000 0000 | 0000 | 0.000 | 0.000 7100 | 18.400 0.800
21/06/2020  2363.048 | 163.415]  0.000 [ 0.000] 163475 G000 0.090 LT8G 3.220 [ 256.000 (2273.683] 230400 0.000 | 0.000 U000 | 0.000 | G.000 | 0.000 €310 | 17520 0.770
22/06/2020) 2223.683]  1TL300| 0.000] 0.000] 111500  0.000] Z5.0801 337002 3694 | 230.700 |1133.357( 207600 | 0000 | 0000 | 0.000 | 0005 1 o005 T 0000 5100 | 17300 0,750
23/06/2020 | 2133497]  145.255]  0.000[0000] 145255 0000 0000 ZA135| 4165 | 264300 [BIETT DTSR 0000 0500 0000 | 0.000 | 0,000 | 0000 5810 | 19300 5750
24/06/2020 | 2018617  277.760| ~ 0.000( 0.000( 277.760] 107380\ 0,000 3375E S.744 | 250.500 |1944.2a1| 235.500 | 0.000 | 0.000 0000 | 0.000 | 0.000 & 0.000 850 | 18030 0.750
25/06/2020] 1999241 161525 0000 O.000| 161,528 L4808y 0000 L7580 3820 [ 261500 [1845.626( 235.400 | 0.000°| 0.000 0000 | 0.000 | 0000 | 6,000 700 | 15300 T
26/06/2020 | 16496.626 |  14B.135]  0.000 | G.000| 148.135  0.000 0.000] 357545 1500 | 259.445 [1736.816] 233.500 | - 0000 | 0000 0000 | 0.000 | 0000 | 5,000 ¥330 | 18993 N
27/06/2020| 1736.816|  250.733| 0.000] 0.000( 258,753 0.000| 0000 5350 2300 | 258.600 1739.248| 232700 | 0.000 | 0.000 0000 | 0000 { G000 | 0.000 700 | 18.100 0T
28/06/2020| 1739.243|  229.468]  0.000| 0.000| 225.468|  0.000 G000 230755 1445 | 242200 [1727.887] 218000 | 0.000 | 0600 | O.006 | 0006 | 5005 0050 6520 | 16.950 0730
2970672020 | 1727.962 B.000| 0.000] 0.000| 0.000|  0.000] 0000 15500 0.000 | 116.700 [1611.252[ 105.000 | 0.000 | 0000 | G000 | 0,000 | G000 | 0000 3180 EWEo 5350
30/06/2020 | 1611.262 48.720] 76.990| 0.000] 125.710]  0.000 0000 0.000 GO0 | 0.000 1736972 0600 | 0000 | 0000 G000 | 0,000 | o000 0350 5000 X T
5204.671] 196.400 | 0.000 | >¥0L071| 303.410| 147.950| 6506.498 77.199 6643.645 5920.500 | 0.000 0.000 0.000 0.000° | 0.000 | 82700 162.060° ) 459.105 | 19.280
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. ‘ "' PUNIAB POLLUTION CONTROL BOARD

' \ - o . _— h - ‘ .-
No. _L{o&[ : ™ . 777 pated: [Sfe 3/}
- L “REGISTERED .

o - _ : -

M/s Bhawani. Industries Pvi. Ltd;;
Vill Ajnali, Near Focal Point, S
Mandi Gobindgarh, Distt. Fatehgarh Sahib, * -~ *

Subject: Show cause natice for revocation/cancellation of consent to operate
. * granted under the Water (Prevention & Control of Pollution) Act, 1974
T .. and Alr (Prevention & Control of Pollutjon) Act, 1981. )

- "Whereas, it is mandatory an the part of the industry to obtain consent of the
Board u/s 25 of the Water (Prevention & Control .of Pollition) Act, 1974 to operate an outlet &
ufs 21 of the Air (Prevention & Control of Pollution) Act, 1981 to operate an-outlet/Industrial
plant for discharge of effluents/emissions arising from its prerises.

And whereas, it [§ mandatory on the part of the industry to provide adequate
and appropriate effluent treatment facilities/._alr-pollution contro! devices so as to contain the

various pollutants In the effluents / emissions ‘discharged by the Industry within the standards
laid down by the Board. o ) T - -
: And whereas; the industry [s an Induction furnace unit and is engaged in the
g imanufacturing of Concast Blilets/ Slabs @ 400 TPD, Steel Castings/ Ingots @ 50 TPD, Relling
Mill-Flats/ Strips @ 190 TPD or Rolling Mill-TMT Bars/ Wire Rods/ Bars/ Structural Steel @ 200
TPD. The industry was granted consent to operate under the Water (Prevention & Control of
‘Pollution) Act, 1574 vide no. CTOW/Renewal/Fatehgarh Sahib/2018/7303552 dated 18/04/2018
%and unden: Ar (Prevention & Co_ntrol -qf. Pollution) Act, 1981 vide no.
iCI' OAIRenéwaI[FGSﬁ_QzDI 11385('_.140 dated 09/01/2020.b0t_h valid upto 31/03/2021, with certain
;conditions mentioned therein.- - i : ) ) :

. And whereas, the industry was afforded an opportunity of personal hearing
before cancellation of air consent,~issuance of directions u/s 31-A of the Alr (Prevention &
Control of Poltutioq) Act; 1981 & cancellation. of gumbrlzaﬁqn under the Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and imposition of EC due to
environment damage ‘caused from the operation of the industry on 10f09/2020 befare the
Chairman ¢f the Board. Whereln, it was decided as under: ' _ :

1 'i’he Industry shall take more measures. toiéqlie'ct the entire process emission generated
from Induction furnaces and will pass the same through Alr Pollution Control Device. .
2. The Industry shall operate the Air Pollution Control Device regularly and effidently; so as

to achieve the prescribed emission standards on regular basis.

! Control Device. . . ) .

*4,  The.Industry shall camply with the SOP prescrived by the Board for induction fumnace.

's.  Environmental Compensation @ Rs. S000/+ per day bé Imposed upon the Industry due to

: environmental damage caused by It. The Environmental Engineer, Regional.Office,

: Fatehgarh Sahib shall verify a\;tual number of operation days from 27/02/2020 to

' [05/08/2020.as Industry has submitted that it remalned ciosed for a certaln peried due to
COVID-19 sltuation. ‘

And whereas, .the proceedings of'the pérsonalnhe'aring were conveyed to the
| Industry as well as Regional Office, Fatehgarh Sahlb vida letter no. 2920-21 dated 25/09/2020

|

!

| for compliance. _ |

i And whereas, in compliance to hearing declsians, the industry was requested by

"Reglonal Office, Fatehgarh Sahlb to produce production register for verification of actual, -
number of operation days from 27-02-2020 ta 05-08-2020, so that, EC @ Rs. 5000/~ per day.. -

TTEdE 890, o787 99, ufenmr Sl el
_ VATAVARAN BHAWAN, NABHA ROAD, PATIALA o
£-mall : ppchroo2@ymall.com, Web: wyw.poch.goy.in

3. The Industry shall appoint dedicated staff for operation/ maintenance of Air Pollution
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may be calculated due to environmental damage caused by it. But, the Industry was denied to '_
produce any document for verification~of actual number of operation days, Thereafter, Sh.

Narinder Ubhi, Manager was personally réquested by the officer of the Board to -produce
production register.'_ But, the Industry failed to submit the same. )

And whereas, the Chalrmah of the Modnitoring Committee, constituted by the

Hon'ble NGT has recelved complaint regarding air pollution being caused by the Induction

furnaces units In the Mandi Goblndgarh area. Accordingly, the Chalrman of the sald committee
vide its letter no. 1035 dated 25/09/2020 has directed PPCB that concerned Industries may be
inspected Immediately by deputing a team and to submit action taken report to the Monitoring
Committee within 15 days. In compliance of the above sald directions and decislons of the
personal hearing, Environmental Engineer, RC, Fatehgarh Sahib alongwith AEE visited Mandi
Gobindgarh area on 17/10/2020 during late night i.e. 0%:00 PM to 12:30 AM to check the
operational status of The APCDs Installed by the Industries. During visit, the industry was visited
by the team and found that the industry was In operation, but the industry was denled to open
the main gate of the industry. Thereafter, AEE of this office make a telephonic call to Sh,
Narinder Ubhi, Manager with the request to open the main gate and allow the team to visit the
industry. The security guard present at the main gate of the industry has received telephone
call from proprietor of the industry and requested to talk ta Environmental Engineer present
during the visit. The Proprietor /- Director of the Industry denied the team to enter In the
Industry for inspection during night time. Also,. he questioned the Environmental Engineer
stating that the team has not informed him In advance before visit. The team should have to
visit the industry during day time and he could net allow the team to visit the .industry during
this ime. ’ . .

. And whereas, the Competent Authority of the Board constituted a team of Er.
Sumnider Singh Matharu, EE and Er. Rajiv Goel, EE Vide letter no, 3855-56 dated 26/11/2020 to

. visit the industry and submit the report with recommendations within 15 days. Accordingly, the

team visited the ‘industry on 19/12/2020 and has reported the following violations cbserved
during visit: D —— o ‘

1 The APCDs pfovided_ with induction furnaces df‘cépacity 20 T/heat & 6 T/heat was found

! charging of raw material, . : SN .

2. The port hole provided with the stack of APCD was not at 8D (8-time diameter of the
i stack) as such it was not feasible to carry out iso-kinetic sampling. for SPM.- '

3. The industry has provided online continues emission monitoring system at the stack of
i the APCD,:which showing the conc. of SPM 8.4 mg/Nm3, therefore, it is evident that
1 OCEMS was showing 53.33 % less analyzed value of SPM in"the emission as such the
{ OCEMS is required to be calibrated by the industry from Its supplier In the: presence of
! the Offidal of the Board. | L . L

1 The industry has installed one no. ladle refining furnace of capacity 20 T/heat and no alr
¢ pollution contral ‘device has been Installed to:control the process emissions generated
¢ -during operation of the same, Lot of emissions from laddle refining furnace were
! escaping into the working shed at the time of addition of Ferro metals,

5
;

6
i

in operation, however significant emissions were seen escaping the shed at the time of

- The industry has also installed one no. electric arc furnace of capacity 20 TPH with gas
cooler followed by bag filter house as APCD, but the same Is yet to be commissioned.

. Significant secondary emissions were seen escaping inte the waorking shed especlally
when the molten metal Is poured in the coricast unit, when the metal comes. in contact
with air may be due to oxidation of the metal, The Industry is required to explore the

:  possibillty to capture sald emissions, ‘ ' .

7. The industry has installed skid for getting PNG from M/s IRM Energy Pvt. Ltd., but It-has

+ not converted its reverberatory furnace for use of PNG as fuel, :

process, but na APCD has been installed to-control the emisslons to be generated during
! Its operation, : : '

%, The Industry has also provided separate-energy meter with ID fan of the electric motor
of capacity 515 KW capacity with the APCDs. Therefore, In case this fan is presumed to

be operated at 80 % of Its efficlently, the consumption of unlts comes out to be 515-x

.I 0.8 = 42 KWH units. Therefare, In case the Industry Is operated for 24 hours then the
: units to be consumed for operation of tha APCD come out to be 9888, However, as per
' record submitted by the Industry after conduct of visit for the month of January, 2020
i and February, 2021, the consumption of varies in the range of 918 to 10730 units,
) ; which Is much less than the units to be consumed calculated above by taking Into
account the capacity of the electric motor attached with ID fan and operation hours of
] the Industry. . ‘ - )
4 .
1
H
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8, The Industry has Installed metal recovery.urjit' from slag with crushing and sewing-
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10.The industry has instalied water softer unit and trade effluent is generated from
regeneration of the same. The Industry-claimed that the trade effluent is mixed with the
domestic efflient for treatmentia the STP. ‘

11, The industry has Installed an STP based on aerohic blo1ogtca1 treatment, which was in
operation. There was hardly any‘gl:Q\Wth of blo-mass In the aeration tank despite the fact
that the aeration system was in operation, which showed that the STP installed by the
industry is not being operated properly. .

12. The industry has not provided proper distribution network for use of treated wastewater .
in the plantation area and significant wild growth was observed in the sald area.

13. The industry has not stabilized the vehicle movement area/ entry & exist point. At the
time of entry to the unit, a flexibie pipe was seen through which purge water from the
re-clrculation tank was being discharged Into a channel |eading to the low lylng area

i Inside the premises of the unit, which causing stagnation.

! . 14, Non cgmpl!ance of SOPs framed by the Board for Inductlon furnaces were also observed

as under:

N The scrap being used was not free from oil grease/rust/paint. '

[1); The alr flow of dust laden alr In: the APCD was from Inside to outside Instead

- outer to inside the bags. '

i} - There was no mechanism to measure the pressure drop after collection hood of

APCD and before APCD. !

iv) * The industry could not produce the record of the compressor of the APCD as per
. SOP,

v) . There was no interlocking of APCD wrth the 1nductlon furnace to ensure regular

(: . : operation of the Industry. - i

In view of abave, the vislting team has recommended to Inltiate ac’don agalnst
the industry under the provisions of pollution control Laws/ Acts/ Rules.

) And whereas, It [5-evident that the industry Is not complying with the conditions’
‘ of consant granted under the Water (Prevention & Control. of Pollution) Act, 1974, Alr
' (Preventian 8 Control of Pollution) Act, 1981 and causing pollution In the vicinity intentionally &

! deliberately, Thus, violating the provisions of the sald Acts.

i "And whereas, the matter was considered by the Competent.Authority and
; dedided to revoke/cancel the consents to operate granted under the Water (Prevention &
‘ Control of Pollution} Act, 1574 and Ajr {Prevention & Control of Pollution) Act, 1981, due to
| aforesaid violatlons,

And whereas, it has now been decided to revokefcancel the consents to

operate granted upder the Water (Préevention & Control of Poliution) Act, 1574 and Alr
(Prevention & Control of Paliution) Act, 1981 due to_aforesaid reasens after affording an
apportuhity of shaw cause-cum-personal heating.
p «, _ As such, you are, hereby, afforded an opportunity to show cause in person
( before the'Chairman of the Board in his office_at Vatavaran Bhawan, Nabha Road,
Patiala on 30/03/2021 at 11:00 am, to expialn as to why the proposed action under the
pravisions of Water (Prevention & Control of Pallution) Act, 1974 should not be taken. Falling
which, it will be presumed that industry has nothing to say and the Board shali go ahead to
take the proposed action under the said Acts W|thout glving any further notlcejopportunlty

oAl

{B: 3 i I ——
for & on behalf of )
, ) L Pb. Pollution Contral Board
Endst. No. ) T pated . .

. A copy of the above is forwarded to the Environmental Englneer, Punjab
Pollution Control Board, Reglonal Office, Fatehgarh Sahlb with the request to lntlmate the date
* of hearing to the Industry '

Ay

for& onQE'ehalf of .
Ph. Pollution Control Board ’

TTIeIeE 598, aET 9, Ul , ‘ Sl
VATAVARAN BHAWAN, NABHA ROAD, PATIALA
E-mall: ushmo&@.vmﬂl_t_rmweb m.ees.mlu
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" No. Zo?_-% A \ o | . Dated: Z&GSZ'&&}

o ‘ . : . REGISTERED - -

™

f . M/s Bnawanli Industrles Pvt. L‘td-.,
; - Vil Ajnall, Near Focal Foint, : .
i . ~ Mandl Goblndgarh, Distt. Fatehgarh Sahib.

Subject: . Notice to issue directions u[s“33.:-A‘o\f the Water (Preventidn & Control
' of Pollution) Act, 1974 and /s 31-A of the Alr (Prevention & Control
of Pollution) Act, 1981. S . _

\Whereas, It Is mandatory on the part of the ndustry to gbtaln consent of the
Board u/s 25 of the Water (Prevention & Control of Poflution) Act, 1974 10 operate an outlet &
ufs 21 of the Alr (Prevention & Control of Pollutjon) Act, 1981 to operate an outlet/industrial
plant for discharge of effluentsfemissions arlsing from its premises.

. And whereas, It i mandatory on‘the part of the industry to provide adequate’
and appropriate effluent treatment facillties/ air-poliution control devices S0 a5 to contain the
various pollutants in the effluents | emissions discharged by the Industry within the standards
tald down by the Board. ‘ T e

"And whereas, the industry is an inductici'n'furnace unit-and Is engaged In the -

manufacturing of Concast Billets/ Slabs @ 400 TPD, Steel Castings/ Ingots @ 50 TFD, Rolling
Miil-Flats/ Strips @ 190 TPD or Rolling Mill-TMT Bars/ Wire Rods/ Bars/ Structural Steel @ 200
TPD. The industry was granted consent to operate under the Water {Prevention & Control of
Pollution) Act, 1974, vide no. - CT OWlRenewal/Fatehgarh Sahib/2018/7303552 dated
18/04/2018 and "under -Air (Prevention. .B,.-Control- of Poliution) Act,. 1981 vide no.
_CTOA/Renewal/FGS/2020/11385040  dated 09/01/2020 both. valid- upto 31/03/2021, with

certaln conditions mentioned therein. o . . .

) - And whereas, the Industry was- afforded an oppartunity of personal hearing
before cancellation’ of ajr consent, Issuance of ‘directions ‘ufs 31-A of the Alr (Prevention &
Conyrol of Poflution) Act, 1981 & cancellation of authorization under the- Hazardous and Qther
Wastes (Management and Transboundary Movement) Rules, 2016 and Imposition of EC due to
environment damage caused from the operation of the Industry on-10/09/2020 before the
Chairman of the Board. Wherein, it was decided as under: o

“ 1.  The industry shall take more measures to collect the entjre process € |ssion generated
~ from induction furnaces and will pass the same through Air Pollution Control Device.

2. " 'The industry shall operate the Air Pollution Contro} Device regularly and efficiently, so.as

achieve the prescribed emission standards on regular basis. - :

3. The industry shall appoint dedicated staff for operation/ maintenance of Alr Pollution
Control Device. T S

4. The Industry shall comply with the SOP prescribed by the Board for induction fumace.

5. Environmental Compensatlon @ Rs. 5000/~ per day be imposed upan the industry due to
environmental damage caused by it. The Environmental Engineer, Regional Office,
Fatehgarh Sahib shall verify actual nymber of operation days from 27/02/2020 to
05/08/2020 as industry has submitted that it remained closed far a certaln perled due to
COVID-19 situation. o o .

_And whereas, the proceedings” of -the personal hearing were conveyed to the

Industry as well as Reglonal Office, Fatehgarh Sahlb vide letter no. 2920-21 dated 25/09/2020

for compliance. ) S o : '

U A : .

: And whereas, In compliance to hearing decislons, the Industry was requested by
Reglonal Office, Fatehgarh Sahib to produce production register for verification of actual
number of operation days from 27-02-2020 to 05-08-2020, so that, £C @ Rs. 5000/~ per day
may be calculated due to environmental damage caused by It. But, the Industry was denled to
produce any document for verification of actual number of oparation days. Thereafter, Sh,
Narlnder Ubhl, Manager,waslpersunaliy requested by the officer of the Board to produce
production register. But, ‘the industry fafled to submit the same.

. And whereas, the Chalrman of the Monitoring Committee, constituted by the
Hon'ble NGT has received complaint regarding air pellution being caused by the Induction
furnaces units in the Mand! Gobinddarh area. Accordingly, the Chairman of the sald committee
vide Its letter no. 1039 dated 25/09/2020 has directed PPCB that cowed industries may be

,Wm,wﬁa,ufanm

. VATAVARAN BHAWAN, NABHA ROAD, PATIALA

£-mall § poctrop2@yoail com, Web: www.0pch.ouin

I = o UATe YERE JEHEH EIS o
o PUNJAB POLLUTION CONTROL-BOARD R

| ——




* personal hearing,,

! NOTICE33-A & 31-A

inspected Immediatety by deputing a team and to submit action taken report to the Monitoring

Committee within

Environmental Engineer, RO, Fatehgarh Sahib alangwith AEE visitad Mandi
Gobindgarh 'area on 17/10/2020 during late pight e, 09:00 PM to 12:30 AM to check the
operational status of the APCDs Installed by the Industrles. During visit, the industry was
Vislted by the team and found that the industry was In operation, but the industry was denled

* to open the main gate of the Industry, “Thereafter, AEE of this office make a telephonle call to,

Sh. Narinder Ubhi, Manager with the request to open the maln gate and allow the team to visit
the Industry, The security guard present at the maln gate of the industry has recelved
telephone call from proprietor of the industry and requested to talk to Environmental Englneer
present during the visit. The Praprietor / Director of the industry denied the team to enter In
the industry for inspection during night time. Also; he questioned the Environmental Engineer
stating that the team has not Informed him in advance befora visit. The team should have to

visit the industry during day time and he could not allow the team to visit the Industry durlng
this time, C ‘ - Ee L

RN

. } o
And whereas, the Competent Authority of the Board constituted a team of Er.

© Sumider Singh Mathary, EE and Er, Rajlv Goel, EE vide letter no. 3855-56 dated 26/11/2020 to
. visit the Industry and submit the report with tecommendations within 15 cays. Accordingly, the

team visited the Industry on 19/12/2020 and has reported the following violations observed
during visk: . :

1. The APCDs provided with induction furnaces of capacity 20 T/heat & 6 T/heat was
found in operation, however slgnificant emissions were seen escaping the shed at the
time of charglng of raw material, T -

2, The port hole provided with the stack of APCD was not at 8D (8-time dlameter of the
stack} as such It was not feasible to carry out iso-kinetlc sampling for SPM, -

3. The Industry has provided online continues emisslon menitaring systam at the stack of
the APCD, which showing the conc, of SPM £.4 mg/Nm3, therefore, it Is evident that
OCEMS was showing 53.33 % less analyzed valug of SPM In the emission as such the
OCEMS is required ta be calibrated by the industry from Its suppller in the presence of

- the Official of the Board. o - ' .

4. The industry has installed one no. ladle refining furnace of capacity 20 T/heat and no
alr., ‘pgcu;lon .control. device has. been Installed to contro! the process emissions

** generated during opératlbn‘,uf;,the-same; Lot of emissions from Iaddle- refining furmace

Y were escaping into the working shed at the time of addltion of Ferrg metals.
5. The Industry has also installed one no, electric arc furnace of capacity 20 TPH with gas
. cooler followed by bag filter house as APCD, but the same is yet to be commissioned.

6. Significant secondary emissions were seen escaping into the working shed especially
when the molten metal is poured in the concast unit, when the metal comes in contact
with alr may be due to oxidation of the metal, The industry is required to explore the

. Possibility to capture said emissions, '

7. The industry has Installed skid for getting PNG from M/s IRM Energy Pvt. Ltd,, but it
* s not converted its reverberatory furnace for use of PNGasfuel, =~ . -
8. The industry has installed metal recovery unit from slag with crushing :and sewing

process, but no APCD has been Installed to control the emissions to be generated
during its operation. C “ '

9. The industry has also provided separate ‘energy meter with 1D fan of the electric mator
of capacity 515 KW capacity with the APCDs. Therefare, In case this fan is presumed to
 be operated at 80 % of its efﬂéientjy, the consumption of units comes aut to e 515 x
“* 0.8 = 42 KWH unlts, Therefore, In case the Industry Is operated for 24 hayrs then the
units to be consumed for operation of the APCD ceme aut to be 9888, However, as per
., yecord submitted by the Industry affer conduct of vislt for the manth of January, 2020
and February, 2021, the consumption of varfes In the range of 918 to 10730. units,
~ which is much less than the units to be consumed calcutated above by taking intg
account the capacity of the electric motor attached with 10 fan and operation hours of

- theindustry. ., : ) :
10. The indystry bas installed ‘water softer unit and trade effluent Is generated from

regeneration of the same, The industry clalmed that the trade effluant is mixed with
the domestic effluent for treatmeant in the STP,

11, The industry has Installed an STP based on aeroble biolagical treatment, which was in
operatlon. There was hardiy any growth of ‘bio-mass In the aeration tank despite the

fact that the aeration system was in operatlon, which showed that the STP Installed by
the Industry Is not being operated properly, - QP/
. w
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J\Z .The" lndustry has. not provlded proper d]stribution network “for buise ‘of treated ©
" T .wastewater.In the plantation area and slgnifi cant wild grthh was observed Ity the sald®-
. .area.. . .
- 13, The industry has not, stabilized the vehicie movement area/ entry & exlst point. At the
: .time of entry to the unit, a flexible’ pipe was seen through which purge water from. the
: re-circulation tank was being discharged into.a chanpel leading to the low lying area -
; inside the premises of the unit, which causing stagnation. ‘
- 14.Non compliance- of SOPs" framed by the Board for Induction furnaces were -also
observed as under: ™ . s
;4 1) .+ The scrap being used ‘was not free frorn oll grease/rust/paint .
~one Ay The alr flow of dust laden_air: In the AF'CD was .frem Inslcle to. outside Instead
»outer to lnside the bags. ;. . fa S cp it Do
iil} There was no mechanism to measure the pressure drop after col1ect]on hood of
APCD and before APCD, .
FRN - W) -¥The |ndustry could not produce the record oﬁ the compressor of the APCD as

N w0 r per SQR, - ' - . S
s vy e A There was no Intedocklng of APCD.wIth the |nduction furnace to ensure- reguiar :
J1operation of the industry, ~ - ,'-‘!"ln'.-: .‘,r PR S .

‘ . Inview of.abova, the visiting team has: recommended to |n|trate actlon against
-the lndustry under the provrsions of pollution control Laws;r Acts/ Rules, - ; e

. . and’ whereas, Itis evident that the Industry Ist not cornplylng wlth the condltlons
of consent granted ‘under the Water (Prevention”& Control-of Poljution}- Act,- 1974, Air
(Prevention & Contrad! of. Pollution) ‘Act, 1981 and.causing pollution in the vrcmrty lntentronally

'&dehberately Thus,~vlolat|ng the prowsions of the sald Acts VL

',L” . '}' © and whereas, me rnatter has. been considered by the Competent Authorlty and
' ' F:t has been decuded to issue notices u/fs-33- A of the. Water (Prevention & Control of Pollution}
Act, 1974 & ufs 31- A of the Alr,,(Preventmn & Contro] of- Pollution) Act, 1981 -propsoing: for
-cosure of the upit; after affording ,an, opportunlty‘ of personal hearlng due: -to -aforgsaid
’ Miolations. Also,. notlce for’ ;mposltnon of Environmental Compensation (EC) ke issued to the
iy rndus‘try, due to evroronmental damaged casued by it, . et

g % - o 'Now, therefore, ‘the Punjab Pollution Contro1 Board In exercrse of the powers
'oonrerred updn I Ufs’:33-A" of the Water’ (Prevenbon & Control “of ‘Pollution) Act,” 1974 -as
- amended in 1988 -and u!s 31-A of the Alr'{Prevention & Control of Polluuan) Act, 1981 as
_-amended in 1987 proposes to direct you as under: " -
) - That thé industry shall. take all necessary steps to c'rose down its operatlons ‘and- stop
: -~ forthwith 'discharging any emissions into the atmosphere and effluents/ wastewater
+"- ontq land for stagnation / inland surface water / Irrigation or through any mode;

1 iill) < That'the industry shall immediately stop its operation / activities and will not restart the
| ) - same unless all necessary water  air pollution control measures are taken,

e -;-3ii|) “That the industry shall not restart discharging its effluent/ air pallutants until It obtains
E L~ 5 -the consent of the Board to operate an outlet/ Industrial plant ufs 25/26 of the Water
; . ': +"(Prevention & Control of Pollution) Act, 1974 and u/s 21 of the AIr (Prevention &

g' 7> Control of Pollution) Act, 1981 as amended I 1987, . °
) ‘That - the Punjab State Power Corporation Ltd. authoritfes shall be directed to
dlsconnect the supply of electricity available to the Industry with.immediate effact;

" As such, you are, hereby, glven an opportunity to file objections, If.any, on the
-proposed dlrections before the Chairman_of the Board in his office at Vatavaran

ks

q Bhawap, Nabha Road, Patiala on 30/03/2021 at 11:00 am, falling which, 1t wili be
: presumed that-the owner of the industry. has nathing to say and the Board shall go ahead to
take proposed.action In the matter under the' Water (Prevention & Contra) of Pollution). Act,
1974 and Alr (Preventlon 8. Control of Pollutlon) A;t, 1981 wlthout glvlng further natice /

l

" opportunity, u . Can A q..r;.l:i
b " T C N _ for&onbeh fof 2'{
4 o W e Ph. Pallution cpntrol Board
ndst. No. . T

. A copy of the above Is forwarded to the Environmental Englneer, unJab
PcllutIOn Control Board, Reglonal Qfﬂce, Fatehgarh Sahib with request tp inform the Industry
j:elephonlcally regard]ng date of hearlng and submit report before hearlng accord:ngty

eyt o--‘ \-'ih vl Do

N o : R R T Sl for &Qg(behalfot
l. _ RN A R Pollution ControlBoard
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© .7 M/s Bhawanl Industries Pvt, Ltd, ., «  pieqe s cuE e

© U Vill Ajnali, Near Focal Point;. ..y |
* Mandi Gabindgarh, Amioh; .7 . 4"
" Distt. Fatehgarh Sahib. ~ .

Subject: - .. Imposition of Environmental Compensation (EC}’ due’ to (:'-nvirdnme'nt
©a . damage caused from the operations of the industiy. - - = -

W Tt

ER ol o > AR Db
T . The Parliament of India had enacted the Water

Act, 1974, the Air (Prevention & Control of Poliution) Act, 1981, the Environment {Protection) Act,
and improve the enviranment ‘and for prevention of- hazards:to human beings, other living’
creatures, plants and property and-for. majntaining gr resorting the wholesomeness of water and to
preserve the quality of air; - LT e Lo . i w. e

o
L +

L : And whereas, The National. Green Tribunal- {NGT), New Delhl through its varlous

_orders / Judgments {order dated 3.8.2018, 19.2.2019 passad In-Original Application No. 597 of

(‘ - 2017, order dated 6.12.2018 passed in Original Appiication No. 125 of 2017 and M.A No. 1337 of
- 2018, order dated 13.12.2018 passed in” Driginal Application No. 1038 of 2018, order dated

x _12.3.2019 passed in Original Application No, 710 of 2017 Original Application No, 711, 712 of 2017)

has empowered the Central Pallution Contral ‘Board {CPCB) by laying down the methodology to
assess and recover compensation for damage to the environment and utllize such amount in terms
of an action pian for protection of the environment.. The' CPCB has formulated the methodelogy for
assessing Environmental Compensation on the basls of formula submitted to the NGT as mentioned
in its order dated 19.2.2019 passed in original application No, 593 of 2017 and the Punjatr Pollution
Control Board has acopted the said methodology; * 0 . o B

% - -And whereas, the. industry fs-an nduction furnace unit and is engaged In the
manufacturing of Concast Billets/ Slabs @ 400.TPD, Steel Cactings/ Ingots @ 50 TPD, Rolling Mill-
Flats/ Strips @ 190 TPD or Rolling Mill-TMT Bars/ Wire Rods/ Bars/ Structural Steel @ 200 TPD, The
industry was granted consent to operate under-the Water. {Prevention & Control of Pollution) Act,
‘1974 vide no. CTOW/Renewal/Fatehgarh Sahib/2018/7303552 dated 18/04/2018 and under Air
{{Prevention. & Control of Pollution) Act, 1981_vide. no. .CTOA/Renewal/FGS{2020/11385040 dated
050112020 hoth valid upto 31/03/2021, with certaln conditions mentioned therein, "

C- © ... And whereas, the-industry was ‘afforded an opportunity of personal hearing before
-eancellation of air consent,: issuance of “directions' u/s 31-A of the Alr (Prevention & Control of

C -Poliution) Act, 1981 & cancellation of authorization under the Hazardous and Other Wastes
i {(Management and Transboundary Movemernt) Rules, 2016 and Imposition of EC due to environment
:damage caused from the operation of the industry on 10/09/2020 before the Chairman of the Board.
“Wherein, it was decided as under: = el e e ’ :

1. The industry shall take md}e meésur‘és_"to cbllect'lhe'éntire process ‘emisslon geﬁerétéd from
induction furnaces and will pass the same through Air Pollution Control Devica,

2." "The industry shalt operate the Al Pollution Contral Device regularly and efficiently; so as to
7 lachieve the preseribed emission standards on regular bagjs, . - o fve
3. The _indus{;y shall_appoint. dedicated ‘sbarf';for operotion/ malntenance of Alr Pollution Control
U oDevige. G - LAY
4. The industry shall compiy with the SOP prescribed by thd Board for incuction furnace. .

.

] 5. " Environmental Compensation @ Rs.” 5000/~ pér duy be imposed upon the industry dua to
"+ epvironmental damage caised by It; The Epvlronmental Engineer, Reglonal Office, Fatahgarh
“Sahib shall verify actual number of operatian days from 27/02/2020 to 05/08/2020 as Industry
has submitted that it remalngd closed for g certain periad due to COVID-18 situation. .
.- " pnd whereas, the procgedings of the personal aring weia conveyed to the Industry
as well as Raglonal "Office, *Fatehgarh  Sahib” vide letter no. .2920-21 dated 25/09/202Q. for
» compliance. o o o i e O o o
...t .., -And whereas;. in. compliance to-hearlng- declsions, - the Industry was ‘requested by
! Reglonal Qffice, Fatehgarh Sahib ta praduce praduction register for verification of actual number of
. . operation days from 27-02-2020 to 05-08-2020, sa that, £C @ Rs. 5000/~ per day may be calculated
i dug to environmental damage caused by it. But,.the Indistry was denled ta produce any document
 for verification of. actual number. of operation days. Thereatter, Sh.1| Narlnder Ubhl, Manager was
RTERTE B, MR VE, utenre -
VATAVARAN BHAWAN, NAEHA ROAD, PATIALA ~
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1986 and certain rules under the provisions of the Environment (Protection) Act, 1986 to protect -
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personally Fequested by. the officer .of the Board to produce producdon reg!ster. But, the lndustry

failed to subrmt th w = -
_ esame SR R ]

\" And whereas, the Chafrman of the Monltor!ng Committee, constituted by the Hon'ble
NGT has received complaint regarding air pollution being caused by the Induction flurnaces units. in
the Mandi Gobindgarh area. Accordingly;-the Chairman of the said committee vide its letter no. 1039

* dated 25/09/2020 has directed PPCE that concerned industries may be inspected Immediately by
deputing & team and to submit action taken report to the Monitoring Committee within 15 days. In-
compliance of the above said directions and decisions of the personal hearing, Environmental -

Engineer, RC, Fatehgarh Sahib alongwith AEE visited Mandi Gobindgarh area on 17/10/2020 during
late night L.e. 09:00 PM to 12:30 AM to check the operational status of the APCDs Installed by the
industries. During visit, the industry was visited by the team and found that the Industry was in
operation, but the Industry was denled to open the main gate of the industry. Thereafter, AEE of the
Board make a telephonic call to Sh. Narinder Ubhl, Manager with the request to open the main gate
and allow the team to visit the industry, The sccurlty guard present at the main gate of the industry
has received telephone call frem’ proprietor of the industry and requested to talk to Environmental
Engineer present during the visit, The Proprietor / Director of the industry denied the team to enter
in the industry for Inspection during night time. -Also, he questioned the Environmental Engineer
“stating that the team has not informed him [n advance before visit, The team should have to visit
the Industry during day time and.he could not allow. the team to yisit the industry during thls time.

Ll And .whereas,” the Competent Authority of the Board canstituted a team of Er.
Surnlder Slngh Matharu, EE and Er. Rajiv Goel, EE vide letter no. 3855-56 dated 26/11/2020 to vislt
the industry and submit the report with. recornmenclations within 15 days. Accordingly, the team
visited the lndustry on 19{12/2020 and has reported the foitowing viclations observed durlng visit: -

» 1. The APCDs provided with Induc’uon furnaces of capacity 20 T/heat &~ 6 T/heat was found In
operation, however - significant” emissions, were seen escapmg the shed at.the time ‘of
charging of raw material:-
.:= 2. The port hole provided w:th the stack of APCD wes not at 8D (Bwtlme dlameter of the stack}
.+ as such it was not feasible to carry cut iso-kinetic sampling for SPM. .
>3, The industry has pravided 'online continuies emisslon monitoring wsmm at the stack of the
i APCD, which showing the conc. of SPM 8.4 mg/Nm3, therefore, it Is evident that OCEMS was
showing 53.32 % less analyzed value of SPM in the emission as such the OCEMS Is required
to be calibrated by the Industry from its supplier in the presence of the Offi cial of the Board,
.>-4, The industry-has installed one no:ladle refining furnace of capacity 20 T/heat and no air
pollution control device has been installed to control the process emissions generated during
- roperation of the same, Lot of emissions from laddle refining furnace were escaping into the
', working shed at the time of addition of Ferro metals. .
.’ The industry has also.installed_one.no. electric arc furnace of o:apamty 20 TPH w;rh gas
. cooler followed by bag filter house as APCD, but the same is yet to ba commissioned. ‘
. Significant secondary emissions were seen escaping into the working shed especially when
'the molten metai is poured in the concast unit, when the metal comes in contact with air

e

d\t.n'

“ may be due to oxidation of the metal The |ndustry |s required to explore the possibility tO'

. apture said emissions, .
- 7. The industry has installed skid for gettlng PNG from Mjs IRM Energy Pvt. Ltd but it has not
, converted its reverberatory furnace for use of PNG as fuel, i
" 8. The industry has.Instalied metal .recovery -unit from slag with crushlng and sewmg process,
but' po APCD - has. been instailed to control the emlssmns to be generated durlng its

R operatuon o

D, ’

9. The industry’has alsojprowded separate energv rneter with ID fan of the electric motor of

" - capacity 515 KW capadty with the APCDs, Therefore, In case this fan Is presumed to be
operated at 80 % of fts efficiently, the consumption of unlts comes out to be 515 X 0.8 = 42
- KWH units. Therefore, in+case the Industry Is operated for 24 hours than tha units to be
consumed- for -operation’ of .the .APCD. come out to be 9888, However, as per record
- submitted by the-industry after conduct ‘of visit for the month of January, 2020 and
February, 2021, the consumption of varles [n the range of 918 ta 10730 units, which 1s much

" less than the units to be consumed calculated above by taking Into account the capaclty of
the electric motor attached with 1D fan and pperation hours of the Industry,

10. The -industry * has - Installed - water - softer unlt and trade effluent is generated from
regeneration of the same, The industry’ clalmed that the trade effiuent s mlxed with the
domestic effluent for treatment In the STR,” '~ -

.11. The industry has Installed an STP based on aeroblc blologlcal treatment, whlch was In
. operation. There was hardly any growth of blo-mass In the aeration tank despite the fagt
that the aeration system was In operatfion, .which showed that the STP Installed by the

. Indystry Is not belng operated properly, ;- . L EEWE

12, The industry has not provided proper | distrlbutlon network for use of treated wastewater I
the plantation area and significant wild growth was observed In the sald area.

- GEETE B9, Wﬁ'@"'u’&mrrm T
VATAVARAN BHAWAN, NABHA ROAD, PATIAI..A i

E-mall : nadu.ml&zmﬂ!.&m Web: wﬂugcb vin

,-;w,:-:--.g_- L FPLR BTN ST 4 TP e o s ey sL- TETR L Ao s N I

|



war e -

M

PR

i

2

g LW S TSAEAR TR T T e e

.

/13, The industry has not stabllized the vehlcle movement areal‘e_n_fry & exlst_polnt. At the time

- of entry to the unit, a flexIble™pipe- was' seen through which pu

. circutation tank was belng discharged Into a channel leading to the (ow lylng a

premises of the unlt, which causing stagnation.

rge water from the re-

rea Inside the

14. Non compliance of SOPs framed by the Board for Induction furnaces werg also observed as

under: T . :
i} The scrap belng used was nqt free from oll grease/rust/palnt.
i) The air flow of dust laden air in the APCD was from inside ta oy

tside instead outer to

“jnslde the bags, . . = . - R
i) - There.was no mechanism to measure. the pressure drop after collection hood of
APCD and before APCD.- .. o )
Iv)  The industry could not produce the ‘record of the_'cdmpressor_pf-me APCD as per
SOP. R o . ey ‘
7w} T There was 1o interiocking 'of ;ARCQ, with. the, indwction: furnags-ka-ensurer regular

: "~'foperatlc_=n of the Industry, == ey = o
15. The process dust- contained by APCD, which Is hazardous in nature
plastic bags. Further, the perusal of record maintained by the industry,

"\ that the Industry has got lifted hazardous ‘waste quantty 13,140 Ton
/s Laxml Inds.

' Ton 'of process dust Cat,-35.1: tn'unau"choﬁzed-vendor namely M
 T17/1142020, 8/12/2020 and 14/12/2020, respectively - o
TN e Inview of abave, the visiting team‘has recommen
Industry under the provisions of pellution contrqlL\qus/ Acts{ Rules.
5 . ;- And whereas, the concepts of-Sustalnable D_eveldprnah

have been considered by the Supreme Court of [ndia In

* and the same were held to be accepted as part of the law of.the land;. % o

v Polluter Pa'ys Principle in Indian: Councl|, for. En\jlrgf.Legal-jAc,tlor] and ot

i
i

¥
!

b
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1
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. Endst. No. A _ . _
. i RO R . . v -
- "I A copy of the. sbovs is-férwarded o e Environmental Enginger, Punjab Pallution

t to, calculate Environmental

. "Control
4 to this office befora the date of

v

!
Iz
i

i ‘Board (PPCB) Inter\ds._ to recover in the form o

* " And ‘whereas, the matter has:beén considered afresh and it’
| hearing - before Chairman of. the Board .

ing damage to the environment due to

* And whereas, the- concepts of Sustalnable Development end P
have been considered jbi the Supreme Court of India in M.C Mehta v/
and the same were held to be accepted as part oF the lay of fhe land; *

And whereas, the, Supreme'tod,rt;fc‘:f India has ‘also

Others (1996)3 SCG 212 para 16;-Vellore Citizens Welfare Forum ¥fs Union o
647 para 12-18 and Held thak Rolluter;_f-’ays.Princ'\p!e‘i_s‘ accepted principle an

law of the Country even without specific statute; .- 4

of the case, It has.beer observed that the actiy|ties’ carried oyt by

caused environmental damage for the period. detailed, above, which the-Punjab’
fenv$ronmental c_ompensation;‘:

jssue a natice along with ‘an -opportunity of persona

propasing to impose the Environment Compensation for caus

" operations of the industry as detailed above. : i 1T T _ ‘
’ otice; you'are hereby afforded an oppartunity of
‘on'30/03/2021 at 11.0 in his o

‘As such, by the issuance of this

personal hearing before Chairman of the Boar .
W ‘Bhawan, Nabha Ro tiala to explain your position, as to

e . '
-"I_
Ve

- [

Board,. -Regional,_ Offics, " Fatehgarh :.5afilb - ‘with"- reques
* Compensation: which [s to be impesed to the industry and intima
hearing. . - N R T .
oo ~ T ef e pan
- ?‘, g N
' v . N e, '
] t -

And whereas; In view of the above stated fagts and after consi
you / your Industrial unit. has

" ‘Compensation shall not be impesed upon tha Induystry due to aforementloned reasons. ’

was seen packed in
it has been observed
12 Ton. and '13.530

1]
Meerut on 7

ol Ay

M fr e T
ded to inltiate action against the

e Moy cER .
t and Precautionary Principle
M.C-Mehta. v/s Union of India and Others

R

recattionary Principle

s Union of India and Others

" considered the concept of
her v/s Union of 1India. and

£ India (1996) 5-SCC

d part‘qf«enVIronmental ’

dering all the aspects

pollution: Gantrol

has been ‘decided to

a o
why. the Environment

-

t

W . f""j )

S for&onbehéﬁ' 3}‘ JT —
ution gantrol.ﬂoard

o cDated L~

7 far & anbehall

l,:;tl‘Ol‘l Controt Board
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'?0. '?39 . . . i Dated Z&a_’?{é -?/
- “REGISTERED. .
To E ‘
M/s Bhawanl Industries Pvt. Ltd.,
Vil Ajnall Near Focal Polnt, y
Mandt Gobindgarh, Distt, Fatehgarh Sahib
Subject: Show cause notice before cancellatlon of authorization. under

Hazardous and Other. Wastes ' (quagement and Transboundary
: Movament) Rules, 2016 framed under Enwronment {Protection) Act,
1986

Whereas, it'is mandatory on part of. the lndustry to- obtaln the authorization of

the Board for handling hazardous waste under the Hazardous and Other Wastes (Management

and Transboundary Movement) Rules, 2016 framed under Envlronment (Protectlon) Act, 1986,

And whereas, “it-Is also mandatury on the part of the Industry, generatmg

hazardous waste to provide adequate and approprlate facrrlties for storage of the hazardous
waste generated by it.

And whereas, the industry Is an Inductlon furnace unit and Is_engaged in the
rnanufactunng of Concast Billets/ Slabs @ 4080 TPD, Steel Castings/ Ingots @ 50 TPD, Rolling

Mill-Flats/ Strips @ 190.TPD or Rolling Mill-TMT Bars/ Wire Rods/ Bars/ Structural Steel @ 200
TPD. The industry was granted authorlzation under Hazardous and Other Waste Rules, 2016 for
Hazardous waste Cat. 51 @ 0.020 KLA and Cat 35.1 @ 490 TPA vide na.
HWM/renew/FGS/2020/11385928 dated 277012020 valid upto 31/03/2024, subject to certain
conditions mentioned thereln and specific condition that the lndustry will send its hazardous
waste Cat. 35.1 to M/s Madhav Alloys Pvt. Ltd. Disti, Fatehgarh Sahib,

i And whereas, the Competent :Authority-of the Board constityted a team of Er.
. Surnider Singh Matharu, EE and Er. Rajiv Goel, EE vide letter no. 3855-56 dated 26/11/2020 to
visit the :ndustry and subrnit the report with recnmmendat]ons within 15 days.

I  And whereas, the team visited the |nf.lustry on 19/12/2020 and has reported that
the process dust contained by APCD, which is hazardous in nature was seen packed:in plastic
bags Further, the perusal of record maintained by the mdustry, 1t has been- observed that the
industry has got lifted hazardous waste quantity 13.140 Ton, 12 Ton and 13.53Q Ton of process
dust Cat. 35.1 to\ unauthorized vendor namely M,fs Laxml Inds. Meerut on 17/11/2020,
8 12]2020 and 14/ 12/2020, respectlvely

. And whiereas, the industry Is not complylng Wwith the. condltion of authorizat:on
granted to |t under the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016. Thus viclating the provisions ¢f the said Rules.

And whereas, it has now been proposed to cancel the authorization granted
unider Hazardoys and Cther Wastes (Management and Transboundary Movement) Rules, 2016
framed under Environment (Protection) Agt, 1986 due to the afpresald reasans a&er affording
an opportunity of show cause-cum- persona! hearing.

As such, you are, hereby, affqrded an opportunlty to show cause In person
before the Chair the Board in his office at Vata Bhawan, N

Patiala on 30/03/2021 at 11;00 am,, to explain as te why the proposed action under the
provisions of Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016 should néL be taken. Falling which, It will be presumed that Industry-has nathing to. say

and the Board shall go ahead to.take the proposect at:tlon under tha said Acts without giying
any further notice/opportunity. _ 7 wﬁ%ﬁ? oy

. o ' ' for & on behal!
Sy of Ph. Pollution Control Board

Endst. No. ' | 'Dated

! A copy of the above is forwarded to the. Epvironmental Engineer, Punjab
Pollution Control Beard, Reglonal Office, Fatehgarh Sahib with the request to Intimate the date
of hearing to the lndustry and submit report before date of hearing. gm/

» for & an behalf
.‘of Ph, Puilutlon Control Board

TIRIE v¥E, AT 39, yfonrar
VATAVARAN BHAWAN, NABHA ROAD, RATIALA
€-mail ; ppebzop2@ymall com, Web: Www.poch gov.in
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BHAWANI INDUSTRIES PRIVATE LIMITED

~~{Fnremerly Known as Bhawani Industries Limited}

Regd. Office & Works: “Ajnall,
M2 1917838 0t jnall, GT. Road, MANDI GOBINDGARH-147301 {Pb.) INDIA

ailaccounts@bhawanisteel, com *CIN ; U00000PB1993PTC022272 N\/D

: Led Dated: 12.07.2020
The Chairman, ‘

Punjab Pollution Control Board

Vatavaran Bhawan, Nabha Road, Patiala.

Sub: ~ Replyof:

1. Show cause notice before Eﬁé cancellation of consent to operate
" under the Air Act, 1981 and notice to issue directions u/s 31-A of
“ the Air Act, 1981 as amended in 1987.

; 2. Show cause notice before the cancellation of authorization_under
the Hazardous & Other Waste (Management) Rules, 2016.

3. Imposition of Environmental Compensaﬁon (EC) due to

i environment damage caused from the operation of the industry.
1

'Ref: PPCB letter no. 1537 dated 2.6.2020, no. 1539 dated 2.6.2020 &
no, 1535 dated 2.6.2020

Respected Sir,

With due respect, it is submitted that we have complied with all the
observations raised by the officer of the Board and CPCB team during visit in our factory
ron 27.2.2020 as under:

1. That we have installed 2 no, induction furnaces: of capacnty 20 T/heat and 6
T/heat were in operation during visit. '

2. That we have installed corhmen adequate APCD reverse cleaning system
alongwith side collection hood on our both the fumaces as per the design of
Punjab State Council for Science & Technology, Chandigarh as per direction of
the Board. We have obtained completion certificate from the PSCST, Chandigarh
for the new APCD system. We are operating our APCD system regularly as to
contro! the process emissions and malntaining the record of daily basis for the

i : .
v

CARBON ALLOYS & STAINLESS STEELS

BILLETS | INGOTS ] HOT ROLLED PRODUCISI HEAVY CASTING
-"ww . bhawanisieel.com
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{Faremerky Knewn as Bhawani Industries imitad)

Repd. Office & works: Ajnali, G
T Road, MANDI GOBINDGARH-147301
M.: +31.78378.00126 E-mail:accaunts@bhawanisteel.com QN UUUDDDPBI‘JB;T"?E)D;EI?;;

operation of the APCD system, We have removed all discrepancies observed by

the officer during visit within 2 days.
3. Now, we are coﬂectjng our APCD dust in HDPE bags

hazardous waste rules (photographs attached).

d valid consents from the Board under the Water Act,
Qur unit was

and storing properly in the

We have obtaine
* 1974; Alr Act, 1981 and authorization of hazardous waste to run the unit.
| !ymg dosed due to COVID-19 restriction. We are not operating our unit properly due to

|
| shortage of labour and crises in the market.

; You are requested to please not to impost Enwronmental Compensatlon
(EC) on our unit and may drop the-above said notices sesued to us before taking any

further decision.

For M/s Bhawani Industries Pvt. Ltd.,

ﬂ?r J/Auth, Signatory

.t

E

i

!

F

I with regards, ' .

I ' Yours Sincerely
E

.’

- - RFeOB7YTIAIN TVR:B2000EE75

y i DIEEIGAY B0 <147,
' Caunter Ma:l,04/0872020, 145!
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Ref.No.BIPL/21-22/PPCB/3 - Dated 21.07.2021

Ta,

The Chairman

Punjab Pollutlon Control Board,
Vatawarn Bhawan, Nabha Road,
Patiala

Sub.: 1) Common reply of Notice to [ssue directions u/s 33-A of Water (Prevention of control of
Pollution) Act, 1974 and u/s 31-A of the Alr {Preventlon of control of Pollution) Act, 1081,

li} Impesition of Environmental compasition (EC) due to environment damage caused from the
operatlons of the Industrles, '

lii) Show cause notice for revocationfcancellation of consent to operate granted under the 1974 and
Air (Preventlon & controt of Pollutlon) Act, 1981

iv) Show cause notlce before cancellation of Authorization wnder Hazardous and other waste
(Management and Transboundary Movement) Rules, 2016 framed under Environment
{Protection) Act, 1986.

Ref.: Your office letter Nos,1226, 1220 & 1224, 1230 dated 18.03,2021

Respected Sir,

It is respectfully submitted that our unlt is an Induction furnace unit, we are engaged for the
manufacturing of cancast Billet/Slab @400 TPD, Steel Castings/Ingots ® 50 TPD, Rolling Mill-TMT
Bars/Wire Rods/water consent granted by the Board to the tndustrie - Loth were valid up te 31.03.2021,

Further we would like to bring it to your kind notice that the curr==t management has taken-gver this
unit a few months ago. {Copy of new Directars attached), The company has applied for renewal of
consents under Air and Water Act through OCMMC, Our company has already furnished the detailed
record of actual operation of the unit to your geod office for calculation the EC as sought by you as
directed in the personal hearing hefore your goodself. {Copy attachad) .

In response to the observations, pointed out by the competent bozrd authorlties during the visit at pur
factory on 19.12,2020, our pointwise as under:-

Pointwise: -

Observation:-1

The APCD provided with induction furnaces of capaclty 20 T/heat & 6 T/heat was found in operatlon,
however significant emissions were seen escaping the shed at the time of charging of raw material.

Regd. Office & Works : Vill. AINALL, G.Y. Road, MANDI GOBINDGARH-147301 {Ph.} INDIA
M.; +81-78378-00126 [ Emall ; accounts@bhawanisteel.com | CIN : UODODOPB19S9PTC022272
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Replg- -
Due to the nature of Industry, when tha metal is pour {tapped), minor fume surfaced for a moment Just
for a minute. At the time of visit of the team minor emisslans may been seen escaping the shed for few
minutes. So no adverse inference should be drawn for this unavoldable observation.

1 .
Qbservation:-2
The port hole provided with the stack of AAPCD was not a
was not feasible to carry out ISO-kinetic sampling for SPM. - -
Reply:- :
The port hole provided as per po

i

t 8D (8-time diameter of the stack) as such it

4

llution norms, [8D) . 50 the observation Is unfounded.

Observation:-3 _
The Industry has pravided online continues emission monitoring system at the stack of the APCD, which

showing the conc., of 5PM 8.4 mg/Hm3, therefore, It Is evident that OCEMS was showing 53.33 % less

_analyzed value of SPM in the emission as such the OCEMS is required to be calibrated by the industry

from its supplier in the presence of the official of the board.

Reply:- Lo
The calibration certificate is attached. o et -

The Industry has installed one no. ladle refining fumace of capacity 20 T/heat and no air palivtion control
device has been installed to control the process emisslon generated during operation of the same, Lot of
emission from ladle refining furnace were escaplng into the working shed at the time of addition of Ferro

metz!.

Reply:- B e s
tadle refining furnace chimney has already Instailed & it has been connected with our APCD system.

|
Observation:-5 ' T _
The industry has also installed one no. electric arc furnace of capacity 20 TPH with gas caaler followed by

bag filter house as APCD, but the same is yetto be commissiohed.

Reply: o -
We undertake to inform the Board before its actual operation.

Observation:-6 o - Co ) - :
ng Into the working shed especlally when the melten

significant secondary emissions were seen escapi
metal is poured In the concast unit, when the metal comes In concast with air may be due to oxidatlon of

the metal. The Industry is required to explore the possibility to capture sald emissions.
aply:- : -

At CCM there Is no smoke during smooth ladle opening in normal circumstances, when ladle nozzie do

not open smoothly then we have to put external oxygen lancing pressura to open ladie, in the process

minor fume emerge just for few minutes, But such aceurrences happened rarely. Sir keeping in view

the nature of Industry, this Is Inevitable. But in futura we shall be more vigilant to avold such

prourrence,’

:
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Dbservation:-7
The Industry has installed skid for getting PNG from M/s rRM Energy Put. Ltd,, but it has not converted 1ts

I‘everberatory furnace foruse of PNG as fue!

Reply:- :

The PNG skid has Installed & cornmlssioned by IRM MS Iran Engg. Pvt. Ltd. has done & now in use at
our site, .

Dbservation:-8
The industry has installed metal recmrery unit from slag with crushing and sewlng process, but no APCD

has bheen installed to control the emissions to he generated during its operatlon, - -

Reply:-
We has afready pian it and shall be pravlded

Observation -9 -
The'industry has aiso provided separate energy meter with ID fan of the electric motor of capacity 515

KW capacity with the APCD'S. Therefore, In case this fan is presumed to be operated at 80% of its
efficienty, the consumption of units comes out to be 515X0.8=412 KWH units. Therefore, in case the
industry is operated for 24 hours then the units to be consumed for operation of the APCD come out to
be 9888. However, as per record submitted by the industry after conduct of visit for the month of
January, 2020 and February, 2021, the consumption of varies in the range of 918 to 10730 units, which is
much less then the unlts to be consumed caiculated above by taking into account the capacity of the
electric motor attached with 1D fan and aperation hours of the Industrv

Reply:-
There Is ne authentication of 80% operation. Even tutal load sanctioned is not gwlng 80% consumption
as per enargy bllls. As observed 515 KW motor operates from VFD system & alse motor rub on 60% to
80% a5 per when required, {MSLC/GRADE). The variation is depend on multiple factors however it is
commissioned and working and we have no contrel over [ts operation.
Observation -10 .
The industry has Instailed water sefter unit and trade effluent is generated from regeneration of the
same. The Industry claimed that the trade efﬂuent Is mixed W|th the domesﬂc efﬂuent for the treatment

in the STP.

Reply:-
The trade effluents ara not mi:ed with domestic effluent because Its lina is separated from each other.

Dbservatian'-u el )
The industry has installed an ST P based an aerobic biological treatment, which was In pperation. There

was hardly any growth of bio-mass In the aeration tank desplte the fact that the aeration system was in
operatian, whlch showed that the STP installed by the industry Is not being operated properly,

Reply:-

We have Installed an STP based on aeroblc blological treatment, which was regularly operate & record In
Dally STP reading register which was attached herewith for your kind Information & record.

Ohbservation:-12

The Industry has not provided proper distribution network for use of treated waste water In the
plantation area and significant wild growth was observed In the sald area. '

Reply:-
We have installed proper distribution network for use of treated waste water in the plantation area as
per your prescribed norms of the board Issued }lme to time.

: ’ W
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Dbservation:-13 _ .
The industry has not stabilized the vehicle movement areafentry & exist point. At the time of entry to the

unit, & flexible pipe was seen through which purge water from the re-circulation tank was being
discharged into a channel leading to the low lylng area inside the premises of the unit, which causing
stagnation. : :

I S
Reply:- : .
We have already planned to provide inter-locking tiles at the vehicle movement area. Due to financlal
preblem In covid the same 1s pending. However we will provide the same at the earliest. There is no any
stagnation of water due to minor quantity of water being used for watering the plants in the pots before
office. . ' :

i

Observation -14 } oo - :
SOP's framed by the board for induction furnaces were also observed as under:

Non compliance of
i S N
)] The scrap belng used was Rot frae from ofl greases_!rust!paint.
Reply:-
! We are not using such type of scrap that containing oil greases/rust/paint etc. We are

regulatly monitoring it In ‘arder to avoid losses to the unit apart from environmental

issues. We have employed a dedicated team to segregate scrap on daily basis. We are

using melting scrap and there is remote possibilitles of availability of such items in

scrap. It Is ensured that if such items found, segregated and disposed off Immediately
' and never put in furpace under any circumstances.

'ﬁ, The air flow of dust laden air in the APCD was from inside to outside instead outer to Inside
the bags. ' T '
%

Reply:- e e
We have instal led reverse air bag house (RABH) system 8 this system Is running as per

design.

1L} There was no mechanism to measure the pressure drop after collection hood of APCD &
before APCD.

Reply:- L
Manometer has atready been Installed backslde of bag house.

I'V] The Industry could not produce the record of the compressor of the APCD as per SOP, The
, copy If SOP attached

| N

Reply:- B e
We have used 03 no’s of alr compressor & all are Interconnected with each other, The copy

' of SOP Is attached,

Lo
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There was no Interlocking of APCD with the Inductlon furnace to ensure regular operation of
Industry,

1.} We have already interlocked our APCD system with the Induction Furnace Unit as to ensure for

regular operatlon of the APCD system.

Reply to Show cause notice No. 1230 dated 18.3.2021: -

1:-

2.

3

: 6.

3

It is wrong to say that there was condition in the authorization to lift Hazardous Waste ONLY to
Madav Alloys Pvt Ltd.

We are supplying the Hazardous Waste unit to Bhawanl Chemical Meerut an authorized
operators of Uttar Pradesh Pollution Control Board the validation of authorization s upto
17.12.2024. (Copy attached.}

The unit lifdng H. Waste by paying about three times more than Madhav Alloys as board has not
controi over Madav Alloys In the matter of fixing prices. N

I the terms and conditions issued by the UP Pollutlon Board there is no any restriction that the
said firm eannot lift hazardous waste from the site outside the state. Even State board has not
such authority to put such conditlan as per H.W. Rules.

There is no restriction bar on the developer/pracessor to lift hazardous waste material from the
state from which the authorization is Issued.

Hazardous Waste rules are framed by the central government, state pa!]ut[on control board has
not any authorlty to issue instructions which In not provided in the rules.

The above said firm is also lifting hazardous waste from various other generator situated outside

Uttar Pradesh,

. B. Thatwe are collécting our hazardous waste dust in HOPE Bags as prescribed proceeding. .

The visiting team visited that factory premises during mid- -night and the respansmle person was getting
asleep. So the visiting team could not compiete Inspection on 17.10.2020. The bulk of minor objections
may be due to getting annoyed by the officer. Sir, due to covid restrictions the factory is hardiy running to
meet with the achievement of capacity, 5o it Is requested that taklng lenlent vlew, actlon purposed in
these show cause notices may not be taken. -

Thanking you

Yours Sincerely,

For BHAWANI INDUSTRIES PRIVATE LIMITED

ﬂscrn

]

CC: 1} The Chlef Environmenta) Engineer, PPCB, Patiala

2) The Environmental Engineer, PPCB, Reglonal Offlce, M.GG

o+ ——
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CERTIFIED TRUE COPY OF THE RESOLUTION PASSED AT THE MEETING OF THE
BOARD OF DJRECTORS OF BHAWANI INDUSTRIES PRIVATE LIMITED HELD AT THE
REGISTERED OFFICE OF THE COMPANY AT VILLAGE AJNALI, FOCAL POINT, MANDI
GOBINDGARH, PUNJAB-147301 ON MONDAY 16™ DAY OF AUGUST, 2020 AT 12.00
P.M.

“RESOLVED THAT an appeal is to be filed with appellate authority against the order of
Chairman Punjab Pollution Control Board No. 2500 dated 10.8.2021 and Sh Sanjeev Sood
Director is authorised to file appeal on behalf of co. and to sign all relevant documents and

to appoint advacate to plead the case.

Certified True (fo py
For BHAWANI INDUSTRIES PRIVATE LIMITED

]

NJIVSOOD
MANAGING DIRECTOR
DIN- 08590812

Date- 16.08.2021
Place- Mand{ Gobindgarh

Regd. Oﬂl'ice & Works : Vill. AINALL, GY. Road, MANDI GOBINDGARH-147301 (Pb.} INDIA
M.: +91-78378-00126 | Emall : accounts@bhawanlsteel.com | CIN : UDDOOOPB1999PTCO22272
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In th : i evention an !

oo ;:ncl:lo&lor:l )oiZA. Appellate. Authority U/s 31 of the Air (Prevention and control

o ct, 1981 in the Department of Science and Technology,
nvironment and Conventional-Energy

Reg: Appeal U/s 31 of the Air (Prevention and control of Pollution) Act, 1981

M/s Bhawani Industries Pvt Ltd., Mandi Gobindgarh Appellant
Vs '
Punjab Pollution Control Board Respondent

Know all to whom these presents shall come that I/we the undersigned
Hereby appoint Rakesh K. Shahi, Ritin Shahi C/o Shahi

and Shahis Associates 22 B.D. Complex Mandi Gobindgarh

to be the advocates for us in the above mentioned
s and things or any of them that is to say:

ve mentioned case of any other Court in which
the first instance or in appeal or Revision or
leave or to appeal or in any other stage of its

hereinafter called the advocates,

case to do all the following acts, deed

1. To act, appear and plead in the abo
the same may be tried or heard in
Execution or Letter Patent Appeal or
progress until its final decision.

2. To present, Pleadings, Appeals, Cross objectio
revision, withdrawal, compromise or other
documents as shall be deemed necessary or a
said cause in all its stages. .

3. Te withdraw or compromise the said cas
disputes that shall arise touching or in any m

4. To receive moneys and grants receipts therefore and to do
which may be necessary to be done for the progress an
prosecution of the said case.

5. To employ any other Legal Practitione
authorities hereby conferred on the Ad

ns for petitions for execution, review,
petitions  of affidavits or other
dvisable for the prosecution of the

e or submit to arbitration any difference or

anner relating to the said case.
all other acts and things
d in the course of the

r authorizing him to exercise the power and
vocates whenever he may think fit to do so.

AND [/We hereby agree to ratify whatever the Advocates or his substitute shall do in

case.

hold the Advocates or his substitute responsible for the

AND I/We hereby agree not to
absence from the Court when the said

result of the said cause in consequence of his
cause is called up for hearing.

AND 1/We hereby agree that in the event of the whole or any part of the fee agree by
me /us to be paid to the Advocates remaining unpaid he shall be entitled to withdraw
from the prosecution of the said case until the same is paid.

IN WITNESS WHERE OF I /
the contents of which have been exp

We herein to set my/our hand to these presents
lained to and understand by me / us.

Signaturqg of the -appellant yerified

es‘hK./Shahi) (Ritig Phahi)

(
Shahi and Shahis Associates

22, B.D. Complex
v’ Mandi Gobindgarh Ph 9780300415

Date 18.8.21

Signature of the Party

iR E




SUNTAS PUNJAB POLLUTION CONTROL BOARD
=== Regional Office, Fatehgarh Sahib .
‘\"’,' NISST Building, G.T Road, Opposite Floating Restaurant, Mandi Gobindgarh.

Email- eeroqu@qmail.com Phone : 01765-242400
No. Q ARC D Dated LZb%L_W

To

Appellate Authority - cum-Secretary,
Department of Science, Technology & Environment,
Government of Punjab, Chandigarh.

Subject: Appeal filed by M/s Bhawani Industries (P) Ltd. Village Ajnali,
Near Focal Point, Mandi Gobindgarh against order dated
10.08.2021 of the Board.

Reference: Department of Science Technology & Environment, Government

of Punjab endst. No. 13/SLO/AA/2021/254-56 dated
08/10/2021.

N In reference to the above, it is submitted that M/s Bhawani
=" «industries (P) Ltd. Village Ajnali, Near Focal Point, Mandi Gobindgarh has
filed an appeal before the Appellate Authority — cum - Secretary to
Government of Punjab, Department of Science Technology & Environment
which is fixed on 12/10/2021 at 03:00 PM in the office at Room no. 72 1-722,
7t Floor, Mini Secretariat, Punjab, Sector — 9, Chandigarh. This office is
directed to file written statement and to attend the case on date of hearing.

The final reply of the said appeal after getting vetted from the
competent authority is enclosed herewith for your kind information and
further necessary action please.

10}2A
% Environmental Engineer




Office of the Appellate Authority Constituted under the Water (Prevention and

Control of Pollution) Act, 1974 and the Air (Prevention and Control of
Pollution) Act, 1981

M/s Bhawani Industries Pvt. Ltd., Village Ajnali, Near Focal Point, Mandi Gobindgarh,
Distt. Fatehgarh Sahib.

Appellant

Versus

Punjab Pollution Control Board, Patiala

a ' Respondent

In Re: Appeal against the order dated 10.08.2021 passed by the Chairman of the
respondent Punjab Pollution Control Board ordering to deposit Rs. 10 Lakhs
as Environment Compensation @ Rs. 5000/- per day for 200 days.

Reply of Er. Anuradha Sharma, Environmental Engineer, Punjab Pollution
Control Board, Regional Office, Fatehgarh Sahib on behalf of Respondent
Board

) bmissi

1) That briefly stated the facts of the case are that Mandi Gobindgarh in Fatehgarh
Sahib District is one of the Non-attainment cities of the State of Punjab where
control of air pollution is one of the main priorities of the State Government. The
Hon'ble National Green Tribunal Principal Bench, New Delhi in the case of Original
Application No. 924/2019 titled as Neeraj Goyal Applicant(s) Versus State of Punjab
has passed orders dated 11.2.2020 in reference to poor air quality of Mandi
Gobindgarh with a direction to the State Pollution Control Board to take stringent
measures by way of stopping the polluting activities and recovering compensation
on Polluter Pay's Principle apart from other statutory action. The relevant extract
of the order dated 11.2.2020 is reproduced below for kind perusal:



"Units should have been monitored having regard to the adverse
consequences on the health of the inhabitants in violation of
Fundamental Right to breathe clean air and to clean environment.
Continuous and stringent action is required which has yet been

taken. Let the Committee file a fresh and detailed report by
- covering large number of units.

We also direct that carrying capacity of the area to sustain such
activities may be conducted by the Committee in terms of number
such units which can be sustained to give effect to ‘Sustainable
Development principle and to enable the regulatory authorities to
ensure steps for preventing pollution.

Accordingly, we direct the State PCB to take further stringent
measures by way of stopping the polluting activities and
recovering compensation on ‘Polluter Pays’ principle, apart from
any other statutory action as may be warranted in the situation”.

2) That the appellant industry is an induction furnace unit engaged in the
manufacturing of Concast Billets/ Slabs @ 400 TPD, Steel Castings/ Ingots @ 50
TPD, Rolling Mill-Flats/ Strips @ 190 TPD or Rolling Mill-TMT Bars/ Wire Rods/
Bars/ Structural Steel @ 200 TPD. The industry was granted consent to operate
under the Water (Prevention & Control of Pollution) Act, 1974 on 18/04/2018 and
under Air (Prevention & Control of Pollution) Act, 1981 on 09/01/2020, having
validity upto 31/03/2021, with certain conditions as mentioned in the consent
letters. The appellant industry was also granted authorization under HWM Rules,
2016 for hazardous waste Category 5.1 @ 0.020 KLA and Category 35.1 @ 490
TPA vide no. HWM/renew/FGS/2020/11385928 dated 27/01/2020 valid upto
31/03/2024, subject to certain conditions mentioned therein and specific condition
that the industry will send its hazardous waste Category 35.1 to M/s Madhav Alloys
Pvt. Ltd. District Fatehgarh Sahib.

3) That the industry was visited by Sh. Sahil Patel, Scientist-B of the Central Pollution

Control Board alongwith Sh. Mohit Singla, Assistant Environmental Engineer, PPCB
on 27.2.2020 and it was observed that industry is having two number induction
furnaces of 20 TPH and 6 TPH and has Installed separate side hoods with each
induction furnace with common bag house filter as APCD. During Visit, the APCD
was found in operation, but some emissions were found escaping into working
shed and then into the ambient without any treatment through APCD due to



4)

5) That in compli

inadequate suction of the APCD. The industry was found using PPE bags for
storage of Hazardous Waste instead of HDPE bags.

That the industry was served with Notices for cancellation of consent to operate
granted under the Air (Prevention & Control of Pollution) Act, 1981, issuance of
directions u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 and for
cancellation of authorization with an opportunity of personal hearing before the
Chairman of the Board. The hearing held on 10.9.2020 was attended by Sh.
Narinder Singh Ubhi, Manager of the Appellant industry, who submitted a written
reply. The Manager stated that they were not aware about the non-compliances
pointed by the visiting team and came to know about the same only after receipt
of notice dated 2.6.2020. However, the statement of the Manager of the Appellant
industry was found to be incorrect when the officer of the Board stated that the

visit report dated 27.2.2020 containing the observations of the visiting team was

got signed from Sh. Narinder Singh Ubhi, Manager. After hearing of the officer of

the Board and the Manager of the industry and considering material facts,

following decisions were taken by the Chairman of the Board, which were

conveyed to the appellant industry for compliance vide letter no. 2920-2921 dated

25.9.2020.

a) The industry shall take more measures to collect the entire
process emission generated from induction furnaces and will pass
the same through Air Pollution Control Device.

b) The industry shall operate the Air Pollution Control Device
regularly and efficiently, so as to achieve the prescribed emission

standards on regular basis.

¢) The industry shall appoint dedicated staff for operation/
maintenance of Air Pollution Control Device.

d) The industry shall comply with the SOP prescribed by the Board
for induction furnace.

e) Environmental Compensation @ Rs. 5000/- per day be imposed
upon the industry due to environmental damage caused by it.
The Environmental Engineer, Regional Office, Fatehgarh Sahib
shall verify actual number of operation days from 27/02/2020 to
05/08/2020 as industry has submitted that it remained closed for
a certain period due to COVID-19 situation.

ance to the decisions taken during the hearing on 10.9.2020, the

industry was requested by Regional Office, Fatehgarh Sahib to produce production



-4-

regi P

) 8g|zster for verification of actual number of operation days from 27-02-2020 to 05-
| 020, so that, Environmental Compensation @ Rs. 5000/- per day may be

Calculated for environmental damage caused by the industry. But, the industry

denied to produce documents for verification of actual number of operation days.
Sh. Narinder Singh Ubhi, Manager was personally requested by the officer of the

Board to produce production register, but, the industry failed to submit the same.

6) That upon receipt of complaints regarding air pollution being caused by induction
furnaces in Mandi Gobindgarh, the Chairman of the NGT Monitoring Commiittee,
has directed Punjab Pollution Control Board to inspect the industries by deputing
a team of officers. In compliance to the directions of the Monitoring Committee
and the decision of hearing held on 10.9.2020, the area of Mandi Gobindgarh was
inspected by the officers of the Board during night hours from 9.00 p.m. to 12.30

a a.m on 17-18.10.2020 to check the operational status of the APCDs installed by
' the industries. During the visit, the appellant industry was found in operation, but
the industry denied to open the main gate. Even a telephonic call was made to Sh.

Narinder Singh Ubhi, Manager of the appellant industry, but the officers of the
Board were not allowed to enter the premises of the industrial unit.

7) That keeping in view the violation and the conduct of the industry, the Competent
Authority of the Board constituted a team of officers comprising Er. Surinder Singh
Matharu, EE and Er. Rajiv Goel, EE on 26.10.2020 to visit the industry and submit
the report with recommendations. Accordingly, the team had visited the appellant
industry on 19/12/2020.and reported the following violations:

a) The APCDs provided with induction furnaces of capacity 20 T/heat

& 6 T/heat was found in operation, however significant emissions
were seen escaping the shed at the time of charging of raw

material.

b) The port hole provided with the stack of APCD was not at 8D (8-
time diameter of the stack) as such it was not feasible to carry
out iso-kinetic sampling for SPM.

c) The industry has provided online continuous emission monitoring
system at the stack of the APCD, which showing the conc. of SPM
was 8.4 mg/Nm3. As per analysis report received from Punjab
Pollution Control Board laboratory, the conc. of SPM was found to
be 18 mg/Nm3. Therefore, it is evident that OCEMS was showing
53.33 % less analyzed value of SPM in the emission, as such the
OCEMS is required to be calibrated by the industry from its
supplier in the presence of the Official of the Board.

~



d) The industry has installed one no. ladle refining furnace of
Capacity 20 T/heat and no APCD has been installed to control the
process emissions generated during operation of the same. Lot of

emissions from laddle refining furnace were escaping into the
working shed at the time of addition of Ferro metals.

Significant secondary emissions were seen escaping into the
working shed especially when the molten metal is poured in the
- concast unit, when the metal comes in contact with air may be

due to oxidation of the metal, The industry is required to explore
the possibility to capture said emissions.

The industry has installed metal recovery unit from slag with
crushing and sewing process, but no APCD has been installed to
control the emissions to be generated during its operation.

g) The industry has installed an STP based on aerobic biological
treatment, which was in operation. There was hardly any growth
of bio-mass in the aeration tank despite the fact that the aeration
system was in operation, which shows that the STP installed by
the industry is not being operated properly.

h) The industry has not provided proper distribution network for use
of treated wastewater in the plantation area and significant wild
growth was observed in the said area.

i) The industry has not stabilized the vehicle movement area/ entry
& exist point. At the time of entry to the unit, a flexible pipe was
seen through which purge water from the re-circulation tank was
being discharged into a channel leading to the low lying area
inside the premises of the unit, which causing stagnation.

j) Non-compliance of SOPs framed by the Board for induction
furnaces were also observed as under:

N

i. The scrap being used was not free from oijl
grease/rust/paint.

ii. The air flow of dust laden air in the APCD was from inside
" to outside instead outer to inside the bags.

iii. ~ There was no mechanism to measure the pressure drop
after collection hood of APCD and before APCD.

iv. The industry could not produce the record of the
compressor of the APCD as per SOP,




V. There was no interlocking of APCD with the induction

furnace to ensure regular operation of the industry

K) The process dust contained by APCD which is hazardous in nature
was seen packed in plastic bags. Further, the perusal of record
maintained by the industry, it has been observed that the industry
has got lifted hazardous waste quantity 13.140 Ton, 12 Ton and
13.530 Ton of process dust Cat. 35.1 to unauthorized vendor

namely M/s Laxmi Inds. Meerut on 17/11/2020, 8/12/2020 and
14/12/2020, respectively.

. 8) That keeping in view the observations of the visiting team, it has been concluded

that:
a)

b)

c)

d)

The APCDs provided with induction furnaces of capacity 20 T/heat & 6
T/heat was found in operation, however significant emissions were seen
escaping the shed at the time of charging of raw material possibly due to
inadequate suction and especially when the molten metal is poured in the
concast unit, as the metal comesin contact with air, may be due to oxidation

of the metal. The industry is required to explore the possibility to capture
said emissions.

The industry has installed an STP based on aerobic biological treatment,
which was in operation. There was hardly any growth of bio-mass in the
aeration tank despite the fact that the aeration system was in operation,
which shows that the STP installed by the industry is not being operated
properly.

The industry has not stabilized the vehicle movement area/ entry & exist
point. At the time of entry to the unit, a flexible pipe was seen through
which purge water from the re-circulation tank was being discharged into a

channel leading to the low lying area inside the premises of the unit, which
causing stagnation.

The industry is disposing off its APCD dust to the unauthorized vendor,
hence not complying with the conditions of Authorization granted under
Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016.

9) That the industry is not complying with the conditions of consent granted under
the Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control
of Pollution) Act, 1981 as well as authorization granted under Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and is causing
pollution in the vicinity intentionally & deliberately. Accordingly, show cause notice
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| for revocation / cancellation of consent to operate, authorization as well as notice
| to issue directions with imposition of Environmental Compensation was issued to
the appellate industry vide letter no. 2639 dated 12.7.2021 with an opportunity of

virtual hearing before the Chairman of the Board on 30.3.2021, which was
Postpone to 29.4.2021 on the request of the appellant industry.

10) That the hearing was held on 27.7.2021 through virtual mode and was attended

by the Director of the industry Sh. Rohit Sood. The complete proceedings of the
said hearing are placed at Annexure-A.

11) That it is worth to inform here that the reply submitted by the industry and the
submissions made were considered by the Board in the background of the orders
passed by the Hon'ble National Green Tribunal in O.A No. 924 of 2019 and also on
the basis of Polluter Pay's Principle. It was evident that the violations of

* environmental norms were first detected by a team of officers of the CPCB and
PPCB on 27.2.2020, which continued upto 30.3.2021 i.e. the date of hearing
afforded by the Board to the appellant industry. The number of days from
27.2.2020 to 30.3.2021 were calculated as to be 398 days. However, keeping in
view the fact that the industry has rectified some short comings in the said period,
hence total number days for violations were counted as 223 days. It was further
observed that in the month of March 2020, a nationwide lockdown was imposed
to contain the Covid-19 pandemic and as such, 23 more days were further
deducted from the total number of days of violation. Hence, Environmental
Compensation for a total period of 200 days @ Rs.5000/- per day was decided to
be imposed upon the appellant industry. The imposition of such Environmental

” Compensation was also agreed upon by the Appellant. Accordingly, with other
decisions, a decision was taken to impose an environmental compensation
amounting to Rs. 10 lakhs upon the appellant industry for a period of 200 days @
Rs.5000/- per day.

12) That the decisions taken by the Chairman of the Board during the hearing held on
27.7.2021 were conveyed to appellant industry vide letter no. 2937 dated
13.8.2021. During the hearing of the case, the director of the appellant industry
has agreed to pay the Environmental Compensation for the reduced number of
days from 398 to 200 days, but has now filed the appeal before the Hon'ble
Appellate Authority. The appellant cannot escape its liability for the violation of
environmental norms committed intentionally and deliberately and for paying the
Environmental Compensation on the basis of Polluter Pay's Principle.

13) That in view of the above stated facts, the appeal filed by the appellant deserves
to be dismissed.



/ Reply on Merits

1) Thatthe contents of para no. 1 of the appeal are admitted that the consent granted
to the appellant u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981 was
valid upto to 31.3.2021. However, it is stated that the industry was found violating

the conditions of the consent and the details in this regard may kindly be read
under the preliminary submissions.

2) That in reply to the contents of para no. 2 of the appeal relating the facts of the
case may please be read as under:

i) That the contents of sub para i) are admitted that the industry has installed

APCD as per the design of Punjab State Council for Science and Technology.
However, the industry is not following the mandatory standard operating

practices prescribed by the Board vide letter dated 27.6.2018 and have also
been conveyed to all the induction furnaces. '

i) That the online system installed by the industry has not been calibrated.

i)  That the contents of sub para iii) relating to visit dated 27.2.2020 are
admitted being matter of record.

iv) That the contents of sub para iv) relating to show cause notice no. 1535
dated 2.6.2020 are a matter of record.

v) That the contents of sub para v) relating to show cause notice no. 1537
dated 2.6.2020 are a matter of record.

vi)  That the contents of sub para vi) relating to show cause notice no. 1537
dated 2.6.2020 are a matter of record.

vii)  That the contents of sub para vii) relating to show cause notice no. 1539
dated 2.6.2020 are a matter of record.

vii)  That the contents of sub para viii) relating to letter dated 12.7.2020 of the
appellant are a matter of record.

ix)  That the contents of sub para Ix) relating to personal hearing held on

10.9.2020 and conveyed to the appellant vide letter no. 2920 dated
25.9,2020 are a matter of record.

x) That the contents of sub para x) relating to letter dated 7.10.2020 are
denied as no such letter is available in the official record of the Board.

xi)  That the contents of sub para xi) are admitted to the extent that the
appellant industry was visited by the team of officer in the midnight on 17-
18.10.2020, but the officers were not allowed to enter the premises of the




3)

industry. In this regard, the contents of

preliminary submissions may kindly
be read.

Xii)  That the contents of sub para xii) relating to the visit of the appellant
industry by the team of Board officers on 19.12.2020 are admitted.
However, in reply to the remaining contents of this sub para, the reply given
under the heading preliminary submissions may kindly be read.

xii()  That the contents of sub para xiii) relating to show cause notices no. 1224,
1226, 1228 and 1230, all dated 18.3.2021 are admitted being matter of
record.

Xiv)  That the contents of sub para xiv) with regard to submission of reply by the

appellant to the show cause notice are a matter of record. The reply was
received by the Board on 23.7.2021.

Xv)  That the contents of sub para xv) are a matter of record.
xvi)  That the contents of sub para xvi) are a matter of record.

xvii) That in reply to the contents of sub para xvii), it is submitted that
environmental compensation amounting to Rs. 10 lakh was imposed after
the appellant agreed deposit the same.

That in reply to the contents of para no. 3 of the appeal, it is submitted that no
ground as alleged by the appellant in sub para 1 to 8 of paragraph 3 is made out
to set aside the orders of environmental compensation passed by the Board. It is
wrong hence denied that the environmental compensation amounting to Rs. 10.0
lakhs imposed upon the appellant is arbitrary, illogical and not sustainable in eyes
of Law. The reply to almost all the grounds mentioned in this para has already
been given in the above paras on merits and under the heading preliminary
submission which may kindly be read as part of reply to the contents of paragraph
3 of the appeal. The contents of sub para 9 of the grounds relating to the judgment
of the Hon'ble Guwahati High Court in the case of Mahavir Coke Industry v/s
Pollution Control Board and Others are admitted being matter of record. However,
in view of the orders passed by the Hon'ble National Green Tribunal in O.A No.
924 of 2019 and other facts of the case, the judgment of the Hon'ble Guwahati
High Court cannot be made applicable in the present case. The Environmental
compensation has been imposed after due consideration of all the facts of the case
and after the appellant has agreed to deposit the environmental compensation on
account of violations committed by the unit, which have been explained under the
heading preliminary submissions.
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Itis, th
Sisosed Gf i & erefore, prayed that the appeal filed by the appelant may indly be
P WIth appropriate orders, in view of the submissions made herein above.

Submitted by
. ] (0]o1
Date: 15 / ) . Anuradha Sharma)
Place: Qamd Environmental Engineer
' Punjab Pollution Control Board,
Regional Office, Fatehgarh Sahib

Verification:

a Verified that the contents of Para Nos. 1 to 12 of the Preliminary
W%, ibmissions and Para nos.1 to 3 of Reply on Merits are true and correct as per my

knowledge and belief and as per information derived from the official record. Nothing has

been false and concealed therein.

Date: 13!/0[&’ (Er. Anuradha Sharma)
Environmental Engineer

Fateh h SN0 Punjab Pollution Control Board
Place: am.b’ unjab Pollution Control Board,
Regional Office, Fatehgarh Sahib




Subject:

No._ 2502 * REGISTERED

/s Brawani Industres Pt Lug,, vi,
Mandl Gobindgarh,

0

Ajnall, Near Focal Polnt, .
Amloh, Distt. Fatehgarh Sahib -
ings (Chairman & MS). o

UATe g
PUNJAB POLLUTION CONT

- Dated: __[o ~§~500)

M/s Bhawanl Industries Pvt. Ltd,,

Vill. Ajnall, Near Focal Polnt, Mandl Gobindgarh,
Amloh, Distt. Fatehgarh Sahib,

Proceedings of the hearing given by the Chalrman (;f the Board u/s 33-
A of the Water Act, 1974 & u/s 31

-A of the Alr'Act, 1981, cancellation
- of authorization under HWM

Rules, 2016 and 'Imposition of
Environmental Compensation (EC)ductoe

by M/s Bhawanl Industries Pvt. Ltd
Mandi Gobindgarh, Amloh

nvironment damage caused
« Vill, Ajnall, Near Focal Point,

; Distt. Fatehgarh Sahib on 27/07/2021
through VC. . ' .

The following were present:
From Board side:

Cr.Krunesh Garg, Member Secretary

. - Pardeep Gupta, CEE(B)

Er. Rajeev Sharma, SEE, ZO-II, Patiala
Er. Om Parkash, EE, ZO-II, Patiala

" Er. Anuradha Sharma, EE, RO, FGS
From industry side:
Sh. RohitScod, Director A o
Sh. AnoopSood; Brother of Director T g o e §
Sh. Rakesh Sahl, Advocate

Senior Environmental Engineer, Zonal Office-2, Patiala brought out that thé

industry is an induction furnace unlt and Is engaged In the manufacturing of Concast Billets/
Slabs @ 400 TPD, Steel Castings/ Ingots @ 50 TPD, Rolling Mill-Flats/ Strips @ 190 TPD or
Rolling Mill-TMT, Bars/ Wire Rods/ Bars/ Structural Steel @ 200 TPD. The industry was granted
consent to operate under the Water Act, 1974 vide no. CT OW/Renewal/Fatehgarh

Sahib/2018/7303552 dated 18/04/2018- and under Ar Adt,

1981 vide no.

CTOA/Renewal/FGS/2020/11385040 dated 09/01/2020 both valid upto 31/03/2021, with certain

) _ conditions mentioned therein. R
J} The industry was also granted authorization under HWM Rules, 2016 for

hazardous waste Cat. 5.1 @ 0.020 KLA and Cat. 351 @ 490 TPA vide no.
HWM/renew/FGS/2020/11385928 dated 27/01/2020 valid upto 31/03/2024, subject to certain
conditions mentioned thereln and specific condition that the Industry will send its hazardous
waste Cat. 35.1 to M/s Madhav Alloys Pvt. Ltd. Distt. Fatehgarh Sahib,

Earlier, the Industry was afforded an opportunity of personal hearing before

llation of air consent, Issuance of directlons u/s 31-A of the Alr Act, 1981 & cancellation of
:Z&Czrization under the HWM Rules, 2016 and Imposition of EC due to environment damage
caused from the operation of the Industry on 10/09/2020 before the Chalrman of the Board.

Wherein, it was decided as under: *

1, The Industry shall take more measures to collect the entire process emisslon generated
" from Induction furnaces and will pass the same through Alr Pollution Control Device, , -
2, The Industry shall operate the Alr Pollution Control Device regularly and efficlently, ‘so as
" to achieve the prescribed emisslon standards on regular basls, ,
3. The Industry shall appoint dedicated staff for operation/ malntenance of Alr Pollution
Control Device.
4.  The Industry shall comply with the SOP prescribed by the Board for Induction furnace.
5.  Environmental Compensation @ Rs. 5000/- per day be Imposed upon the Industry due to
" environmental damage caused by It. The Environmental Engineer, Reglonal Office,
, Fatehgarh Sahib shall verlfy actual number of operation days from 27/02/2020 to

COVID-19 sltuation.

, 05/08/2020 as Industwmltted that It remalned closed for a certaln period due to

;  TSOE 9%, &9 9%, Ufenter
VATAVARAN BHAWAN, NABHA ROAD, PATIALA
E-mall : ppcbrop2@ymall.com, Web: www.ppch.govin ;.
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2 : " Ws Bhawanl Industries Pvt. Ltd., Vill. Ajnall, Near Focal Point,
Mandl Gobindgarh, Amloh, Distt, Fatehgarh Sahib
. Proceedings (Chairman & MS)

I decisions, the Industry was requested by Reglonal
In COmP“f:gcgréguzzag?gducﬂon reéister for verification of actual number of
) from 27-02-2020 to 05-08-2020, 50 that, EC. @ Rs. 5000/- per day may be
operation days vironmental damage caused by it. But, the industry was denled to produce
caleuated due o e';riﬁcarjon of actual-number of operation days. Thereafter, Sh. NarinderUbhi,
any docrn&«::t;::s \éna"Y requested by the officer of the Board to produce production register,
Manage!

But, the industry failed to submit the same,

The Chalrman of the:Monitoring Committee, constituted by the Hon'ble NGT has
acelved complalnt regarding air pollution being caused by the Induction furnaces units In the
recelved o dp arh area. Accordingly,- the Chalrman of the sald committee vide its letter no,
Mandi Gob(lj” zgslrog/zoz'b has directed .PPCB that concerned Industries may be inspected
,|1n3,3,?ed?:t§y by deputing a team and to submit'action taken report to the Monitoring Committee

Office, Fatehgarh Sahib

‘wlthln 15 days. In. compliance of the above said directions and decisions of the personal

arh Sahib & AEE visited Mandi Gobindgarh area on 17/10/2020 during
Ihaigﬁr?lg'hf Eéleé:ggt:&g to 12:30 AM to check the operational status of th_e APCDs installed by
the industries. During visit by the team the industry was found In operation, but the industry
was denled to open the main gate. Thereafter, AEE pf RO make a telephonlc call to Sh,
NarinderUbhi, Manager with the request to open the main gate and allow the team to visit the
industry. The security guard present at the main gate of the IndL_Jstry has received telephone
call from proprietor of the industry and requested to talk to Environmental Engineer present
during the visit. The Proprietor / Director of the Industry denied the tgam to enter Iq the
industry for Inspection during night time. Also, he questioned the Environmental Engineer
stating that the team has not informed him in advance before visit. The team should have to
visit the industry during day time and he could not allow the team to visit the Industry during
this time.

The Competent Authority of the Board constituted a team of Er. Surnider
Singh Matharu, EE and Er. Rajiv Goel, EE vide letter no. 3855-56 dated 26/11/2020 to visit the

“ industry and submit the report with recommendations within 15 days. Accordingly, the team

visited the industry on 19/12/2020 and has reported the following violations:

1. The APCDs provided with induction furnaces of capacity 20 T/heat & 6 T/heat was
; found in operation, however significant emissions were seen escaping the shed at the
. ......time of charging of raw material, - '
2. The port hole provided Wwith the stack of APCD was not at 8D (8-time diameter of the
* stack) as such it was not feasible to carry out Iso-kinetic sampling for SPM.
3. The industry has provided anline continues emission monitoringsystem at the stack of
: the APCD, which showing the conc. of SPM 8.4 mg/Nm3. Therefore, It is evident that
OCEMS was showing 53.33 % less analyzed value of SPM in the emission, as-such the
" OCEMS is required to be calibrated by the Industry from its supplier in the presence of
the Official of the Board.
4. The industry has installed one no. ladle refining furnace of capacity 20-T/heat and no
+ APCD has been installed to control the process emissions generated during operation of
the same, Lot of emissions from laddle refining furnace were escaping into the working
shed at the time of addition of Ferro metals. .
5. The industry has also Installed one no. Electric Arc Furnace of capacity 20 TPH with gas
;  cooler followed by bag filter house as APCD, but the same Is yet to be commissloned.
- b, Significant secondary emissions were seen escaping’ Into the working shed especially
"t when the molten metal Is poured In the concast unit, when the metal comes In contact
with alr may be due to oxidation of the metal. The Industry Is required to explore the
. possibllity to capture said emissions, ‘
7. The Industry has installed skid for getting PNG from M/s IRM Energy Pvt. Ltd,, but It has
not converted its reverberatory furnace for use of PNG as fuel.. ; _
8. The Industry has Installed metal recovery'unit from:slag with crushing and 59“"23
gr%cess, but no APCD“has-been Installed. to' control the emisslons ‘to‘be generat
uring its operation, - " - S L Y
9. The Industry has also provided séparate,é'nergy.meter.wlth ID fan of the electric 'L‘gt:’;
of capacity 515 KW capacity'with the APCDS, Therefore, In case this fan Is R be 515 X
be operated at 80 % of its efficlently, the:consumption of units comes outurcvS e
0.8 = 42 KWH unlts. Therefore, In case the Industry Is operated for 24 R < a3 per
units to be consumed for operatlon of the APCD come out to be 9888. ’:%mar'y, 2020
record submitted by the Industry after conduct of visit for the mon!hsoto 10730 units,
- and February, 2021, the consumption of varles In the range of 91 by taking Into
which Is much less than the units to be consumed calculated above

| account the ca h-ID fan an
¢ @ € capacity of the electric motor. att W
-+ the Industry, ¥ _ = e i 5,
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E ~ Industrles Pvt. Ltd,, Vill, Ajnall, Near Focal Point,
el Goblndgarh, Afnich, DIstt. Fatehgarh Sahib
2 ’ o Procecdings (Chsirman & MS)

; _~

! s Installed water softer unit and_trade effluent is generated from
/ 0 -rr:geer:ZSautTgr:I o??he same. The Industry claimed that the trade effluent Is mixed with the

uent for treatment In the STP.-
| 11, %??ﬁgﬁsiw hanst Installed aQaSTP based on aerobic blological treatment, which lWas'éhin
operation. There was hardly any, growth of blo-mass In the ‘aeration tank despite be
fact that the aeration system was In operation, which shows that the STP Installed by

d Is not belng operated properly.

12, Erhhillr;duusst?y has not prgovlzed pro:er distributlon network for use of treated wastewater
in the plantation area and significant wild growth was observed In the sald area.

13. The Industry has not stabilized the vehicle movement area/ entry & exist point. At the
time of entry to the unit, a flexible plpe was seen through which purge water from the
re-circulation tank was being discharged Into a channel leading to the low.lying.area
inside the premises of the unit, which causing stagnation. - :

14.  Non compliance of SOPs framed by the Board for Induction furnaces were also observed
as under: , .

) The scrap being used was not free from oil grease/rust/paint.
1)) The. alr flow of dustladen alr In the APCD was from Inslde to outside
- instead outer to inside the bags.
1{)] There was no mechanism to measure the pressure drop after collection

hood of APCD and before APCD.
\x Iv)  The industry could not produce the record of the compressor of the
’ o APCD as per SOP, ;

) There was no Interlocking of APCD with the Induction furnace to ensure
regular operation of the Industry
15. The process dust contained by APCD which is hazardous in nature was seen packed in
plastic bags. Further, the perusal of record malntained by the industry, It has been
observed that the industry has got lifted hazardous waste quantity 13,140 Ton, 12 Ton
and 13.530 Ton of process dust Cat. 35.1 to unauthorized vendor namely M/s
Laxmilnds. Meerut on 17/11/2020, 8/12/2020 and 14/12/2020, respectively '

s Therefore, the Industry was not complying with the conditions of consent
granted under the Water Act, 1974, Air Act, 1981 & HWM Rules, 2016 and causing -pollution-In
the vicinity intentionally & deliberately, . :

As per report of Regional Office, the Industry was eariler Visited on 27/02/2020
and found violating the provisions of pollution co C

officers on 19/12/2020 and found violating the provisions of
above. Thus, the total no. of days w.e.f 27/02/2020 to 30/
days. Accordinlgy, Environmental Englneer Regional Office,
Environmental Compensation based on the criteria laid do
formula; EC=P1xNXRXSXLF ' '

‘ b2 EC=50x398x250x1.5x1= 74,62,500/- (1)

(2) Minimum Environment Compensation s .Rs,
Compensation for 398 days=398x5000=19,90,000/-.

Therefore, from (1) & (2), the.industry Is required to Pay Rs. 74,62,500/- on ‘acoount “of
Environment Compensation, By . Ve o : <
{ Accordingly, notices for revocation/ cancellation of CTos & authoriza'i:ib »
imposition of EC and notice to Issue directions u/s 33-A of the Water Act, 1974 & y/s 31-A nl"
! the Air Adt, 1981 proposing for closure of the unit were Issued to the Industry with 4
~ Opportunity of personal hearing before the Chalrman of the Board on 3 - an

0/03/2021.at 11.00 A.M,
i | The Industry vide e-mall dated 30/03/2021 while expressing |n ‘
the personal hearing siting the reasons that the ooncer‘ned perst?n Is 2?1!1‘2:?\%;:0 o
requested to adjourn the hearing and sought some other sltable date after 15 dayi om Vira) : -4
_ The matter was considered by the Competent Authg . G : "
! fast opportunity of personal hearing 0n 29/04/2021 at 11.00 amfber}ct)yreart]}?edéfggd to afford . fr B AT T T
ju Board which was conveyed to the Industry vide letter na, 1572 dated 12/04/2021 %anh.offh‘?
i scheduled on 29.4.2021 was postponed till further order due to administrative re "¢ hearing
letter no. 1712 dated 27/04/2021, Due to second wave of Covid reasons’vide
given by the Competent Authority, Now, the Competent Author|
opportunity of hearing before the Chalrn':an of the Board th 1Y dns declded
PM before taking further action In the matter,

se of failure to att, - .
g;;eo r:u n?tn;re attend the hearing, ex-party decislon will be taken without any

03/2021 (date of hearing) are 398
Fatehgarh Sahib has calculated the
wn by the Hon'ble NGT/CPCB as per

.5000/day. Thus, . minimum ‘Environment

The representatives of the Industry attended the

_ heéiring fhféugh VC and B oY
already subml@ted the writt ply through rna}l on 23.7.20 L whi d?:l;ssts;:nd ..

. that they have







Government of Punjab _ ;
Department of Science, Technology and Environmen

Office of the Appellate Authority Constituted under the Water (Prevention and

(1:83?01 of Pollution) Act 1974 and the Air (Prevention and Control of Pollution) Ac
To
The Member Secretary, .
Punjab Pollution Control Board, ” 55(%
Vatavaran Bhawan, Nabha Road, ,5'?? %;\
Patiala. ! pr \ﬁ\
No.13/SLO/AA/2021/ \ *\fﬂ"\'
s .-
Dated R
Subject:  Appeal filed by M/s Bhawani Industries Pvt Ltd., Village Ajnali, Near

Focal Point Mandi Gobindgarh against order dated 10.8.2021 of the
Board.

Please refer to the subject cited above.

The subject cited case has been disposed of by the Appellate
Authority-cum—Principal Secretary to Government of Punjab, Department of
Science, Technology and Environment by an order dated 13.10.2021. Please find

enclosed herewith acertified copy of the said order dated,13.10.2021 for
information and necessary action.

sdl-
Senior Law Officer
Appellate Authority

Endst. No. 13/SLO/AA/2021/ 33 7-339 Dated 11| \g;o;,,

A copy of the above is forwarded to the following for information and
necessary action please:

1) Personal Assistant to Principal Secretary to Government of Punjab,

Department of Science, Technology and Environment, Mini Secretariat
Punjab, Chandigarh.

\/21' Environmental Engineer, Punjab Pollution Control Board, Regional Office,
Fatehgarh Sahib,

3) M/s Bhawani Industries Pvt. Ltd., Village Ajnali, Near Focal Point Mandji
Gobindgarh, District Fatehgarh Sahib.

Qs ILID"-'-I\L_
Senior Law Officer
Appellate Authority
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Present:

Government of Punj
Depart ‘ unjab
partment of Science, Technology and Environment

ffice of the Appe ;
Sollution) - f;q“:;: ':‘:th(?flty Constituted under the Water (Prevention and Control of
' e Air (Prevention & Control of Pollution) Act, 1981.

Appeal No. 13/SLO/AA/2021
Date of Filing: 23.8.2021

Date of Decision: 13.10.2021

M/s Bhawani Industries Pvt. Ltd., Village Ajnali,
Near Focal Point Mandi Gobindgarh

V/s

Punjab Pollution Control Board

Order

1. Sh. Rakesh K. Shahi and Sh. Ritin Shahi, Advocates on behalf of the

Appellant.

Er. Anuradha Sharma, Environmental Engineer alongwith Er. Rubal
Goel, Assistant Environmental Engineer on behalf of Punjab Pollution

Control Board.

Order

The appellant has filed the present appeal against the order dated 10.8.2021

ution Control Board, whereby Environmental Compensation amounting to

of the Punjab Poll
ade in the appeal to the set aside the order

Rs. 10 Lakh has been imposed. A prayer has been m
of the Board. Upon notice, the Punjab Pollution Control Board has filed reply in the case which

was taken on record and a copy was supplied to the counsel for the appellant.

2) Parties were heard.
3) The counsel for the appellant submitted that the unit of the appellant was

visited by the officers of the Board on 27.
se to the show cause notices, the appellant

has issued show cause notices and in respon

2.2020 and minor deficiencies were found. The Board >~

!

I
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infofmed the Board that minor discrepancies were removed within 2 days and that
gnvironmental Compensation cannot be imposed for more than 2 days. The unit was again
visited during the midnight on 17.10.2020 but responsible person could not reach the spot
and due to this reason the Board has imposed Environmental Compensation amounting to Rs.
10 Lakhs for 200 days. The Board has alleged that the Board officers had found deficiencies
during visit on 19.12.2020. Show-cause notice was Issued on 18.3.2021 and detailed reply was
given. First order dated 25.9.2020 was passed to impose Environmental Compensation from
27.2.2020 to 5.8.2020. No notice was issued or hearing afforded to assess the number of
working days for imposition of Environmental Compensation. The appellant has informed the
Board that the unit had remained in operation for 99 days. The appellant has installed APCD
of best quality as per the design of Punjab State Council for Science and Technology. The Board
has grossly erred to assess the working days. The counsel for the appellant requested to set
aside the order passed by the Board.

4) The officer of the Board stated that in the background of the orders passed by

the Hon'ble National Green Tribunal in O.A No. 924 of 2018, the unit of appellant was visited

on 27.2.2020 by the officers of Punjab Pollution Control Board and Central Pollution Control

Board. Deficiencies were observed. The unit was again visited on the midnight of 17.10.2020,

but the main gate was not opened and the Board officers were not allowed to visit the

industry. The unit was again visited on 19.12.2020 by the officers of the Board when significant

emissions were found escaping into the working shed and non-compliance of SOPs framed by

the Board for induction furnaces were also observed. The industry has also disposed of the

process dust which is hazardous in nature to an unauthorized vendor. The industry was found

to be violating the provisions of Environmental Laws intentionally and deliberately. The

violations were first detected by a team of officers of Punjab Pollution Control Board and
Central Pollution Control Board on 27.2.2020 which continued upto 30.3.2021 i.e. the date of
hearing afforded by the Board. The number of days of violation from 27.2.2020 to 30.3.2021
were calculated to be 398 days. The reply submitted by the industry and submissions made
during the hearing were considered and observed that violations were first detected on
27.2.2020 and the industry has rectified the faults. Accordingly, the number of days for which

violation continued were worked out to be 223 days. 23 days were further deducted on

—west e BB~ .. e 'LU]Q]-"’CnQE‘H__" T Ly,
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"((ou"t of Covid-19 pandemic. Hence Environmental Compensation of Rs. 10 Lakh for a total

o of 200 days was imposed at the rate of Rs, 5000/- per day. The officer of the Board

rcquestcd for dismissal of the appeal case and issuance of directions to the industry to deposit

the amount of environmental compensation,

5) After hearing, | have examined the record available on file with the assistance

of the parties. The actual facts which have emerged are that the appellant is an induction
furnace unit visited by the officers of the Punjab Pollution Control Board and Central Pollution
control Board on 27.2.2020, when emissions were found to be escaping into the working shed
and then into the ambient air without any treatment through APCD due to inadequate suction
of APCD. The Board has issued notices on 2.6.2020, for cancellation of consent to operate
under Air (Prevention & Control of Pollution) Act, 1981, cancellation of authorization under
Hazardous Waste Management Rules and imposition of Environmental Compensation.
Hearing was held on 10.9.2020, wherein decision was taken to impose Environmental

Compensation @ Rs. 5000/- per day and Environmental Engineer, Regional Office, Fatehgarh

Sahib was directed to verify the actual number of days from 27.2.2020 to 5.8.2020 as the

industry has submitted that it remained closed for certain period due to Covid-19 situation.

The decision, however, was not concluded by the Board and in the meantime due to

complaints regarding air pollution being caused by induction furnaces, the Chairman,

Monitoring Committee has directed the Punjab Pollution Control Board to visit industries by

eam of officers. Industries were visited during night hours by the offic
20 to check the operational status of APCD, but the appellant industry

n-spite of its operation. On 26.10.2020, the Competent

deputing a t ers of the

Board on 17-18.10.20

denied to open the main gate i

Authority of the Board has constituted a team of officers comprising Er. Surinder Singh

Matharu and Er. Rajiv Goel, Environmental Engineers to visit the appellantindustry and submit

report with recommendations. The designated team visited the appellant industry on

19.12.2020 and reported violations. Show cause notices were again issued on 18.3.2021 with
ring on 30.3.2021, The hearing was actually held on 27.7.2021 and the

he appellant vide letter no.2937 dated 13.8.2021, wherein,

an opportunity of hea
decisions were conveyed to t
Environmental Compensation of a total period of 200 days @ Rs. 5000/- per day was decided

to be imposed upon the appellant.
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staction which

jated after deficiencies w
was"‘ma ncies were ol;servedinthe appellant unit on 2
0n 27.2.2020, the heari
) l’lng

Jfter fssuance of notices for which was held on 109,020, A decisi
= e0el. A declsion was in-fact taken ang

conveyed to the appellant vide |etter N0.2920-2921 dated 2

N . 5.9.2020 for imposition of
enviro pensation from 27.2.2020 to 5.8.2020 upon verification of the numb
days by the Environmental Engineer. The Board has not concluded the first action ;nderOf
competent Authority of the Board had constituted a team of officers on 26.10 202(')1 aftthe
about one and a half month from the date of the hearing held on 10.9.2020. The team to:kr
54 days to perform its visit to the appellant unit on 19.12.2020, wherein, the violations were
reported. Notices for violations were issued after three months on 18.3.2021 and the hearing
was actually held on 27.7.2021 after about 4 months from the date of issuance of the notices
and the action was concluded on 13.8.2021 when the appellant was informed about the

imposition of environmental compensation for a total period of 200 days @ Rs. 5000/- per day

vide letter no. 2937 dated 13.8.2021.

7 The conclusion of the first action beyond the date of first hearing on 10.9.2020
and pause in the formation of the team of officers thereafter, hiatus in performance of visit
by the designated team, delay in issuance of notices and gap in holding of personal hearing
and issuance of proceedings as explained above has created doubtful facts and actuality. The
Board in the proceedings of hearing held on 27.7.2021, which were conveyed to the appellant
vide letter no. 2937 dated 13.8.2021 has recorded the facts that the reply submitted by the
industry and submission made during the hearing for non-imposition of environmental
compensation due to COVID-19 was considered and observed that violations were first
detected by visiting team on 27.2.2020 and the industry has rectified that faults. Accordingly,
total number of days for which violation continued works out to be 223 days. 23 days were
further deducted by the Board and environmental compensation for a period of 200 days was

imposed upon the appellant industry @ Rs..5000/- per day.

8. There is an admission on the part of the Board that the industry has rectified

the faults after the violations were first detected by the visiting team on 27.2.2020. It is not

disclosed in the proceedings as to how the number of days of violation have been calculated



ay

- per day i.e. a total amount of Rs, 5.0 Lacs
in the office of the Board. The appellant is directed to make compliance within 15-days from

the date of receipt of this order, failing which the Board shall be at liberty to recover the

amount of environmental compensation by resorting to coercive action.
9. The appeal stands disposed of in above terms.
Sd/-

(Dilip Kumar, IAS)
Appellate Authority

-cum-
13-10-2021 Principal Secretary to Government of Punjab,
Pronounced Certified Copy Department of Science, Technology
%‘_ggf, and Environment, Chandigarh
Senior Law r
Appellata Authority
vemment of Punjab

Deptt. of Science, Technology
and Environment, CHD
1i-11-2021




